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LOK SABHA DEBATES

LOK SABHA

Puesday. August 13, 1963/Sravana 22,
1885 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MRr. SPEAKER in the Chair]
MEMBERS SWORN

Mr. Speaker: Secretary may call
out the names of the Members who
have come to make and subscribe the
oath or affirmation under the Consti-
tution and then the Minister of
Parliamentary Affairs may introduce
the Members to the House,

Secretary: Shrimati Shyamkumari
Devi.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, I have great pleasure in introduc-
ing to you and through you to the
House Shrimati Shyamkumari Devi
who has been returned from the Rai-
pur constituency of Madhya Pradesh
in the vacancy caused by the death
of Shrimati Kesar Kumari Devi.

Shrimati Shyamkumarj Devi (Rai-
pur).

Secretary: Shri J. B. Kripalani.

Shri Satya Narayan Sinha: Sir, 1
have great pleasure in introducing lo
you and through you to the House
Shri J. B. Kripalani who has been
returned from the Amroha consti-
tuency of Uttar Pradesh in the
vacancy caused by the death of Shri
Hifzur Rahman.

Shri J. B. Kripalani (Amroha)

Secretary: Dr. Ram Manohar Lohia.

2

Shri Satya Narayan Sinha: Sir, 1
have great pleasure in introducing to
you and through you to the House,
Dr. Ram Manohar Lohia who has
been returned from the Farrukhabad
constituency of Uttar Pradesh in the
vacancy caused by the death of Shri
Mulchand Dube.

Mo TW wAET Afgar: wow
A ¥ TgS AW qH AT A FT A

AR WERY ;. I TF AT ATT
TH a9 T 919 39 grSW H F6 A8 52
TP E | TR AT F |

o T WATET g : o AT
F o Far g | e AT 77 § o TvEE
2 9g 7R FT 79 Fa1 A A
NN WERE . THEE H §ATT
g g1 Wy S FoRges Wl A g,
ot feeY g% &, 9t 519 39 FY FAT
¥ oo AT TEET A AR wEd
FT I a9 AW U AT a9E A |
I FH AR gE v R fE S
IR AR
Dr. Ram Manohar Lohia (Farrukha-
bad).
Secretary: Shri Rajdeo Singh.

Shri Satya Narayan Simha: Sir, 1
have great pleasure in introducing to
you and through you to the House,
Shri Rajdeo Singh who has been
returned from Jaunpur constituency
of Uttar Pradesh in the vacancy
caused by the death of Shri Brahm-
jeet Singh.

Shri Rajdeo Singh (Jaunpur)

Secretary: Shri M. R. Masani®
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Shri Satya Narayan Sinha: Sir, I
have great pleasure in introducing to
you and through you to the House
Shri M. R, Masani who has been
returned from the Rajkot constituency
of Gujarat in the vacancy caused by
the resignation of Shri U. N. Dhebar.

Shri M. R. Masani (Rajkot)

ORAL ANSWERS TO QUESTIONS

Sugar
+

shri Shree Narayan Das:

[ Shri Surendra Pal Singh:

| Shri Bhagwat Jha Azad:

Shri Yashpal Singh:

‘ Shrimati Vimla Devi:

[ Shri Dinen Bhattacharya:

| Shri Vasudevan Nair:

| Shri Warior:

| Shri Maniyangadan:
Shrimati Savitri Nigam:

‘ Shri Vishwanath Pandey:

| Shri Hem Raj:

| Shri €. K. Bhattacharyya:
Shri Koya: !

\ Shri Prakash Vir Shastri:

Shri Buta Singh:
| Shri Gulshan:

{ Shri Bibhuti Mishra:

*1, | Shri Sideshwar Prasad:
Shrimati Renu Chakravartty:
Shri S. M. Banerjee:
shri Daji:

Shri Ramachandra Ulaka:
Shri D. D. Puri:

Shri Onkarlal Berwa:
Shri Ram Ratan Gupta:
Shri Narasimha Reddy:

Shri Jashvant Mehta:
Shri Maheshwar Naik:
Shri Sivamurthi Swamy:
Shri Bade:

Shri Daljit Singh:

Shri Sarjoo Pandey:

] Shri J. B. S. Bist:
| Shri P. C. Borooah:
| Shri R. S. Tiwary:
| Dr. P. Srinivasan:
| Shri Rama Chandra
[ Mallick:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) -vhether a statement showing
the latest position with regard to

AUGUST 13, 1963
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stocks of sugar with the mills, its
availability in various parts of the
country and the price position at dif-
ferent places will be laid on the
Table;

(b) whether it is a fact that prices
in different parts of the country rose
very high during the last three
months;

(c¢) if so, he steps taken in the
matter; and

(d) how far the steps takesn by the
Centre and the States proved effec-
tive?

The Parliamentary Secretary to the
Minister ef Food and Agricullure
(Shri Shinde): (a) Position of stocks
and availability of sugar with factories
in different parts of the country on
31st July, 1963 and the price posi-
tion at different places are given in
two Statements which are laid on the
Table of the House.

STATEMENT ]

Quanzity
Srae (THni <)
Urrar Pradrsh 3,32,%cé
Bihar 8c,774
Assam 1.708
West Bevgal G 43
Punjeh 18,850
Orissa . 1,652
Rajasthan . 4,314
Madhya Pradcesh 11,913
Maharashtra 1,45,C62
Gujarat . 10,17
Pondicher1y 2.0
Madras 23,122
Kerala 3,632
Mysore . 40,691
Andhra Pradesh £6,785
Al India T.4C,279%

*This includes about one lakh ton-
nes needed for export.
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STATEMENT II

Retail Prices of Sugar in Important
Markets

(Rs. 2P, per kilogram)

June-July

1963

Delhi 118
Jallundur 1-18
Kanpur 1°16
Indore 117
Patna’ 1°c2
Calcutta 1°22
Bombay . 1-19
Madras . 1-16
Nagpur . 124
Bangalore 1'18
Hydeiatad 1 1%
Ahmedabad 124

(b) No, Sir.

(c) and (d). Price and distribution
of Sugar have been regulated since
17th April, 1963 and the steps taken
have mostly proved quite effective in
securing an equitable distribution of
Sugar throughout the country and con-
trolling the prices.

Shri Shree Narayan Das: May I
know whether in the months of May
and June reports were received by the
Government that in several parts of
the country sugar was not available,
or was being sold at very high prices
and, if so, from where or from which
places these reports were received?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): As my thon. colleague
has stated control was introduced on
the 17th April, 1963. Naturally, it
took some time for the fresh stock to
reach the various destinations. How-
ever, there was more than one lakh
tons of sugar in the market which
could certainly be utilized for the
immediate consumption purposes. It
is true that there have been some
reports of non-availability of sugar in
certain places. Whenever difficulties
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have been pointed out to us we have
made immediate arrangements in the
matter of movement of sugar by
train etc.

Shri Shree Narayan Das: May I
know whether Government have sug-
gested to the various State Govern-
ments the adoption of suitable
schemes so that such conditions may
not arise in future?

Shri A. M, Thomas: The question
of distribution has been left mostly to
the State Government. All the same,
we have given general indications as
to how the distribution should be
effected. Now in most of the States
retail distribution is being done by
identity cards, especially in urban
areas. So, now the distribution
machinery is functioning more or less
satisfactorily.

Shri Surendra Pal Singh: Has it
come to the notice of the hon. Minis-
ter that while every effort is being
made for the proper supply and distri-
bution of sugar in big cities and
towns, no adequate arrangements
have been made in the villages with
the result that a large number of vil-
lage people have either to go without
sugar or they have to pay higher
price for it in the black market....

Mr. Speaker: No inferences or argu-
ments need be imported into the
supplementaries. Questions should be
straight, short and simple.

Shri Surendra Pal Singh: I will
straightaway put the question, What
steps are being taken by the Central
Government to remove the disparity
between the rural and urban areas in
the matter of supply and distribution
of sugar?

-

Shri A. M. Thomas: The quotas
that are being allocatd to the various
areas are based on the quotas that
were given in the latter part of the
previous control period, i.e., Septem-
ber 1961 and the previous months. It
is true that some distinction ig being
made by some State Governments
between urban areas and nlofussil
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areas beacause, naturally, in the
urban  areas the consumption of
sugar is more. Whatever it is, it is a
matter for the State Government to
decide within the quotas we have
allocated to them. The quotas we
have now allocated are quite adequate
and we hope that they will meet the
requirements.

Shri Bhagwat Jha Azad: In spite of
the action taken by Government,
sugar is either not available or is
available with difficulty. Therefore,
what measures are still under the
contemplation of Government to make
sugar available to all in the country?

Shri A. M, Thomas: I may take
the House into confidence in this
matter. According to the statement
that we have laid on the Table of the
House, for the next three months we
have a stock of about 740 lakh tons.
Then, within the next two months,
with the short duration crop in the
South we will be producing another
60,000 to 65,000 tons. So, in all, we
would be having about 8 lakhs tons
out of which we will have to export
about one lakh tons. So, we have 7
lakh tons left with us for the three
months of August, September and
October, or more than 2 lakh tons
per month. I think it will take care
of the normal requirements and also
the festival months.

Mr. Speaker: Shri Yashpal Singh.

Severa] hon. Members rose—

Mr. Speaker: I am in the hands of
the House. They can decide what
they want. Since this issue is coming
up before the House in some form or
other by way of discussion, we need
not take much time now. Further,
it will not be possible for me to ex-
haust all the names, forty or so for
one question during tne question nwwur.
Therefore, every hon. Member should
not insist on having an opportinity.

Shri S. M. Banerjee: The present
situation was not befcre the House
when we gave notice of these ques-
tions.

AUGUST 13, 1963

Oral Answers

Mr. Speaker: What I am saying is
that it is likely to come before the
House for discussion, Shri Yashpal
Singh.

it ayare fog AT ag AT & F
AT 93w & yR fo=i & sggac F
fore mmun fent Y a9 # of & o
FoqAe ¥ fan uw feel S q@ A
w27 afz g &1 & 7z SORE
F 99 A A8 27

Shri A. M. Thomas: In regard to
U.P. the quota is 20,000 tons and that
was the quota in September......

Mr, Speaker: He is asking for an
opinion.

st T qvEd . F@T AT A
N TAATH &7 FU FG fF @@ I
FIW GCH ¥ F00 @R ¥ 9 99
7w & & fF S #T aw oA
famr o ? afz g, @ T@ O A A
sfafwar Fargs ?

Shri A. M. Thomas: With regard
to the increasing of ex-factory prices,
[ may say that in regard to East U.pP,
North Bihar and South Bihar, we have
made a general increase of Re. 1 per
maund; that is, ex-factory prices
have been increasing to that extent.

Shri Warior: I want to know what
are the States which have asked for
more quota and whether the Govern-
ment is prepared to give more quota
to them.

Shri A. M. Thomas: In southern
States, the situation is satisfactory
and they are satisfied with the quota
given,

Shri S. M. Banerjee: I would like
to know whether the Government is
likely to appoint a commission to go
into the sugar scandal and, if not, the
reasons for the same.

The Minister of Food and Agricul-
ture (Shri S K. Patil): I do not
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think there is a scandal and there is
no commission to be appointed.

s gETEE mmest o B wy
¥ @ gg fawag &, &1 f£ =@
GrETEl I FA A AN F g’
fear & gag ¥ ¥U.AT FW@ U §
AT AT R

| e w@Rw @ T wEeE A FT
TR & ? wa @A gfed

Y THTIATT SrEAY - & ST Frgar
g fr N ¥ graew A qan WA wEeT
A §A4g & g7 ag T« F feafq
¥ ¢ fr fawe wiass & oY feafa &
FENT FF ST F FIC F F el g
g 9w ? afy g, @ F= g%, WK
™ & foq g 3w fed o @ &7

" aar gfe s (s /o wTo
qfew) : #9001 A7 Faw TR G
g 9% 3 | ¥R A9 R FO9 @
A v@EeE g gmosifE St
FEATT § a8 T NI HEH F gra gt
# | TTEET F9 NRIC FT OFSH G
T & FifE q@ Y g fag @
T AT T A1 gH TR FG [ifE
ST FT HSBT I AT g | FAS
R TG T FT EIF FAIR 99 T o
¥ fe @ A vl A @ " " &
JT @ A9 qE TEW FAL A 9@
% |
Shri D. D. Puri: May I know whe-
ther the system of distribution in all
the States is the same and whether
the Central Government is exercising

any control over the system of distri-
bution?

Shri S. K. Patil: So far as the
question of distribution of any food-
stuffs is concerned, it is impossible for
the Government of India to take any
responsibility of it because these
things have got to be distributed to
millions of people. We have got to
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use the machinery of the State and
we give general instructions. Within
the framework of those instructions,
it is the duty of the State Govern-
ments to do it.

Fertilizer Distribution Corporation

+
Shri Rameshwar Tantia:
Shri Bishanchander Seth:
| Shri Yashpal Singh:
*2. { Shrimati Renuka Barkatakl:
Shri Basumatari:
Shrimati Savitri Nigam:
[ Shri M. L. Dwivedi:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether any scheme for the
formation of a fertilizer distribulion
corporation has been accepted in
principle; and

(b) if so, the main features of the
scheme?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). A pro-
posal to set up a Fertilizer Marketing
Corporation is under consideration.
The main features of the scheme will
be known only after the scheme is
finalised.

st T Tifem - w9 wfewTEe)
FIURYT 759 q & O fex 7ar wfe-
ATEAT FT I FATH Y 7 ATTaFAT
27

o T g fag : wlewmeere F1¢-
TR 979 q T g1 1 HiewrEaR
FIERIA § 98 3¢ F IATEA 7 3@
g FATE | qER OF & @ AR EfY
A # g Hewge T | W
#ed wlewrzox 9@t & gra fafew
TR & wleareor & gdT gt &
R 3@ & e @ 2

ot TR gifear: @ gz A
& f oo 3w § A wfemmee #T ST
Far § ag wrawawaT ¥ W g7 T
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g, a Y wfearsa 1 fefesgaa gm
73 fow war ¥ feor o foww
o 9w &< fowma T g

o TR g fag: s § o]y
WY wieargae ¥ fefigaqm & ant &
1§ fosma 76 & ®ifew dar §7 0gy
Fgl  wlear &1 fefesqm @™
A] Ffy Faem & g A 9w g,
o Tt & agEr gfafaai afusw
& & 99 ¥ fageor 7 § | 69
9EEL—SE TF ATRIF & ¥ ¥ &
wTE & wieargw} §a1 fRar I aren
a1, AfET it ) feafq & 59 & 3w
qe @ a9 qa1 R ST A IR
158 ¥ s W 9@ ¥ fagawr ¥
Fr% fusrm T2 & fag Y s
gg q F=i #})

Shrimati Savitri Nigam: May I
know what has motivated the Gov-
ernment to form this Corporation and
how long it will take to finalise all
the primary things?

Dr. Ram Subhag Singh: We are
not in a hurry to set up the Corpora-
tion because we shall have to examine
so many aspects before taking any
fina] decision, But the main thing
that has caused this type of thinking
is that we are producing different
types of fertilisers and even this year
we imported fertiliser worth Rs. 25
crores and next year there ig a plan
to import fertiliser worth about Rs. 35
crores. So, when we are going to
handle a commodity which is a very
vital one and which is going to be of
great value, it is necessary that some
commercial aspects of the matter
should also be considered. We are
thinking in those terms. But we shal}
have to consult the Planning Com-
mission, the Finance Ministry, etc. for
arriving at a final conclusion.

&t wo w0 fradY : & SrAwT STRAT

g 6 <@ FTRIE Y T F gAa
for, & foeam a, drer 7 ar fel SR
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gear 4 7 afe fed S qen 7 fRa
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ot ®wgaTT : & HeAY gy § S
Aa g 5 =3 %1 S e & g
feaet qoft wmE SIEh AR T
wer wer o few few et ®

gt ?

o TW gornt Ty Aew w2W H
gl ¥ T e AT § 0w
FeMEoR $H T A oq|
FfT g &1 faaww fwa ww1T w0
a7 W WA AL F TH

Shri Sonavane: May I know whe-
ther, as a result of the proposed for-
mation of the Fertiliser distribution
corporation, the prices of fertilisers
would be increased and whether it
will be kept in mind that the need for
reducing price is necessary rather
than seeing this rise in the price of
fertilisers?

Mr. Speaker: The first part is a
question and the second part is a sug-
gestion.

Dr. Ram Subhag Singh: Actually,
the price of fertiliser, we are not pro-
posing to increase because that is a
commodity which is very much
needed for increasing our agricultural
production, In fact, last year, we
reduced the price of Caleium
ammonium nitrate to Rs. 278 per
tonne and there is a margin of Rs. 52
between the pool price of Calcium
Ammonium nitrate and ammonium
sulphate,

Dr. P. S. Deshmukh: May I know
whether, before finally deciding upon
the Government controlled marketing
Board, any consideration was given to
the setting up of a National co-

operative federation of farmers for
this distribution since it is our policy *

to encourage co-operation?

The Minister of Food and Agricul-
ture (Shri S. K. Patil): So far ag con-
trol is concerned, it cannot be handed
over to anybody else.
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Shri D. P. Deshmukh: Not control,
I referred to distribution only.

Sari S. K. Patal: Government would
do it. Surely, if such a federation
comes into being they can have pre-
ferential treatment over others.

Scarcity of Rice

Shri P. C. Borooah:

Shri Yashpal Singh:
Shri Bishanchander Seth:
Shri Warior:

Shri Dinen Bhattacharya:
Shri Vasudevan Nair:
Shri M. N. Swamy:

Shri D. C. Sharma:

Shri P. K. Ghosh:

Shri Kapur Singh:

Shri Kesar Lal:

Shri P. R. Chakraverti:
Shri Harish Chandra

Mathur:
| Shri Hem Barua:
*3.{ Shri P. Venkatasubbaiah:

Shri Heda:

Shri Inder J. Malhotra:
Shrimati Savitri Nigam:
Shri Vishram Prasad:
Shri P. K. Deo:

Shri Tridib Kumar
Chaudhuri:
Shri P. C. Deo Bhanj:

Shri Shree Narayan Das:
Shri Sham Lal Saraf:
Shri Siddananjappa:

Dr. Ranen Sen:
Shrimati Renuka
| Barkataki:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the attention of Gov-
ernment had been drawn to the large
scale scvarcity of rice in the rice eat-
ing areas of Assam, West Bengal and
other adjoining areas in May this
year;

(b) whether Government have gone
into the causes of this scarcity, and if
so, with what results; and

(c) the steps taken to tackle and im-
prove the situation and the latest
position obtaining?

The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde): (a) and (b). The
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market availabilities of rice in Assam,
West Bengal and other adjoining
areas after the first quarter of this
year started getting less. This was
due to a short-fal] in the production
of rice in these States during the
1962-63 season.

(c) The distribution of foodgrains
(both rice and wheat) at subsidized
rates thiough fair price shops has
been liberalized and the number of
fair price shops has been increased
where necessary. The State Govern-
ments have also been advised to take
suitable action against foodgrains
dealers found profiteering or hoarding
stocks. There have been indications
during the last several weeks of a
stabalising or declining trend in prices
of foodgrains in this area.

Shri P. C. Borooah: What amount
of rice was asked for by the Gov-
ernmept of Assam from the Central
Government and is it a fact that more
than 50 per cent of the demand
remains as yet unsatisfied; if so, what
action do Government propose to take
to meet the situation?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A M. Thomas): The assumption of
the hon. Member is not correct. We
have so far supplied 40,300 tons of
rice to Assam. On the 2nd August,
that is, last week, an assessment of
the requirements of Assam was made.
They had said that they would require
a further quantity of 54,000 tons and
if it becomes necessary that the entire
quantity is to be made available, we
will make it available.

Shri P. C. Borooah: May I know
whether in view of the widespread
scarcity of rice in the country the
Planning Commission proposes to
have a PL agreement for rice instead
of for wheat as has been asked for by
the Ministry of Food and Agriculture?
Has Government come to any decision
about that?

The Minister of Food and Agricul-
ture (Shri S. K. Patil): The general
situation of rice is that in two of our
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surplus States, namely, Madhya Pra-
desh and Orissa, there has been a
shortfall of a million and half tons
and that shortfall cannot be made
good by any magic. Therefore there
is bound to be some type of a tough-
ness during the next one or two
months unti] the new crop comes.
Therefore along with rice sometimes
we give wheat because thcie should
not be conditions in which a famine
can occur. But until the new crop
comes, nothing better can be done.

st amare fog : w7z @ @ fE
qMad FT a%T. @hh IZH X G
o1 "FT sHiq w@rfedr gd '’

Shri S. K. Patil: There was no
question of a buffer stock of rice so
far. This idea came and it was to
establish that buffer stock of 2 million
tons of rice that I had been going to
certain countries and trying to have
it until we are able to have it bv our
internal procurement which would
take a long time. But the difficulty
is immediate and it has got to be met
by immediate measures. But that
stock has not yet come.

Shri Kapur Singh: May 1 know
whether Government have taken any
effective steps towards the modifica-
tion of the food habits of the people
of the rice-consuming areas by popu-
larising wheat and some other grainss

Shri A. M. Thomas: It is being
popularised, For exaraple, the State
of West Bengal may be consuming
about a million tons this year.

Shrimati Renu Chakravartty: What
is the reaction of the hor.. Food Minis-
ter to the building up of a buffer
stock for rice from the stocks which
are available within the market and
is it true that there is a conflict of
opinion between the Planning Com-
mission and himself?

Shri S. K. Patil: 1 do not know
what is the Planning Commission and
the Ministry, I am reponsible for the
action of my Ministry. So far ag the
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building up of the buffer stock from
internal procurement is concerned, it
will take time. As I have said again
and again, when there is a scarcity,
you do not build a buffer stock or
something out of nothing. Therefore
in order to obviate the immediate
danger, we have got to do it by taking
it from outside. But rice is not in
abundance anywhere in the world. It
is not like wheat; it is a commodity
that is scarce everywhere. Therefore
this has got to be done so that we arc
not caught napping until we build up
a buffer stock from our internal
procurement.

Shri D. C. Sharma: What is the gap
between the production of rice in the
country and the needs of the country
and how is the hon. Minister trying
to fill up that gap?

Shri S. K. Patil: It is a larger
question. 1 will answer it in the
debate some time. It will take an-
other ten years even to know what
the consumption of a particular com-
modity in this country is because our
consumption pattern is fast changing.
People are changing their habits. They
are eating more and nicer type of
stuff. ... (Interruption). 1t will take
time.

R g e AT AR E

It is an objectionable statement.

Shri §. K. Patil: When I say 'nicer
stuff I mean that from coarse grains
we are positively changing to rice
etc. which is a good sign.

Shri Priya Gupta: 1 take objection
to it...... (interruption).

oY firg o AT AT AT G E
T I qAAT1

Mr. Speaker: Will he continue

interrupting in this manner?

Shri Priya Gupta: Why is he giving
replies that way? He says that people
eat good quality stuff.
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Mr. Speaker: Would he not sit
down?

Shri Priya Gupta: ] am sitting....
(Interruption). The hon. Minister is
taking a cloak for his failure. It is 2
serioug matter......

Mr. Speaker: Order, order. It is
very objectionable that the hon. Mem-
ber continues to talk even after he has
sat down.

Shri Hem Barua: In view of the
act that coarse rice is selling at Rs. 35
per maund and fine rice at 85 per
maund in Assam and West Bengal,
may I know whether Government
have imposed any price ceiling or
propose to impose any, and if they
have imposed a price ceiling, may I
know the results thereof?

Shri S. K. Patil: In a situation like
this, Government can only be res-
ponsible—because it is in their power
—to open fair price shops through
which they are selling the rice, the
price at these fair price shops being
uniform throughout the country. The
number of fair price shops has risen
from somewhere about 10,000 or
12,000 to somewhere about 53,000 to
54 000 in the country. I have been
telling the States that even if they
want to open a thousand fair price
shops more, I shall give them rice,
which I am giving. But, surely, so
far as the markets are concerned, in
a situation like this, when that com-
modity does not exist, then surely I
cannot be responsible for anything
until the new crops come.

Some Hon. Members rose—

Mr. Speaker: Shri Priya Gupta
should be relieved of his burden first.
Now, Shri Priya Gupta.

Shri Priya Gupta: Why is he giving
ble for this scarcity? May I know
whether Government, and particular-
ly the hon. Minister himself took a
census about it? I am surprised to
know how the hon. Minister says that
it is not possible to do anything......
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Mr. Speaker: Order, order. Now,
the hon. Member is entering into an
argument.

Shri Priya Gupta: I am putting the
question. Kindly allow me to put the

question, It is perplexing. His replies
are perplexing to me. I represent
labour, Sir.

Mr. Speaker: I cannot help him

there; if the replies are perplexing to
him, he might put his question which
might be clear to me,

Shri Priya Gupta: Would the hon.
Minister kindly say whether the rice
supplied in the fair price shops is
edible at all? And why he supposes
that this scarcity is the cause of high
price and........

Mr. Speaker: Now, he is arguing
the case. He is entering into an argu-
ment. He might only put his supple-
mentary question. I have called him
only to put his supplementary ques-
tion.

Shri Priya Gupta: I am putting the
supplementary question, I want to
know whether the rice supplied is
inedible or not?

Shri S. K. Patil: It is very much
edible, and nobody has lost his health
on account of that.

Shri Priya Gupta:
give a sample to him.

Mr. Speaker: Order, order.
should be no second
question.

Shri Priya Gupta: Will the hon.
Minister take a sample of it?

Shri §. K. Patil: Why a
The whole of it.

Shri H. N. Mukerjee: The hon
Minister was pleased to say that the
Government could not possibly regu-
late prices, if they rose beyond cer-
tain limits. May I know if in view
of what has happened in this House
over and over again, when Ministers
have given assurances regarding hold-
ing the price-line, if this statement,
this 3tatement is correct?

I would like to

There
supplementary

sample?
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Mr. Speaker: He is entering into
an argument now. s

Shri H. N. Mukerjee: No, Sir. He
made a statement which reflected
definitely upon the Government’s
determination not to hold the price-
line. Is that in accordance with Gov-
ernment’s policy?

Mr, Speaker: Shri P. Venkatasub-

Shri Hem Barua: May 1 submit
that that reply of the hon. Minister
was t0 my question? I feel that the
hon. Minister has pleaded inability to
hold the price-line......

Mr. Speaker: Order, order.

Shri Hem Barua: My submission
is this. He has pleaded inability.

Mr. Speaker: Can we discuss that
inability to hold the price-linf in the
course of a supplementary question?

Shri H. N. Mukerjee: When a
Minister of Government and a Cabinet
Minister at that, on the first day of
the opening of Parliament, makes a
statement that Government are unable
to hold the price-line in regard to rice,
does it not give rise to the right of the
Members to hold the Government to
its words committed before this
House over and over again. And the
Prime Minister and the Finance Minis-
ter should do some thing about it.

Shri S. K. Patil:
never said....

I think I have

Mr. Speaker: I have not asked the
hon, Minister to reply.

Certainly, if any statement
is made by  Ministers which
is not consistent with the policy that
has been laid down or pursued by
Government, the Members can hold
them responsible. But there are steps
that can be taken regularly for that
purpose and/ they are being taken.
We are coming to that. So, why
sheuld we be in a hurry?
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Shri P. Venkatasubbaiah: May I
know whether the unsatisfactory pro-
gress in internal procurement is due
to the unremunerative prices that are
being given to the farmers, and if so,
what steps Government propose to
take to give remunerative prices to
the farmers?

Shri S. K. Patil: Procurement has
no® meaning or very little meaning
when we have got a shortfall. There-
fore, what little we procure is being
added on to the other stock that we
have got. Therefore, for another five
or six weeks, we are opening more
and more fair price shops both in the
urban and in the rural areas, and as
I said....

Shri P. Venkatasubbaiah: ] am ask-
ing about rice....

Shri Prabhat Kar: In the fair price
shops they say that there are
no stocks. (Interruptions).

Shri Mohammad Elias: He makes
contradictory statements. Last ses-
sion, he said that there were adequate
stocks. Now he says that there is no
such thing....

Mr. Speaker: I would request hon.
Members to exercise some restraint.
Of course, there are moments for ex-
citement. There may be differences
of opinion; also the answer might not
be satisfactory. But then proper
methods should be adopted, and when
supplementaries are asked, it should
be in an orderly manner.

Shri Kapur Singh: They have been
irritated.

Mr. Speaker: They ought not to be.
Politiclans have to be thick-skinned.

Shri Daji: In view of the condi-
tion mentioned by the hon. Minister,
are Government aware that in the
surplus State of Madhya Pradesh
there is abundance of rice with mill-
owners and even the 10 per cent. levy
has not been collected? What steps
have been taken to collect it and save
the rice from going into the black-
market?
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Shri A. M. Thomas: That is not
correct. The levy with regard to the
Madhya Pradesh mills is 25 per cent
and we have been able to collect most
of that. But the production in
Madhya Pradesh has falien down by
more than a million tons and we can-
not expect that procurement will be
more.

Shri Tridib Kumar Chaudhuri:
Have Government obtained firm esti-
mates of the shortfall in different
States, particularly West Bengal?
Aiso have they considered the desir-
ability of advising the State Govern-
ments not to come out with different
estimates at different times thus
creating a psychology of scarcity in
the market which affects the avail-
ability in the market?

Shri A. M. Thomas: That is, in a
way, true. I am glad the hon. Mem-
ber has brought forth this point. In
fact, unnecessary scare is also being
caused even by these questions. As
far as West Bengal is concerned, there
has been a fall to the extent of 3-4
lakh tons, but we have been able to
make adequate supplies through fair
price shops of which there are 11,000
in West Bengal. As far as that State
is concerned, the peak level of prices
was reached in the second week of
July. Now it is two points less and
it is the reverse trend, because prices
during this peak season tend to rise.
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Shri Sham Lal Saraf: Orissa is said
to be a surplus State. May I know
what are ihe reasons for its being
in the grip of a difficult situation now.
Is it because of the wrong system of
procurement or some other reason?

Shri S. K. Patil: Last year Orissa
did not remain surplus. 1t comes
once in five or ten years, when the
elements are against us. Orissa did
suffer as part of it. Therefore, it has
not remained a surplus State for that
year only. It will be followed by a
better year in the next year.

Shri Basumatari: What steps have
Government taken to induce people in
the rice scarcity areas to take to
wheat? There are some areas....

Mr. Speaker: He is arguing. He
has aiready put the question. He
need not explain it.

Shri S. K. Patil: We have said
that wherever there is a shortfall in
rice, we are going to give wheat
instead so that there may be a little
diversion. But surely nothing would
be done which would affect health.

Shri Ramanathan Chettiar: May 1
know whether it has been brought to
the notice of the Government that
there is iikelihood of shortage in
Madras State, particularly in Tanjore
District where only 20,000 acres of
Kuruvai crop has been sown whereas
over 2 lakh acres are normally sown,
and if so, whether Government will
take steps to increase its supply to
meet the shortage that is expected
out ¢f Kuruvai crop?
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Shri A. M. Thomas: We have no
information with regard to shortage
of the Kuruvai crop. The monsoon
has been delayed a bit in Madras, but
I do not think the over-all position
has been affected.

Shrimati Renu Chakravartty: The
hon. Minister stated that the price of
rice has gone down by 2.5 per cent or
something, 1 could not hear. I want
to"know whether it is not a fact that
the retail price has not come down,
and it is still at the high level of
Rs. 38 to Rs. 40 a maund?

Shri A. M. Thomas: 1 have got
figures with me indicating that the
wholesale prices are either maintain-
ing a steady trend or showing a
decline.

Shri Mohammad Elias: What about
retail prices?

Shri A, M. Thomas: In West Bengal
taken as a whole, there has been a
reduction of about two points in the
last two weeks. For two points per
100 to be reflected in the retail prices
would take some time. It cannot be
very material.

Shrimati Renu Chakravartty: My
question is about retail prices. The
consumer is buying at high prices.
There has been no reduction. What
is the use of quoting to me whole-
sale prices when the profiteers are
eating up that amount?

Shri A. M. Thomas: As far as West
Bengal is concerned, the entire vulner-
able population of West Bengal is
taken care of. They are being sup-
plied 1 Kilo rice and 1 Kilo wheat
every week, and that is sufficient for
their requirement.

Shrimati Renu Chakravartty: This
is a completely wrong statement.
Cheap rice is not available.

Shri S, K. Patil: The hon. Member
is asking what is to be done to see
that the lowering of prices in the
wholesale market is reflected in the
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retail market. The only answer to
that now, tomorrow and the day after
would be the same, namely opening
more fair price shops. There is no
other answer.

Shrimati Renu Chakravartty: Cheap
rice is not available in the fair price
shops.

« Shri S. K. Patil: It is available. We
are satisfied, and we have no com-
plaint from the State Government
that rice is not available in the fair
price shop.
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Shri A. M. Thomas: With regard to
hoarding by the trade, having regard
to the returns that we get from the
licensed wholesale dealers and the
reports of market arrivals, there has
not been any undue hoarding on the
part of the traders. There are reports
that at the producers level some
hoarding is being done.

Shri Ranga: Let us get into the
proper perspective. Is it not a fact
that in most of the other States, bar-
ring these two States of Assam and
Bengal, which are also very impor-
tant, the situation is not so unsatis-
factory?

Shri S. K. Patil: I am told that in
the Southern States the price has noi
risen at ail. It is only a question of
some of the States where there has
been shortfall, and adjoining States,
like Bengal, in this lean season. When
the new crops arrive in five or six
weeks, this question would not arise.

Mr. Speaker: Next question.
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The Deputy Minister in the Minis-
try of Community Development.

Panchayati Raj and Co-operation
(Shri Shyam Dhar Misra): Questions
4 and 11 are on co-operative farming.
If you permit, I will read both the
answers.

Mr. Speaker: He may answer both.

Co-operative Farming Societies

*4, Shri Yashpal Singh: Will the
Minister of Community Development
and Cooperation be pleased to state:

(a) whether study teams of M.Ps.
have recently gone into the working
of the Co-operative Farming Societies;

(b) if so, what are their main
recommendations; and

(c) what action is being initiated
to implement them?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri Shyam Dhar
Misra): (a) Yes, Sir.

(b) A copy of the observations of
the Study Teams is laid on the Table
of the House. [Placed in Library,
see No. LT-1368/63].

(c¢) The recommendations have been
brought to the notice of the state
governments for appropriate action.

Co-operative Farming

+
J Shri A. K. Gopalan:

1L 'l_ Shri Mohan Swarup:

Will the Minister of Community
Development and Co-operation be
pleased to state:

(a) whether Government have any
proposal to organise pilot projects for
encouraging co-operative farmiag; and
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(b) if so, the main features of the
proposal?

The Deputy Minister in the Minis-
try of Community Development and

Cooperation ~ (Shri Shyam Dhar

Misra): (a) Yes, Sir.

(b) For demonstrating the advant-
ages of cooperative farming to culti-
vators under their own conditions a
pilot project will be launched in every
district by the end of the Third Five
Year Plan. Cooperative  farming
necessarily involves pooling of land
and joint cultivation. For providing
fuller employment to members and
their families, agro industries can also
be combined. Suitable flnancial
assistance and technical guidance is
provided by the Government to these
societies.
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Shri P. Venkatasubbaiah: May I
know whether the study teams have
said that lack of consolidation of land
holdings is also one of the impedi-
ments for the satisfactory progress of
co-operative farming and if so whe-
ther Government propose to make
further allotments for consolidation ot
land holdings in the States?

Shri Shyam Dhar Misra: These
teams did recommend that consolida-
tion should be there before co-opera-
tive farms are organised but it is not
such a rigid condition that without it
co-operative farming cannot succeed.
We are however trying that also.
They have aiso said that Government
land should be allotted for co-opera-
tive farming.

Shri S. N. Chaturvedi: May I know
whether these teams have made any
assessment of the percentage of co-
operative farms run at a profit and
those run at a loss?

Shri Shyam Dhar Misra: There
were’ eight teams and they say about
60 sccieties and their findings are con-
tained in the report laid on the Table
of the House. In Punjab and Maha-
rashtira according to their assessment
these societies were successful while
in Mysore and U.P. only about 50-60
per cent of the societies were good.

Shri Inder J. Malhotra: What kind
of difficulties were faced by the
States in implementing this pro-
gramme on a .arge scale and what
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steps do the Central Government take
1o heip the State Governments in this?

Shri Shyam Dhar Misra: Difficulties
are of many types: financial, organi-
sational and even political.

Shri A. K. Gopalan: How many
pilot projects had been organised in
India State-wise?

Shri Shyam Dthar Misra: I have a
list. 994 pilot societies and 949 noun-
pilot societies have been organised.
Statewise figures are before me.

Mr. Speaker: He may iay it on the
“Table.

Shri Kapur Singh: May I know
whether the basic objective of co-
operative farming is to achieve up-
surge in agricultural production or to
achieve a social revolution in the
country?

Mr. Speaker: That type of question
cannot be put.... (Interruptions.)

Shri Kapur Singh: What do they
aim at? [ want to know that.

Mr. Speaker: He should put that
question in that form.

Shri  Kapur Singh: Is their basic
aim to achieve upsurge in agricultural
production or to achieve a social revo-
lation in the country?

The Minister of Community Deve-
lopment and Co-operation (Shri S. K.
Dey): If I may say so, it is both.
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Shri Ranga: How much do the
Government propose to spend on these
pilot co-operative schemes and at
what rate per acre?

Shri Shyam Dhar Misra: We have
put in ail Rs. 12 crores in the third
Plan for assistance to co-operative
farming socicties. Besides this, the
central co-operative banks, apex
banks, land mortgage banks and other
institutions connected with farming
will also assist.
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Shri Kapur Singh: May I respect-
fully submit, with your permission
that, what Swami Rameshwaranand
really wants to know is that—

Mr. Speaker: I will not have any
interpretation about Swami Ramesh-
waranand's point. 1 have heard him
and I can also follow him. What I
understand, 1 have interpreted. 1t is
not a suppiementary question that I
can allow.

Shri Firodia: What is the extent of
the progress of co-operative farming
in gramdan villages?

Shri Shyam Dhar Misra: There are
about 4,733 gramdan villages where
there are 299 societies, out of which
about 100 are farming and about 200
are service co-operatives, Wherever
co-operative farming has been started,
it is generally successful.

Fish Production

*5. Shri R. G. Dubey: Will the
Minister of Community Development
and Cooperation be pleased to state:

(a) whether it is a fact that a
scheme for fish production in 6,000
selected community development
blocks in the country has been [ie-
pared; and
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(b) if so, the outline of the scheme
and the progress in its work so far
achieved?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. S. Murthy):
(a) A scheme for intensification of
fish production in 600 seiccted C.D.
Blocks was circulated to the State
Governments in February, 1963.

(b) A brief outline of the scheme
is laid on the Table of the House. The
scheme has been accepted by 5 States
and 5 Union Territories with local
modifications. It is ¢oo early to in-
dicate actual pFogress of implementa-
tion.

STATEMENT
Coverage:

(a) 50 Hilly Blocks in the border
States!Union Territories c¢f Assam,
Bihar, Jammu & Kashmir, Punjab,
Uttar Pradesh and West Bengal, and
Himachal Pradesh, Manipur, Tripura,
NEFA and Nagaland.

(b) 450 general Blocks in the States
of Assam, Bihar, Madhya Pradesh,
Orissa, Punjab, Uttar Pradesh, and
West Bengal, and Union Territory of
Delhi.

(c) 100 coastal Blocks in the mari-
time  States!Union  Territories of
Andhra Pradesh, Gujarat, Kerala,
Madras, Maharashtra, Mysore, Orissa,
and West Bengal, and Goa and Pcndi-
cherry.

Programme:

(a) Improvement and stocking of
50 acres of water area per hilly block
at the rate of 1,000 fingerlings per
acre and assistance to about 50 fisher-
men for procuring fishery requisites.

(b) Improvement and stocking of
100 acres of water area per general
Block at the rate of 1,000 fingerlings
per acre and assistance to about 100
fisherman for procuring fishery re-
quisites.
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(c) Supply of fishing equipment
like boats, improved nets, etc, to
about 100 fishermen in the selected
coastal Blocks, setting up facilities
for fish curing, and supply of  salt
and other processing accessories.

(d) Making necessary technical
guidance and supervision available in
the selected Blocks.

Firances:

The cost of the scheme (except ex-
penditure on additional staff provid-
ed, if any) is to be met from Block
funds supplemented by existing De-
partmental funds and schemes.

Shri R. G. Dubey: May I know
what is the present fish production in
the country, and, as and when this
scheme materialises, what will be the
increase in production?

Shri B. S. Murthy: 1 woulc like to
have notice for this question.

Shri R. G. Dubey: Apart from
sea water, what are the other sources
from where fish is tapped, such as
inland water, lakes, ete.?

Shri B. S. Murthy: Iniand water,
especially rivers.

Shri Shivaji Rao S. Deshmukh: May
I know whether this scheme for the
development of fisheries aiso includes
the development of pisciculture and
rice cultivation together on the same
piece of land together, as has been
advised by some technicians?

Shri B. S. Murthy: This deals only
with the intensification of fish cul-
ture.

P.L. 480 Agreement

+

[ Shri Suremdra Pal
Singh:

| Shri Naval Prabhakar:

| Shri Bhagwat Jha Azad:

| Shri Warior:

| Shri Vasudevan Nair:

| Shri M. N. Swamy: -
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Shri Mantri:

Shri Bibhutl Mishra:

Shri P. K. Ghosh:

Shri Kapur Singh:

Shri Yashpal Singh:

Shri Ram Ratan Gupta:
Shri P. C. Borooah:

Shri Balmiki:

Shri Heda:

Shri Imder J. Malhotra:
Shrimati Jyotsna Thanda:
Shri Mohan Swarup:
Shrimati Renu Chakravartty:
Shrimati Renuka Barkataki:
{_ Shri Bishanchander Seth:

Will the Minister o ¥Food and Agri-
culture be pleased to state:

»
*
—— A

(a) whether it is a fact .hat curing
his recent trip to the U.S.A., he made
a formal request to the U.S. Govern-
ment to extend the P.L. 480 agree-
ment by one year more;

(b) if so, what was the U.S. Gov-
ernment’s reaction to the proposal;
and

(c) what is the effect of this ex-
tension on import of wheat and rice
from USA.?

‘The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde): (a) A request was
made to the U.S. Government f{o ex-
tend the period of shipment of wheat
under the current P.L. 480 agreement
by one year as it was expected that
the shipment of the entire quantity
of 16 million tons of wheat could not
be completed bv June 1964. Ship-
ments of rice are, however, expected
to be completed by this date.

(b) The reaction of the U.S. Gov-
ernment is awaited.

(¢) It has no effect on the total
quantity to be imported. It will
merely permit shipments of the total
quantity of about 16 million tens of
wheat to be purchased under the cur-
rent P.L. 480 agreement to be com-
pleted one year later i.e. by June
1965.

Shri Surendra Pal Singh: The hon.
Minister just stated that India has not
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been able to maintain the rate of off-
take as contemplated in the PL-480
agreement and the actual import
of food grains has been very much
less than what it should have been,
May 1 know the reasons for that?

The Minister of Food and Agricul-
ture (Shri S. K. Patil): According (o
the Public Law 480 Agreement 16
mi.lion tons of wheat should have
been brought in four years—that
means on an average 4 million tons
per year. One point o be noted here
is that this also includes an element
of buffer-stock of 4 million tons.
The buffer-stock can be kept only
in modern store houses. Therefore i*
took a little time, because we did rot
want to have that buffer-stock to rot
in not adequately, or in the modern
way, equipped storage houses. That
was one reason. Another reason was
we thought if we could do with less
quantity why should we hurry in
having more. That was in the mind
of the Parliament also. Therefore,
whereas within three years we chould
have brought 12 million tons, we
brought only 8 million tons. 4 mil-
lion tons, therefore, still remains and
it will spill over after four years and
there is no harm in it.

Shri Sureadra Pal Singh: llas any
assessment been made by the Gov-
ernment to find out, apart from
whether the prices of foodgrains have
been stabilised, whether this PL. 480
Agreement has helped us to achieve
our main aim of self-sufficiency in
agricultural production?

Shri S. K. Patil: Apart from self-
sufficiency, in times of emergency
buffer-stocks are very useful, and
[ think it has been demonstrated be-
yond doubt that but for this buffer-
stock in difficult times during this
year and last year we could not have
tided over the difficulty.

Shri Bhagwat Jha Azad: May I
know whether this request was made
only for the spill-over or whether the
Government also requested for some
adcitional quantity under PL. 480?
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Shri S. K. Patil: The question of
having additional quantity under
PL 480. will arise only after one year
because this agreement has to run
until June, 1964. Therefore, that
question does not arise. But I have
made arrangements 1o build up a
stock of rice, about iwo million tons;
that was discussed and it has been
promised. It will come.

Shri Vasudevan Nair: The  hon.
Minister just now stated that he
wanted to try whether he could man-
age with less than 16 million tons.
Now that he has asked for the whole
quantity of 16 million tons are we to
understand that he could not produce
enough in this country and that is
why he is asking for it?

Shri S. K. Patil: The hon. Member
heard only half of my answer. I am
merely saying that what remains we
will spill over in another year. That
does not mean that we are not having
enough, but we are not having it with
that much speed with which it was
expected to come.

Shrimati Renu Chakravartiy: May
I know what is the prospect before
the country? Are we going to have
PL. 480 imports for a larger number
ot years; if =0, may 1 know for how
many more years we are going to
have these imports?

Shri S. K. Patil: That depends upon
various elements—nature, ourselves
and the conditions of farming (Inter-
ruption).

Shrimati Renu Chakravartty: Why
do we have planning then? What is
the use of having planning?

Shri Kapur Singh: May I know
whether the Government have con-
sidered a sudden cessation of the
PL. 480 facilities; if so, what plan
they have kept in view to meet such
an eventuality?

Shri S. K. Patil: What we are
thinking—only ‘thinking’ I am saying
—is that this has got to taper off. It
is nothing like “you had it” and "“you
stop it”. If we had 1t, we will have
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less and less until it disappears and
we produce it from our own resources.

Shri Indrajit Gupta: May I know
how much of these 16 million tons
which has been contracted for is in
wheat and how much is in rice? May
I also know whether in view of the
existing scarcity of rice the Food
Minister in his recent taiks in Ame-
rica has tried to get the compcsition
of a total 16 million tons changed
somewhat in favour of rice?

Shri 8. K. Patil: These 16 million
tons are wheat. I did not mention
about rice. Rice was only the addi-
tional 1 million tons and it is yet to
come. The hon. Member will be
pleased to know that we have expe-
dited the shipment of that of which
the beneficiary has been the  State
from which the hon. Member comes.
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Shri S. K. Patil: I would require
notice.
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Shri Warior: May [ know whether
the price agreed upon will be less
sr higher than the werld market
price?

Shri A. M. Thomas: It will be the
world market price.

Shri Inder J. Malhotra: May I know
if any final decision has been taken
to import rice under PL 480 for the
purpose of buffer stock which we
want in this country?

Shri 8. K. Patil: No final agree-
ment or decision has been reached
because, as I said in the beginning,
rice is rarely a surplus commodity in
any couniry, because the total sur-
plus of rice in the whole world may
not go over 5 million tons, whiie the
surplus of wheat may be five or six
times that much. Therefore, it is
rather difficult to get it, because it
always depends upon the crop in that
particular country. I am hoping that
in two or three years’ time I shall
be able to build a stock of 2 million
to 3 million tons of rice.

Shri Basappa: As the Planning
Commission has stated that depen-
dence on PL 480 shcould be reduced
to the minimum, what action has
been taken in that regard?

Shri S. K. Patil: It has been our
anxiety too, more so than anybody
else. But, then, the time should come
and it should be as early as possible.
Ther. there should not be any danger
or difficulty as we have witnessed
during this year. That is why these
buffer stocks have become all the
more necessary.

Shri P. R. Patel: I want to &now
whether PL 480 has helped in lower-
ing the local price of foodgrains,



93 Oral Answers

thereby affecting the production in
ithe country?

Shri S. K. Patil: Not at all. We
sell more or less at the subsidised
price, and that is in cur fair price
shops. So far as the minimum prices
of foodstuffs like rice, wheat and
jowar are concerned, we have been
able to fix them, and we consider that
they are, if not remunerative, suffi-
cient enough to enable them to meet
-both ends.
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Indo-Pakistan-U.K. Continent
Shipping Conference

+
Shri Bishanchander Seth:
Shri Yashpal Singh:
Shri Raghunzath Singh:
Shri Morarka:
*7. < Shri Ravindra Varma:

| Shri Indrajit Gupta:

| Shri Mohan Swarusp:

{_ Shri P. C. Borooah:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that a dele-
gation of Indo-Pakistan-U.K. Conti-
nent Shipping Conference discussed
the question of increase in freights
w=ith the Government of India;

(b) the main painis urged by the
Zonference; and

(¢) the decision taken in the
matter?
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The Minister of Shipping im the
Ministry of Transpert and Commu-
nications (Shri Raj Bahadur): (a) The
Conference held discussions not with
the Government of India but with
the Maritime Freight Commission of
India.

(b) In support of their proposal to
increase freight rates on westbound
cargoes by 15 per cent the Conference
urged the following points:—

(i) The freight rates were last
revised in 1957.

(ii) The cost of cperation has
increased considerably since then.

(iii) Freight rates on Eastbound
cargo have already been increas-
ed.

(iv) A large number of Confer-
ences have increased their rates.

(c) The final decision does not lie
with the Government but they accept-
ed the recommendations of the Com-
mission that the increase should be
restricted to 74 per cent subject to
certain sensitive commodities being
exempted. This was duly communi-
cated to the Conference who there-
upon decided to increase the freights
by 124 per cent as against 15 per cent
originally contemptated by them.
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Shri Morarka: Maritimes Freight
Commission appointed by the Gov-
ernment recommended only 7} per
cent increase and this Conference has
actually increased it by 123} per cent.
Therefore what action do the Gov-
ernment propose to take to reduce
this 124 per cent increase (o
73 per cent?

Shri Raj Bahadur: As I have al-
ready mentioned, the Conferences are
autonomous bodies. They take their
own decisions with regard to their
tariffs. We have to take certain mea-
ures in order to protect our export
trade and particularly to ensure that
the export promotion programme is
not thwarted in any way. That is
what we propose to do hy taking
various measures.

SRAVANA 22, 1885 (SAKA)

Written Answers 42

Shri Imdrajit Gupta: I want to
know whether any of these proposed
measures which the hon. Minister
has indicated will be announced by
the Government in view of the fact
that a very harmful effect is going to
be had on the export trade of this
country. Is there any proposal to
pursue this matter further with the
Government of the United Kingdom
for instance?

Shri Raj Bahadur: I have already
submitted that we are really con-
cerned about this freight increase, So
far as the measures are concerned
they are at present under study. We
cannot all of a sudden take them.
The Conference also has got its dis-
advantages but I am sure that the
Conference after all serves a purpose
of utility for our trade. However it
is not an end in itself; it is a means to
and end. If a utility service outlives
an end. If a utility service outlives
what steps can be taken to protect
our trade.

Shri K. C. Pant: Is it not a fact that
the grounds advanced by the Confer-
ence for suggesting an increase in
rates are more or less offset by the
quicker turnround of the liners?

Shri Raj Bahadur: There are many
factors which have to be taken into
account, namely, the increase in the
volume of trade, the prevalent char-
ter rates, quicker turnround of ships
and others. It was on the basis of
these factors that the Maritime
Freights Commission did hold that
an increase of 7} per cent would meet
the requirements of the situation.

WRITTEN ANSWERS TO QUES-
TIONS

LA.C. Fares

r Shri Bhagwat Jha Azad:
Shrimati Vimila Devi:

Bhri Dinen Bhattacharya:

*8. Shri P. C. Borooah:

j 8hri D. C. Sharma:

b
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| Shri Yashpal Singh:
| Shri P. K. Deo:
( Shri Sham Lal Saraf:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether 1LA.C. has raised its
fares on domestic routes; and

(b) if so, by what percentage?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohiuddin): (a) Yes Sir.

(b) The increase was about 74 per
cent on trunk routes and 5 per cent
on the regional routes over the exist-
ing fares. No increase was made in
the fare of the austerity service Cal-
cutta/Agartala/K h o w a i/Kamalpur/
Kailashahr.

West Coast Road

Shri Imbichibava:
[-Shri P. Kunhan:

Shri Warior:

Shri Vasudevan Nair:

Shri M. N. Swamy:
{_ Shri A. V. Raghavan:

*9.

Will the Minister of Transport and
Communications be pleased to state:

(a) the progress made so far in
widening the West Coast Road in
Kerala;

(b) the expenditure incurred in
this respect so far; and

(c) when the work is expected to
be completed?

The Minister of Shipping in the
Ministry of Transport and Commu-
nications (Shri Raj Bahadur): (a)
The widening of the road has been
completed in a length of 155 miles
out of a total length of 198 miles of
the road in the Kerala State.

(b) A total expenditure of Rs. 174
lakhs has been incurred up to 31-3-
63. This covers not only widening
but aJso black-topping and the cons-
truction of bridges and culverts.
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(c) Works estimated to cost about
Rs. 3 creres out of the revised esti-
mate of Rs. 5:69 crores for the por-
tion of the road in Kerala, are ex-
pected to be completed by the end of
the Third Five Year Pian period and
the balance will be carried forward
to the Fourth Plan.

Second Shipyard

( Shri Vasudevan Nair:

| Shri Warior:

| Shri A” K. Gopalan:
*10. Shri Morarka:

j Shri Ravindra Varma:

| Shri P. C. Borooah:

(_ Shri Raghunath Singh:

Will the Minister of Transpost amd
Communications be pleased to state:

(a) whether the report of the
Japanese Team on the Second Ship-
building Yard has been received;

(b) if so, th substance of the re-
port; and

(c) when the work is expected to
commence?

The Minister of Shipping in the
Ministry of Transport and Commu-
nications (Shri  Raj Bahadur):

(a) to (c). The team of experts sent
by M/s. Mitsubishi Shipbuilding and
Engineering Co. Ltd.,, Japan submitted
their report on the Second Shipyard in
April, 1963. The salient features of
the report are the following:

Capacity of the Ship- 1,20,cco DWT
yard or 89,000 GRT per
annum.
Cost. Rs. 16 orores.
Foreign  Exchange Rs. 433 crorcs.
Component
Period of Constiu- Nine Ycars, ir four
ction stages.
Commencement of Durirg the third
Production. year of constiu-
ction,

Type of vessels” pro- 15.cCO ten C13y @ g0
posed to be constru- ships for tramp
cted. trade and 30,000

ton bulk carriers/
tankers.
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No. of ships to be Six 15,000 tonhners
constructed per and one 30,000
annum, tonner.

No. of berths/docks, § including a repair
dock

ock.
Maximum size ofthe So,000 DWT.
ship that would

bc constructed at

the Yard.

Area of land required 150 acres (including
_for the project. 30 acres for future
expansion),
Lengtn of water front 1700 Metres.
No. of workers/staff 3410
proposee to be cmp-
loyed ultimately.

Achiveement of full In the rith year of

prodaction, commencement of
construction.
Additional works to Ship repair and
be undertaken by manufacture of
the shipyard. structural steel
products.
The report was based on certain
basic assumptions regarding the re-

quirements of Indian Shipping during
the next decade or so, the production
plans of existing shipyards, local
conditions in Cochin, availability of
space both on land and the Ernaku-
lam Channel, etc.

The team again came to this coun-
try in May, 1963 and stayed for a
period of about six weeks with a view
to check up the assumptions made
in their first report. They visited
New Delhi, Bombay, Cochin, Madras
and Visakhapatnam and had discus-
sions with the officers of the Govt. of
India, the Government of Kerala, the

Hindustan Shipyard Limuted and
some shipowners. As a result of
these discussions, the report of the
team is being revised and a final
report from them is awaited.

The Japanese team informed  the

Government that their firm is interest-
ed in equity participation in the pro-
ject. As desired by them, they have
been informed of the broad terms
on which equity participation in the
project by a foreign firm could he
considered by Government. Their
proposals for financial and technical
collaboration in the project based on
these terms along with their final
report are awaited.
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The work will commence after an
agreement for financial and technical

collaboration in the project is conclud-
ed.

State Trading in Foodgrains

r Dr. U. Misra:
Shri Dinen Buattacharya:
Shri P. C. Borooah:
l Shri P. Vemkatasubbaiah:
| Shri Indrajit Gupta:
J Shri Mohan Swarup:
Shri P. R. Chakraverti:
Shri Warior:
Shri Vasudevan Nair:
Shri Bishwanath Roy:
Shrimati Renu
\ Chakravartty:

*12.

—_—

Will the Minister of Food and
Agriculture be pleased to state:

) (a) whether it is a fact that a deci-
sion has been taken to sat up an or-

ganization for state trading in Food-
grains;

(b) whether it is a fact that the
machinery will be evolved jointly by
the Planning Commission and the
Ministry of Food and Agriculture; and

(c) if so, the details of the scheme?

The Deputy Minister in the Minis-
try of Food and Agricultnre (Shri
A. M. Thomas): (a) No, Sir.

(b) and (c).

Do not arise.

Tuticorin Port

{ Shrimati Vimla Devi:
*13. { Shri Dinen Bhattacharya:
| Shri Sezhiyan:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that the
Tuticorin Port development project
is not progressing satisfactorily;

(b) whether it is also a fact that
the State Government have expressed
their anxiety over it; and
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(c) if so, the steps taken in the
matter?

The Minister of Shipping in the
Ministry of Transport and Commu-
nications (Shri Raj Bahadur):
(a) The Tuticorin Port project is
progressing satisfactorily.

(b) No, Sir.

(c) Does not arise.

Stagnation in Agricuitural Production

Shri S. N. Chaturvedi:
Shri Maniyangadan:
Shri N. R. Laskar:

Shri Dinen Bhattacharya:
Shri Warier:

Shri Vasudevan Nair:
Sihri M. N. Swamy:

( Shri Bragwat Jha Azad:
*14.  Shri Harish Chandra Mathur:
( Shri P. Venkatasubbaiah:
Shri Inder J. Malhotra:
Shri A. K. Gopalan:

Chri Bibhuti Mishra:
Shri P. R. Patel:

Shri Bade:

Shri Hem Raj:

Will the Minister of Food and Agri-
culture be pleased o state:

(a) the recommendations made by
the Central teams which visited diffe-
rent States to enquire into the causes
of stagnation in agricultural produc-
tion; and

(b) the action taken thereon?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Roam
Subhag Singh): (a) A statement sum-
ming up the important recommenda-
tions of the Central Teams which
visited different States is placed on
the Table of the House. [Placed in
Library, see No. LT-1369/63].

(b) The more important recom-
mendations of the Central Teams, on
which action could be taken by the
State Governments during the current
kharif season itself, were communi-
cated to them in the months of May
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and June for their consideration and
implementation. The iuli reports of
the Central Teams have been sent to
the Chief Secretaries - of the State
Government during July, 1963. It
has been suggested to tne State Gov-
ernments that these reports be con-
sidered by their Administirative Co-
ordination Committees at the Cabinet
and Secretariat levels and urgent
action taken on them.

Special Road Transport Organisation
for Assam

*15, Shri Subodh Hansda: Will the
Minister of Transpert and Communi-
cations be pleased to state:

(a) whether the special Road
Transport Organisation for supply of
essential commodities to Assam has
started functioning;

(b) whether it has been zble to
place on road a fleet of 100 trucks for
this purpose; and

(c) if not, the reasons therefor?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur) (a) Yes.
The Organisation started funciicning
with effect from the 23rd November,
1962.

(b) Orders have been placed for
100 vehicles. The organisation has,
however, acquired only 69 trucks so
far. Ten of these are being exclu-
sively utilised in road construction
work in Bihar and the remaining 59
are engaged in movemen*s in Assam.

(c) Since it was considered desir-
able to fit the remaining 31 chassis
with some additional equipment and
this additional equipment was not
readily available, there has been some

‘delay in putting them on the road. It

has, however, been decided {o acquire
vehicles immediately without the
equipment and necessary instructions
have already been issued to the sup-
pliers,
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AVRO-748 for ILA.C.

*17. Shri Eswara Reddy: Will the
Minister of Transport and Communi-
cations be pleased to refer to the
reply given to Unstarred Question
No. 2532 on the 30th April, 1963 and
state: T

(a) whether a decision has since
been arrived at regarding the number
of AVRO-748 aircraft to be purchased
by the Indian Airlines Corporation
from the Aircraft Manufacturing
Depot at Kanpur; and

(b) if so, the nature of decision
arrived at?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohiuddin): (a) and (b). The
matter is still under consideration.

Special Export Trains

*18. Shri Shamlal Saraf: Wil the
Minister of Railways be pleased to
state:

(a) whether Government are aware
of the demand being made by the
Export Trade Organisations for run-
ning Special Export trains up tc the
Ports, where the goods are being
shipped; and

(b) if so, what steps have bLeen
taken, or are under contemplation, to
meet this demand of the Exporters?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) and (b). Railways re-
ceive indents from Export Trade Or-
ganisations as well as other traders
for movement of their goods in Block
rakes or in wagon loads for export.
All such demands are met in higher
priority or on programmeqd basis, and
are normally exempted from quota
limatations and operational restric-
tions.

Inland Letters and Aerogrammes

19 Shri A. V. Raghavan: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is proposed to im-
prove the quality and colour of the
inland letters and aerogrammes;

(by whether improved gqualily of
paper furnished by the Indian Paper
Mills has been tested at the Security
Printing Press; and

(c) what further action has been
taken in the matter and when the
new design will be introduced?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) Yes Sir.

(b) Some samples have Leen tested
and some are still being tested.

(c) The whole question is under
consideration and a final decision will
take some time to be arrived at.
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1A C, Dakota Crash

{ Shri Inder J. Malhotra:

| Shri P. C. Botooah:

Shri P. R, Chakraverti:
Shri Bibhuti Mishra:
Shri Ram Sewak Yadav:
Shri Prakash Vir Shastri:
Shri Raghunath Singh:
Shri Indrajit Gupta:
Shri Hem Raj:

Shri Naval Prabhakar:
Shri R, Barua:

Shri Sarjoo Pandey:
Suri Kapur Singh:

Shri Gulshan:

*20. < Shri P. K. Ghosh:

Shri Kesar Lal:

Snri A. V, Raghavan:
Shri Warior:

Shri Dinen Bhattacharya:
Shri Vasundevan Nair;
Shri Ram Ratan Gupta:
Shri D. D, Mantri:

Shri Sham Lal Saraf:
Shri Siddananjappa:
Shri S. M. Banerjee:
Shri Onkarlal Berwa:
Shri P. K. Deo:

| Shri R. S. Pandey:

Wili the Minister of Transport and
Communications be pleased 1o state:

(a) whether it is a fact that all 25
pPassengers and four members of the
crew aboard an Indian Airlines Cor-
poration dakota were killed when it
crashed near Pathankot on 3rd June,
1963; and

(b) if so, the cause of the accident?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Mohiuddin): (a) Yes, Sir,

(b) The cause of accident is under
investigation by a Court of Inquiry.

Working of Panchayati Raj
(Shri P. R. Chakraverti:

*21. 4 Shri P. C. Borooah:
© LShri Jashvant Mehta:
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Will the Minister of Community
Development and Co-operation be
pleased to state:

(a) whether teams had been sent to
different States to study the working
of Panchayati Raj;

(b) the main difficulties in the or-
ganisational functioning brought 1o
light by these investigations; and-:

(c) the remedial measures suggest-
ed to the State Governments and how
far these have been put into opera-
tion?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B, S, Murthy): (a)
The following three Study Teams
were set up to study specific aspects
of Panchayati Raj:

(i) Study Team on the Gram
Sabha.

(ii) Study Group on Budgeting
and Accounting Procedure of
Panchayati Raj Institutions.

(ili) Study Team on Resources and
Finances of Panchayati Raj
Institutions,

(b) and (e¢). The Study Team on
Resources and Finances submitted
its report only on 31-7-1963 and it is
under examination.

The reports of the other two teams
have been placed in the Library of
the Parliament. They have been cir-
culated to the State Governments and
were also considered by the recent
Annual Conference of Development
Commissioners and State Ministers.
The State representatives desired to
have more time for the examination
of the report of the Study Team on
Gram Sabha but they gencrally en-
dorsed the recommendations of the
Study Team on Budgeting and Ac-
counting Procedure. Summaries of
the important recommendations of
these two teams are being laid on the
Table of the House. [Placed in Lib-
rary, see No. 1.
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Decp Sea Fishing Unit, West Bengal

*23. Shri G. Mohanty: Will the
Minister of Food and Agricultnre be
pleased to state:

(a) whether it is a fact that the
Union Government have decided to
take over the deep sea fishing unit of
the West Bengal Government;

(b) if 30, whether an indication can
be given of the area over which the
operations of the unit will hencefor-
ward be conducted; and

(¢) the details of the scheme or
plan drawn up in this connection?

The Deputy Minister in the Minis-
try of Food and Agricuiture (Shri A.
M. Thomas): (a) to (c). The Deep
Sea Fishing Board of the West Bengal
Government were operating five tish-

ing trawlers, consisting of three
Japanese Bull Trawlers obtained
under the T.CM. (now US. A1lD,)
aid programme, and two Danish
Trawelrs procured by the State Gov-
ernment, It has decided that the three
Buil Trawlers, along with the float-
ing staff, should be taken over by the
Deep Sea Fishing Organisation of the
Government of India.

After necessary repairs for making
them sea-worthy, the trawlers will
be operated by the Government of
India in accordance with the needs
from time to time of its programme
of exploratory and experimental
fishing,
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Indian Airlines Fleet

*25. Shri Harish Chandra Mathur:
Will the Minister of Transport and
Communications be pleased to state:

(a) the position of Indian Air Lines
fleet today; and

(b) how it is proposed to be reorga-
nised?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohiuddin): (a) and (b). The
present operating fleet of the Indian
Airlines consists of:
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Viscounts: 13
Skymasters: . 3
Fokker Friznd-
shipe: . 10 X )
Dakotas: . 38 (including 9
freight.r
Dakotas).

With the approval of the Central Gov-
ernment, the Corporation have placed
an order with M/s. Sud Aviation of
France, for 3 Caravelle Jet Aircraft
which will become available for route
operation from the beginning of Janu-
ary, 1964. When the Caravelles are
received, 10 more Dakotas will be-
come surplus to the requirements of
the Corporation. With the augmented
flect, the Corporation hope to mect the
present traffic demand, especially on
the trunk routes.

Control of Rajasthan Desert
*26. Shri Karni Singhji: Will the

Minister of Food and Agriculture be
pleased to state:

(a) the details of the progress made
by the Desert Research Scheme and

the Scheme for Reclamation and Con- |

trol of Rajasthan Desert administer-
ed by the Central Government in
order to prevent spreading of the
desert area in that State during 1962-
63; and

(b) the names of the particular
areas in which work was done?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Sublhag Singh): (a) A statement is
placed on the Table c¢f the Sabha.
[Placed in Library, See No. LT-1371/
63].

(b) Gadra Road, Bikaner, Jodhpur,
Jhunjhunu, Jaisalmer, Beechwal, Pali,
Ajmer, Sikar, Nagaur, Churu and
Barmer.

Development of Inland Water
Transport

{ Shri Warior:

L3
27. \_shri Vasudevan Nair:

Will the Minister of Transport and
Communications be pleased to state:
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(a) the steps taken by Government
to develop inland water transport
during the Third Plan; and

(t) the amount so far spent by the
Centre in this connection?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a)
Schemes estimated to cost Rs, 6.8
crores have been included in this
Ministry’s Third Plan for the deve-
lopment of Inland -Water Transport.
Steps are being taken to implement
these schemes.

(b) Rs. 7.36 lakhs.

Licensing of Deale™s n Khamdsari
and Gur

.28 J Shri A. N, Vidyalankar:
Y Shri Onkarlal Berwa:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Central Government have advised the
State Governments to license whole-
sale dealers in Gur and Khandsari on
the lines followed in respect of sugar;

(b) whether Government have
examined the possible repercussions of
these steps on the Gur and Khand-
sari Industry in general; and

(c) the reasons for the rise in the
prices of Gur and Khandsari?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) and (b). Yes,
Sir,

(¢) The increase in the consumption
of these commodities and the in-
adequacy of supplies as compared to
the demand. This imbalance has in
recent months been accentuated by
the short-fall in sugar production.
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Schematic Devclopment of Community
Development

( Shri Rameshwar Tantia:
| Shri Bishanchander Seth:
229, Shri Yashpaj Singh:
Shrimati Renuka Barkataki:
Shri Basumatari:

Will the Minister of Community
Development and Co-operation be
pieased to state:

(a) the results obtained from the
Rajasthan innovation concerning the
schematic development of Commu-
nity Development; ang

(b) in the light of these results,
what is the nature of the advice
tendered to other State Governments
to readjust their programme?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. S. Murthy): (a)
The changes in the schematic budget
end staffing pattern ~f community
development blocks have been gene-
rally given effect to by the State
Government from June, 1963. It is,
therefore, too early to assess the
results.

(b) Does not arise,
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Cultivation of Paddy im Orissa

1. Shri Jena: Will the Minister of
Food and Agriculture be pleased to
state:

(a) whether the Orissa Government
had been advised by the Central
Government to carry on Dalua paddy
cultivaticn with the advice and guid-
ance cf the block staff on a large
scale wherever it was possible to
meet the food-shortage caused by
severe draught in the State last year.

(b) if so, the total acreage brought
under such cultivation and the blocks
in the State that took keen interest in
popularising the Dalua paddy cultiva-
tion; ang

(¢) the approximate expenditure in-
curred on it including that of the
cultivation anfd the value of the total
yield of the crops?
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The Minister of State in the Minis-
iry of Food and Agriculture (Dr. Ram
Subhag Singh): (2) The Central Team
during its visit to Orissa State in
April, 1963 observed that the State
Government had undertaken a special
drive during rabi season of 1962-63
aiming at extension of double cropping
which included the cultivation of
Dalua paddy. Since there was large
scope for extending double cropping
in canal irrigated areas of the State,
the Central Team recommended to
the State Government to further in-
tensify this programme and achieve
larger acreage under double cropping
including Dalua paddy cultivation in
the coming years.

(b) and (c). Information is being
collected and will be placed on the
table of the Sabha when received.

Railway Pensioners

2. Dr. P, Srinivasan: Will the Minis-
ter of Railways be pleased to state:

(a) whether dearness allowance to
Railway pensioners is going to be in-
creased; and

(b) if so, the details ‘hereof?

The Deputy Minister in the Miuis-
try of Railways (Shri Shahnawaz
Khan): (a) Railway pensioners are
not entitled to any Dearness Allow-
ance.

{(b) Does not arise.

Trivandrum-Tirunelveli Line

3. Shri M. K. Kumaran: Will the
Minister of Railways be pleased to
state:

(a) whether the engineering sur-
vey of the proposed Trivandrum-
Tirunelveli line has begun; and

(b) whether the line would be con-
structed during the Third Plan period?

The Deputy Minister in the Minis-
try of Railways (Shri S, V., Rama-
‘swamy): (a) Yes.

(b) The proposed line has not been
included in Railways’' programme of
-construction of new lines during the
Third Plan period.

Development of Banana Cultivation

4. Shri M. K. Kumaran: Will the
Minister of Food and Agriculture be
pleased to state:
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(a) whether there is a scheme to
develop banuna cultivation in South
India through a plantation corpora-
tion including Kerala, Madras, Mysore
and Andhra Pradesh;

(b) if so, the details thereof; and

(c) whether the possibility of ex-
porting bananas has been fully ex-
plored?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Rzm
Subhag Singh): (a) No.

(b) Does not arise,

(¢) Yes; while a survey of banana
growing areas, undertaken recently
has brought out the possibilities for
large scale cxports of “Poovan”
variety from the South and “Basrai”
variety from Maharashtra and
Gujrat, a Banana Delegation is being
sent to West Asian and European
countries and the UK. to explore
markets for bananas,

Raxual Aerodrome

5. Shri R. S, Pandey: Will tke
Minister of Transport and Communi-
cations be pleased to state:

(a) whether the construction of the
Raxual aerodrome has been com-
pleted; and

(b) it so, whether it is ready for
use?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohiuddin): (a) All major
works, except the terminal building,
have been completed.

(b) Yes, Sir, the runway is available
for use.

Development of Horticulture

6. Shri Ramchandra Ulaka: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the amount of money in the
shape of loans and grants given to
Orissa Government for horticulture
during 1962-63; and

(b) the amount utilised by that
State during the same period?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) The following
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amounts of loans and grants were given to Orissa Government during
1962-63 for the horticultural Scheme noted below: ’

Schen.es Loan Grant T otal
Rs. Rs. Rs=.
1. Training of gardeners . . . — 18,00 18,500
2. Establishment of progeny orchards and fruit
nurseries . . . . . —_ 32,500 32,500
«. Establishment of garden colomes . 50,CCO 5,6CO <3,s00
ToTAL 50,000 56,500 1,056,500
6
The amounts utilised by the State Government durirg the s:me pericd are as vrces #¥—
1. Training of gardeners . . . . —_ 14,0C0 14,C00
2. Establishment of progeny orchards and fruit
nurseries . . . . —_ 20,450 20,450
3. Establishinent of 5arden colonte, — 3,200 3,200
TOTAL : - 37,650 37,650

Co-operative Movement in Orissa

7. Shri Ramachandra Ulaka: Wil
the Minister of Community Develop-
ment and Co-operation be pleased to
state:

(a) whether any loan or aid has
been given by the Centre to Orissa
Government to gear up the Co-opera-

tive Movement there during the lmst
five years; and

(b) if so, the details thereof?

The Deputy Minister in the Miwke-
try of Community Development and
Co-eperation (Shri Shyam Dhar
‘Nbsta): (a) and (b). Yes. The follow-
ing assistance was given to the Orissa
Government for implementing Pha
schemes of co-operative developmént:

(Rupees in lakhs)

Yeur Loan Subdsidy Tcrel
1958—59 . e . . . 4250 3-405 7-855
1959—60 . . . . 13-613 3-666 17°279
1960—61 . e 0°940 7-383 8-323
1961—62 o 8-804 47407 13'311
1962—63 . . 10680 7350 18-¢30
Totar . 38-287 26-2131 64-438
Exploitation of Rare Herds L) if so, the details thereof gnd
“ pm ‘mide ‘W0 fai? -

. % Shri Rammebandra: Ubska: - Will e '

the Ministef of Feed and- Agriculture m dStatehﬂlem-

be pleased to state:

(a) whether any progress has been
launched for exploitation of rare herbs
in Orissa under the Third Plan period;
ang ' {

755 (Ai) LSD—4.

¢y of Fisl and Agriculture (DF. Bam
Subhag Singh): (a) "No such pro-
gramme has been launched by the
State Government,

¢b) Does not arise.
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Automatic Telephones in Orissa

9. Shri Ramachandra Ulaka: Will
the Minister of Transport and Commu-
nieations be pleased to state:

(a) the total number of automatic
telephones in Orissa at present; and

(b) the number of such telephones
that will be installed during 1963-64
and the places in Orissa where they
will be installed?

The Depnty Minister in the Ministry
of Transport and Communications
(Bhri Bhagavati): (a) 1319.

(b) Number of te'cphones to be ins-
talled in 1963-1964 and names of places
are given below:

(i) Balugaon 35
(ii) Sakhi Gopal 25
(iii) Nayagarh Itmati 10
(iv) Chandbali 25

Train Accident at Ponposh Statiom

10. Shri Ramchandra Ulaka: Wi#l
the Minister of Railways be pleased
to refer to the reply given to Unstar-
red Question No. 27 on the 19th Feb-
ruary, 1963 and state:

(a) whether the Railway Adminis-
tration has since examined the findings
of the Committee of Senior Scale Offi-
cers regarding the accident to engine
No. 502 Dewn Goods train at Ponposh
Station (5.E. Railway) near Rourkela
o the 17th December, 1862; and

(b) if sc;,'the' result thereof?
The Deputy Minister in the Minis-

“try of Railways (Shri 8. V. _Rama-
swamy): (a) Yes.

(b) The accident was due to ‘failure
of railway staff’,
Potato Production

1 J Shri Dhuleshwar Meena:
" 7\ Shri Ramchandra Ulaka:
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Will the Minister of Food and Agri-
culture be pleased to state:

(a) the production of potatoes in the
country during 1962-63;

(b) whether this production has de-
clined in comparision to that of last
year’s production; and

(¢) if so, the reasong therefor?

The Minister of State in the Minis-
try of Food ang Agriculture (Dr. Ram
Subhag Singh): (a) to (c). The All-
India Final Estimnate of Potato 1962-63
which will give the area and produc-
tion during 1962-63 together with re-
vised data for 1961-62 has not yet been
available. According to the present
indications, based on reports received
from some of the States, it appears
that the production of potatoes during
1062-63 will be higher than that for
1961-62, when it was 2723 lakh tons.

Neon-operating Expenditure in 1.A.C.

12. / Shri Dhuleshwar Meena:
\ Shri Ramchandra Ulaka:

Will the Minister of Transport and
Communications be pleased to state:

(a) the total non-operating expendi-
ture in Indian Au'lmes Corporation
during 1962-63;

(b) whether this expenditure has
increased than the previous year; and

(c) if so, the reasons for such in-
crease"

-~ The Deputy Minister in the Ministry
of Transpert and Communications
(Shri Mohiuddin): (a) The non-ope-
rating expenditure of Indian Airlines
Corporation during 1962-63 was Rs.
45,71,122,

(b) Yes, Sir.
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(¢) The details of the non-operating
expenditure for 1961-62 and 1962-63
are given below:

1951-62 1962-63

1, Additional provision Rs. Rs.

for obsolescence of
spares

2. Loss due to Devalua-
tion of Pakistan

10,49,361 —

2,85,561 §.71,122

_ Currency
3. Development Rebate
Reserve — 40,020,000
TOTAL 13,34,922 45.71,122

The increase in the non-operating
expenditure during 1962-63 is due to
the fact that the Corporation have, un-
like in the previous year, made a pro-
vision of Rs, 40 lakhs for Development
Rebate Reserve during 1962-63.

Bookings of Air India

13 f Shri Dhuleshwar Meena:
* \ Shri Ramchandra Ulaka:

Will the Minister of Transpert and
Communications be pleased to state:

(a) the bookings of Air India Cor-
poration from October, 1962 to date;
and

(b) whether any increase m the
bookings was registered?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohiuddin): (a) Air India ear-
ried a total of 78,569 passengers on its
services during the period October
1862 to March, 1963.

(b) Yes Sir. ‘The increase in ‘the
bockings was 16.4 per cent. .as against
the corresponding period of October
1961 to March 1962 when ‘67,469  pas-
sengers were carried.

Telephone Revenue in Orissa
14, J Shri Dhuleshwar Meena:-
\_ Shri .Ramchandra Vlaka:
Will the Minister of Transport . and
Commaunications be pleased to state:
(a)~ the total telephone revenue out-
standing at present in Orissa; and
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(b) the steps taken or being taken
by Government to recover the same?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) A sum of
Rs. 252 lakhs was outstanding on
31-3-1963 in respect of bills jssued up-
to 30-9-1962.

* (b) The telephone revenue account-
ing office is being shifted from Cal-
cutta to Cuttack. Special steps will
also be taken to reduce outstandings on
the transfer of the office.

Telephone System in Orissa

15 J Shri Dhuleshwar Meena:
"7\ Shri Ramchandra Ulaka:

Will the Minister of Transport and
Communications be pleased to state
the names of places in Orissa where
telephone system is going to be intro-
duced during 1963-64 and 1964-65?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): Telephone ex-
changes and P.C.Os are proposed to be
opened during 1963-64 and 1964-85 at
the following places, subject to avail-
ability of stores:—

During 1963-64

Exchanges

. Banpur, Balugaon.
Sore

. Betnati.
Chandbali.

. Sakhigopal.

. Joda.

. Paradip.

N OO e

P.C.0s.

. -Aul,

. Joranda,

- Rajkishorenagar.
. Chhnedipada.
Raijheran.

. Sarangi,

. Boirani,

. Ummarkaot.

© =1 D U o b
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During 1964-65
Exchaanges

. Nayagarh, Itamati.
Kendrapara.
Kuchinda.
Rerakhol,
Sonepur.

Nwapara Tonwant.
Gunupur.

Bisra.

. Brajrajnagar,

. Rajgangpur.

e N

—

P.C.Os.

Surada.

. Kalapather,
. Bagdia.
Jherpara.

. Gondia.

. Gobindpur.
. Tigiria.
Baramba.

. Narasingpur.
10. Rajkanika.
11. Telkoi

12. Pattangi.
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Telephone Exchange in Cuttack

19, Shri Rama Chandra Mallick: Will
the Minister of Transport and Commau-
nications be pleased to state:

(a) whether any suggestions have
been received to open one more Tele-
phone Exchange near “Malgodam” in
Cuttack Town to give more facilities
to the telephone subscribers and
others; and

(b) if so, the details thereof and
reaction of the Government?

The Deputy Minister im the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) Yes.

(b) A temporary exchange of 300
lines hag been sanctioned to be open-
ed in a rented building at an estimated
cost of Rs. 83,600]-. This exchange
along with the existing main exchange
will be closed when the new auto ex-
change is commissioned.

Rice

20. Shri Rama Chandra Mallick: Will
the Minister of Food and Agriculture
be pleased to state the total annual (i)
requirements and (ii) production of
rice at present in the country?

The Minister of State in the Minfs-
try of Food and Agriculture (Dr. Ram
Subhag Simgh): It is difficult to esti-
mate precisely the consumption re-
quirements of rice in India where a
large number of consumers are pro-
ducers themselves. However, on the
basis of the average figure of produc-
tion plug the average net distribution
of rice for the triennium ending 1961-
62, the average gross utilization of rice
Per annum is estimated to be
33,200,000 tons.

The average annual production of
rice for the triennium ending 1961-62
was 32,744,000 tons.

* Sugar and Wheat Supplied to Orissa

21. Shri Rama Chandra Mallick: Will
the Minister of Food and Agriculture
be pleaseq to state the quantity of
sugar and wheat supplied to the State

of Orissa during 1962-63 by the Union
Government?
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The Deputy Minister im the Ministry
of Food and Agriculture (Shri A. M.
Thomas): A quantity of 41'5 thousand
metric tons of wheat was issued to the
Fair Price Shops and the flour mill in
Orissa from Central Government
stocks during 1962-63 (April to March).

Sugar year is reckoned from. 1st
November to 31st October. The quan-
tity of sugar degpatched to destinations
in Orissa by sugar factories during the
period 1st November, 1962, to 22nd
July, 1963, was 27-2 thousand metric

tons.

Railway Line between Khurda Read
and Nergundi

22. Shri Rama Chandra Mallidk:
Will the Minister of Railwags be
pleased to state:

(a) the progress of the work on
having a proposed double line between
Khurda Road to Nergundi, (Orissa)
which is being constructed by the
D.B.X. Railway Project;

(b) when the project is likely to
be completed; and

(¢) the total estimated cost of the
project?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
{a) 40 per cent.

(b) June 1966.
(c) Rs. 803 lakha.

Broad G:1ge Lines

( Shri Rameshwar Tantia:
Shri Bishamchander Seth:
Shri Yashpal Simgh:
23. { Srimati Renuka Barkataki -
| Shri Basumatari:
Shri Ramchandra Ulaka:
L Shri Dhuleshwar Meema:

Will the Minister of Railways be
pleased to stabe:

(3) whether any fima] declvien has
been taken with regard to the doubl-
Ing of Railway track and conversion of
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metre gauge lines to broad gauge in
the North Eastern Region; and

(b) the action taken towards the
implementation thereof?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):

(a) and (b). It has since been de-
cided to construct a new B.G. Iine
from near Siliguri to Jogighopa in
Assam. The work involves:—

(i) conversion of the existing
M.G. line from Siliguri teo
Haldibari;

(ii) construction of a new B.G.
line from Raninagar (on Sili-
guri-Haldibari  branch) to
Jogighopa in Assam.

Preliminary Engineering Survey
and Final Location Survey for these
works have been sanctioned and the
surveys are well in progress. Preli-
minary arrangements for construction
of the line are also in hand.

Collisien of Madras-bound Howrah
Express

{ Shri P. C. Boreoah:
| Shri Yashpal Singh:
24. { Shri P. R. Chakraverti:
| Shri A. V. Raghavan:
{_ Shri Sidheshwar Prasad:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
wladras-bound Howrah Express cel-
lided with the tractor at an unmanned
crossing between Navabpalem and
Tadepalligudem near Vijayawada on
or about the 25%h May, 1963;

) if so, the number of casualties
involved in the accident; and

(c) the circumstances of the acci-
dent?

The Deputy Mimister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) Yes, on 25th May, 1988.
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(b) One person died on the spot and
three other occupants of the tractor
sutsained grievous injuries. Out of
the three injured two died in the hos-
pital. The third is progressing satis-
factorily.

(c) On 25-5-1963 at about 02:32
hours while No. 37 Up Express ex-
Howrah-Madras was running between
Navabpalem and Tadepalligudem sta-
tions it collided with a tractor at the
unmanned level crossing which” came
into the track unmindful of the angine
whistles and the engine headlights.

Level Crossing Accidentg

( Shri P. B. Chakraverti:
25. - Shri P. C. Borooah:

Will the Minister of Railways be
pleased to state the number of level
crossing accidents that occurred during
the past four months?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
There were sixty six level crossing
accidents during the period from
March, 1963 to June, 1963.

Tourist Traffic

( Shri Rameshwar Tantia:
Shri P. C. Borooah:

Shri Yashpal Singh:

Shri Bishanchander Seth:
Shrimati Renuka Barkataki:
26. { Shri Basumatari:

Shri D. €. Sharma:
Shrimati Savitri Nigam:
Shri M, L, Dwivedi:
Shri P. K. Deo:

Shri Sham Lal Saraf:

[ Srri Siddananjappa:

Will the Minister of Transport and
Communications be pleased to shate:

(a) whether the Tourist Department
of Mdia has enquired into the reasons
for the decline in tourist traffic in
Ind# in spite of the wide appeal of
India’s distinctive and exclusive fea-
tures for tourists; and
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(b) if so, the results of the enquiry?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) and
(b). Yes, Sir. An ad hoc Committee of
senior officials has been set up to look
into this matter ang to recommend
measures for increasing tourist traffie.
The Report of the Committee is expect
ed to be submitted shortly.

Purchase of Wheat

Shri Vasudevan Nair:

Shri K. N. Tiwary:

Shri Bhagwat Jha Aad:
{_ Bhri Omkar Lal Berwa:

Will the Minister of Food and Agri-
culture be pleased to refer to she re-
ply given to Starred Question No. 748
on the 6th April, 1963 and state:

(a) the quantity of wheat purchas-
ed by Government under the price
support scheme and at what cost;

(b) whether similar schemes are
proposed to be introduced in respect of
other agricultural products also and if
so which ones; and

(c) in respect of which agricultural
products such price support schemes
are already in force?

The Minister of State in the Minls-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) A quantity of
3,962 tonnes of wheat has been pur-
chased by the Government under the
Price Support Scheme this year at the
floor prices ranging from Rs. 34-88 per
Quintal to Rs. 40°19 per Quintal for
different grades of wheat.

(b) and (c). In addition to wheat,
the policy of support priceg has been
adopted in the case of rice, jowar and
raw jute; in the case of sugarcame,
minimum price has been fixed for
cane delivered to Sugar Mills; in the
case of raw cotton, floor and ceiling
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prices are statutorily fixed from year
ta .year for basic varieties. In respect
of , oilseeds, . minimum support prices
have not been fixed. In the case of
egmmodities like tobacco, lac and car-
damom, minimum export prices for
these commodities have been fixed
with a view .to. ensuring economic
prices for them. In respect other
agricultural commodities like coco-
nut, arecanut, cashewnut, spices, etc.,
it is not proposed at present to apply
this policy of price support.

Sﬂignri-logigﬁopa Line
Z8. J Shri P. C. Borooah:

7\ Shri P. K. Deo:

{ Shri Swell:

Will the Minister of Railways be
pleased to state

(a) whether any suggestions have
been made to take up the proposed
hroad gauge line from Siliguri Jogi-
ghopa through Cooch-Behar, Tufan-
ganj, Baxirhat, Basbari, Khoksaghat,
RBilasipara, Salkucha, Chapar and
Kachu Dola, or through any other
alternative routes; and

{b) if so, Government’s reaction
thereto?

The Deputy Minister in the Ministry
of Railways (Shri S, V. Ramaswamy):
(2) Yes, Sir.

(b) For technical reasons, it has
keen decided that the alignment of the
proposed B.G. line between Siliguri
and Jogighopa shouid be as fellows:

(i) from Siliguri to Cooch-Behar
via Domohani ang Falakata;

(ii) from Cooch-Behar turn north
to Alipurduar;

(ili) between Alipurduar and Bon-
gaigaon along side the exist-

ing M.G. alignment, to the
south of it; and

(iv) then turn south to Jogighopa.

This alignment will not only be
chieape. but will also be more stable
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than otfxer alignments via the towns
mentioned and can be constructed
earlier.

Dialling System of Telephome |

[ Shri P, C. Borooah:

| Shri Warior:
Shri M. N, Swamy:

l Shri Indrajit Gupta:

29. Shri Himatsignka:
ﬂ' Shri Vishwa Nath Pandey:
| Shri Vasudevan Nair:
{_Shri Balgovind Verma:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether there is a scheme for
connecting all the State capitals with
New Delhi and other important cities
by the subscriber dialling system of
telephone by the end of the Fourth
Plan;

{b) whether as a first step such link
has already been established between
Delhi and Agra and Lucknow and
Kanpur; and

(c) whether work in relation to the
establishment of such a link between
any other cities ig in hand at present?

The Deputy Minister in the Ministry
of Tramsport ang Communications
(Shri Bhagavati): (a) There is a
scheme for connecting some of the
State Capitals with New Delhi and
other important cities by the Subs-
criber Dialling System during the
Third Plan. Proposals for connecting
up similarly the other State Capitals

will be taken up during the Fourth
Plan

(b) Yes.

(c) Yes.

Railway Training School at
Chandausi

.fm. Shri Yashpal Singh: Will the
Minister of Railways be pleased to
state:

(a) whether Government are aware
that the training courses for Railway
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Bmployees at the Railway Training
School at Chandausi do not include
the changes which have been intro-
duced in the working of Railway
after reorganisation of Indian Rail-
ways; and

(b) If so, the action Government
propose to take to make the courses
up-to-date,

The Deputy Minister in the Minis-
try of Railways (Shri Shahmawaz
Khan): (a) Changes which are intro-
duced from time to time in the work-
ing of Railways after reorganisation
of Indian Railways are included in
the Training Courses at the Zonal
Training School, Chandausi. In view
of the reply at (a) above, the ques-
tion does not arise.
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Community ' Development Work

( Shri Bishanchander Seth:
82.—{ Shri Yashpal Singh:
| Shri Vishwa Natp Pandey:

Will the Minister of Community -
Development and Cooperation be-
pleased to state:

(a) whether it is a fact that the
Central Government have approved
the scheme formulated by the Bharat
Scouts to assist and supplement com-
munity development work in rura)
areas;

(b) if so, the details of the scheme;:
and

(c) the total amount to be spent by
Government on this scheme?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. S. Murthy): (a)
No, Sir. A scheme for promo-
tion of scouting ip rural areas,
prepared by the Bharat Scouts
and Guideg Association and
proposed to be implemented in 3,000
Community  Development Blocks
jointly by the Ministry of Education
and Ministry of Community Develop-
ment ang Cooperation was placed
before the recent Annual Conference
on Community Development and Con-
ference of State Ministers of Com-
munity Development and Panchayati
Raj. The Conference recommended
that the Ministry of Education and
the Bharat Scouts and Guides Or-
ganisation might promote scouting in
the rural areas with such assistance
as the Panchayats may be able to
offer. In the context of the present
priorities, the Conference considered
that the Block staff should not be
burdened wih any new responsibili--
ties arising out of such programmes.

(b) and (c). Do not arise,
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Wireless Equipment for NEFA
Shri Yashpal Singh:
Shri Bhagwat Jha Azad:

Will the Minister of Transpert and
Commaunications be pleased to state:

33.

(a) whether jt is a fact that NEFA
is not directly linked with the na-
tional telephone trunk net work;

(b) if so, whether it is contemplat-
ed to install a high power wireless
.eqliipment there for establishing the
telephonic contact with the rest of
-the country; and

(c) how long it will take to com-
-plete the work?

The Deputy Minister in the Minis-
try of Transport and Communica-
tions (Shri Bhagavati): (a) Yes.

(b) It is proposed to install trans-
mitters of low power to provide
radio telephone circuits between
Divisional Headquarters in NEFA and
Shillong. A proposal has also been
approved to link Bomdilla and Ziro to
the National Telephone Trunk Net-
work through Tezpur and North
Lakhimpur respectively.

(c) About two years.
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Fishing Grounds aroung Andamans
39, Shri A. K. Gopalan: Will the

Minister of Food and Agriculture be
pleased to state:

(a) whether an Indian team of
specialists in oceanography has found
out rich fishing grounds around Anda-
mans; and

(b) if so, the steps taken by Gov-
ernment for the commercial exploita-
tion of the fishing grounds?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas). (a) and (b). Indian
eceanographers are at present partici-
pating in the International Indian
Ocean Expedition and it is too early

to say whether rich fishing grounds
exist around the Andamans, but
scientiic observations of a prelimi-

nary nature point to this possibility.
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Railway Lime between Trivandrum
ang Cape Comorin

40. Shri A. K. Gopalan: Will the
Minister of Railways be pleased to
state:

(2) whether the Kerala Govern-
ment have requested the Centre to
construct a railway line between Tri-
vandrum and Cape Comorin; and

(b) if so, the action taken?

The Deputy Minister in the Minis-
try of Railways (Shri 8. V. Rama-
gwamy): (a) Yes.

(b) The Kerala Government had
included the Trivandrum-Cape Como-
rin link in their proposals for new
lines i the Thirq Plan, according first
priority to it. The proposal wag not
included in the Railways’ programme
of construction of new lines during
the Thirg Five Year Plan However,
a preliminary engineering survey of
a rail line connecting Tirumelveli and
Trivandrum, with a branch line to
Cape Comorin has been sanctioned
during the current year,

Third Telephone Factory

41. Shri P, Kunhan: Will the Min-
ister of Transport amd Communica-
tiong be pleased to state:

(a) whether the Kerala Govern-
ment have requested the Centre to
locste the proposed third telephone
factory in the State; and

(b) if so, the attitude of the Centre
thereon?

The Deputy Minister in the Minis-
try of Transport and Communica-
tions (Shri Bhagavati): (a) A re-
quest from the Government of Keraim
to locate the second telephone fac-
tory in Kerala State has been re-
ceived by the Government of India.

(b) The view of the Gevernment of
India is that it will be more advanta-
geous to set up the manufacture of
the new equipment in the existing
telephone factory at Bangalore itsell.
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Productior of 8ea Fish

S Shri Imbichibava:
£2. 2 Shri P. Kanhzn:

Will the Minister of Foad and Agri-
culture be pleased to state:

(a) the steps taken by Government
to increase the production of sea fish
during the Third Plan;

{b) whether as a result of these
steps there has been any increase in
production;

(c) if so, to what extent; and

(d) the expenditure so far incurred
in thig respect?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) The Third Five
Year Plan envisages a marine fish
production target of 12 lakh tonnes {o
be achieved mainly by the addition
of 4000 mechanised fishing craft and
supply of modern fishing requisites
such as synthetic fishing nets. How-
ever, because of the foreign exchange
stringency, against the annual aver-
age requirement of 800 marine diesel
engines, total imports during the first
two years have been even less than
700. Assistance to Sshermen ard
fishermen’s cooperatives is provided
in the shape of subsidy-cum-loan for
acquiring mechanised boats as wel] as
Joans to ceoperafiveg for fish produc-
tion schemes.

(b) and (c). .Marine fish produc-
tion during the first two years of the
Third Plag has, not _tegistered  any
signifitant increase because 6f the
tailure of the.two..major: fisheries on
‘the West Gamst.viz, Sardine .and
Mackere!, which are swbject to-eyclic

variations,

: ¢d) The figures of expenditure so
far incurred on - these particular
.schemes are not readily avajlable as
they are rmplqmented by the various
maritime States.

Storage Capacity

43. Shri D, C. Sharma: Wil! the Min-
ister of Food and Agriculture be
pleased to state:

(a) the total grain storage capacily
available jn the country; and

(b) how much of it is being utilised
at present?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A.
.M. Themas): (a) The total storage
capacity with Government is 30.55
lakh tons, of which 16.47 Jakh tons is
owned by Government ang the rest
is hired. Government also utilise
warehouses of the Central Warahous-
ing Corporation and the State Ware-
housing Corporation for storage of
grains as and when needed.

(b) At the end of June, 21.69 lakh
tons of storage capacity was occupied
by foodgrains, gift parcels, gunnies
and other articles. 'Of the balance,
same storage capacity has been re-
served for fertilisers and for sugar,
some is under repairs some is re-
quireqd for operations and some
wshich has just been cempleted ig in
the process of being taken over,

Road accidents In Delhi

J 8bri D, C, Sharma:
“"LEIIHP K. Deo.

Will the Minister of Transpert and
Communications be pleased to state:

(a).-the. .pumber of accidents .im-

. volving motor yehicles 'which .took
«ijace. in the.Uniocn:Territory ot Delki

~during the @rst half .of 1963 along
,;mtbntha,mddud .and .in-

i jared.in-the acgidents;

(b) the flgures as compared to

-(¢) -Ahe number .of cuses in which
-D.T.U.-.buses . were . invdived?

~

R Transpert
‘munieationg (Shri “Raj Babadar): ‘(a)
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3,320 accidents involving motor vehi-
cles took place in Delhi during the
period mentioned by  the Hon’ble
Members. 108 persons were killed
and 1,401 persons received injuries
in these accidents.

(b) 3,335, 94 ang 1,248 respectively.

(¢) According to the records main-
tained by the Delhi Police, 844 D.T.U.
buses were involved in motor acci-
dents during the first half of 1963. The
figure for the corresponding period in
1962 was 900.

Consumers’ Co-operative Steres

Shri P. K. Ghosh:
45. <{ Shri Kapur Singh:
LShri Yashpal Singh:

Will the Minister of Community
Devel t and Cooperation be
pleased to state:

(a) whether any special arrange-
ments have been made by Govern-
ment to ensure supplies of important
consumer articles to consumers’ co-
operative stores in the country; and

(b) if so, the details thereof?

The Deputy Minister in the Minjs-
try of Commumity Development and
Cooperation (Shri Shyam  Dhar
Misra): (a) Yes, Sir.

(b) The State Governments have
been advised to give preference to
consumers’ cooperatives in the allot-
ment of fair price shops ™ for fobd-
grains and sugar. It hag recently
been decideg that all consumers’ co-
operatives should be allowed to act as
d:stnbutors of foodgrains and sugar.

10 per cem of .cotton cloth produced
by textile mills in the country will be
available to consumers’ cooperatives
anqd fair price ghops at ex-mill rates
plug 4 per cent. Efforts are being
made to see that this cloth is su.pphed
to the consumers oooperaﬁves at ex-
mill retes only.
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Certain quantities of cloves and
camphor imported by the State Trad-
ing Corporation have been earmarked
for distribution through consumers’
cooperatives. The Nationa] Agricul-
tural Cooperative Marketing Federa-
tion hag been permittedq to import
dates, dry fruits and asafoetida  for
distribution primarily to consumers’
eooperatives.

It has recently been decided that
all consumers commodities hought by
consumers’ cooperatives should have
‘C’ category priority for movement by
rail,

The question of relaxing the condie
tions . for allowing consumers’ <co-
operatives to participate in the import
trade relating to consumers’ coopera-
tives is under examination.

Some of the leading firmg manu~
facturing consumers articles and
drugs and medicines have agreed to
arrange regular supplies of their pro-
ducts to consumers’ cooperatives at
wholesale prices.

The question of ensuring regular
supplie; of consumers’ goceds manu-
factured by industrial undertakings in
the public sector is also under active
consideration. In case of salt produc-
ed by Hindustap Salts Ltd., the State
Governments have been requesteq to
appoint wholesale consumers’ stores
as their nominees for securimg this
salt in accordance wilh the rules of
this oompany. Action has been taken
to see that wholesale consumers’
stores also work as sub-distributers of
Kerosene of Indian Oil Company.

Fertllizer Demonstration Scheme

46. Shri Subodh Hansda: Will - the
Minister of Food and Agricultute "be
pleased to state:

(a) whether the fertilizer demons-

... tration scheme Wwas continued in 1962-
.63 in all the States;

(b) it 0, the tptal quantity of ferti-
lizers supplieq to different States free
ot cost for the purpose: '
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(c) whether these fertilizers were
used in the Government demonstra-
tion farms or in the private lands; and

(d) whether the yield data from
these fields have been collected?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes.

(b) A total of 4552 melric tons of
Fertilizers was allocated to the States
and Union Territories, free of cost for
Fertilizer = Demonstrations during
1962-63.

(c) The fertilizers were allocated
for use in demonstrations on private
lands (cultivator’s fields),

(d) The yielg data of some of the
demonstrationg laid out during 1962-
63 have been receiveq from Madras
and Orissa States. The data from other
States are awaited.

Cooperative Farming

47. Shri Subodh Hansda: Will the
Minister of Community Development
ang Cooperation be pleased to state:

(a) whether the suggestions pm
forward by the Centre to the States to
step up the programme of cooperative
farming t0 meet the food shortage
have been followed by ail the State
Governments; ’

(b) if so, the number of farms set
up on cooperative basis since the
Emergency; and

(c) which States have taken lead
in successful implementation "of co-
operative farms?

“The Deputy Minister in the Minis-
try of Community Development.and
Cooperation (Shri Shyam  Dhar
Miesra): (a) Yes Sir, but thé response
ang progress has not been uniform.

(b) 910 cooperative farms were set
up since October, 1962,

(c) Although every state has laun-
ched pilot projects for cooperative
tarming, progress in Maharashtra,

" 'The Deputy Minister in the Minis-
" try of Transport and Communica-

Punjab, Uttar Pradesh and Mysore is
encouraging.

Life Insurance Premia

48, Shri Subodh Hansda: Will the
Minister of Transport ang Communi-
cations be pleased to state:;

(a) whether the  experimental
measure to collect premia on behalf of
the Life Insuranc2 Corporation of
India through Post Offices has been
introduced;

(b) if so, in which circles this was'
introduced;

(c) whether the experiment s
popular; and

(d) if so, whether it wil]l be intro-
duced in all circles?

The Deputy Minister in the Minis-
try of Transpert and Communica-
tioms (Shri Bhagavati): (a) Yes, Sir.

(b) Rajasthan Circle.
(c) Yes.

(d) This is being examined.

Postcard Vending Machine

49 Shri Subodn Hansda: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether the post-card vending
machine manufactured in the Bom-

.bay telephone workshep has under-

gone field trials;

(b) the number of such machines
put for trial ang ithe result of such
trials; and ’

(c) whether any progress -has been
made to simplify the. .- process aof
vending machine?

"

tions (Shri Bhagavati): (a) Yes, Sir.

(b) Besides the marhine manufac-
tured by “the cmbay Telephope
Workshops, two more machines manu-
factured elsewhere and simpler® o
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operation were put on trial with
satisfactory results.
(c) Yes, Sir.

Safety of Life at Sea

50. Shri Raghunath Singh: Will the
Minister of Tramsport and Communi-
cations be pleased to state whether
Government are considering any pro-
posal to accept International Ccnven-
tion 1960 for safety of life at Sca?

"The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): The ques-
tion of acceptance of the International
Convention for the Safety of Life at
Sea, 1960, is under consideration of
Government,

Pollution of Sea by Oil

51, Shrij Raghunath Singh: Will the
Minister of Transport and Communi-
cations be pleased to state whether
Government are considering a propo-
:sa] to accept International Convention
-of 1954 for the prevention of pollution
rof the sea by oil?

The Minister of Shipping in the
‘Ministry of Trapsport ang Commani-
“vatjons (Shn Raj Bahadur): The ques-
tion of ratification of the International
Convention for Prevention of Pollu-
tion of Sea by oil, 1954, has been
under consideration of the Govern-
ment of India since ity adoption in
London in 1954, The Convention
cculd not, however, be ratified by
“India as tbe necasary tac:htleq were
0ot available either on the ships or on
the ports. Accordingly, the major
.. por{. authorities, ang the various ship-
.ping companies  were . requested . to
provide the necessary:facilities,. After
taking into consideration the factual
information received from the ports
and shipping companies, it was decid-
od that India should ratify the - Cou-
vention after the Conference held in
London in April, 1902 to revise the
above Convextion.

.
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The amendments carried out in the
Convention are now under considera-
tion in consultation with the port
authorities and shipping companies
whose replieg are still awaited.

Air Conditioned Wagons

52. Shri Bibhuti Mishra: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that the
Centra] Food Technological Research
Institute, Mysore has submitted a re-
port to the Railway Board on the fea-
sibility of carrying perishable commo-
dities in air-conditioned wagons to
gave them from rotting while in trans-
it; and

(b) if so, the reaction of the Board?

The Deputy Minister in the Minis-
try of Railwayg (Shri S, V. Rama-
swamy): (a) and (b), Transport of
perishables in an air-conditioned coach
converted to carry parcels was tried
as an experiment by the Railway with
the assistance of Central Food Techno-
logica] Research Institute, Mysore who
conducted tests to determine the effect
of the carriage of perishables in such
vans. The tests confirmed that trans-
port in such air-conditioned vans en-
abled perishables to arrive at destina-
nations in a comparatively fresher
‘condition and with less speilage than
in ordinary parcel vans.

Further experimenty in parce] vans
equip-
ment ag abo with proper reﬁ'xgermd
vans are under mtmplnuon

Sreqet W AL Wt wren
13, S WEY T A
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(%) wrfrer @i ¥ FEgmel ¥
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Temporary Employees

55, Shri Eswara Reddy: Will the
Minister of Railwayg be pleased to
state:

(a) the total number of temporary
employees who have been confirmed
during 1962-63;

(b) the number of temporary em-
ployees who have put in service for
more than three years; and

(c) the main reasons for not confirm-
ing them?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) 37,216.

(b) 51,934.

(c) Non-availability of permanent
posts and unsuitablity of the employ-
ees.

Telegraph Offices in Andhra Pradesh

' 56, Shri Eswara Reddy: Will the

Minister of Transport{ and Communi-
catiens be pleased to state:

(a) the number of telegraph offices
proposed to be opened in Andhra Psa-
desh during 1963-64;
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(b) the nuwmber actually opened cut
of the above by the end of July, 1963;
and

(c) the amount spent so far during
the current financial year?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) 46, subject to
the availability of stores,

(b) Two,

(¢) In opening the Telegraph Offices
as in (b), the Department has incurred
an expenditure of Rs. 2,688.

Teleprinterg

_[ Shri Eswara Reddy:
'L Shri Rama Chandra Mallick:

Wil] the Minister of Transport and
Communications be pleased to state:

(a) the progress made up-to-date in
the manufacture of Teleprinters in
Tecleprinter Factory at Madras;

(b) the total amount spent so far
on this project; and

(c) when it is likely to attain full
capacity?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Bhagavati): (a) 1,159 Teleprin-
ters have be.n produced in the Fac-
tory upto tho ond of July, 1963. The
progress is considered satisfactory,

{(b) The total amount spent sg far
by Government on this project is
Rs. 110 lakhs, of which a sum of Rs. 75
lakhg has been invested in the share
capital of the Company and an amount
of Rs, 35 lakhs has been given to the
Company in the form of loans,

(¢) The ful] rated capacity of the
assembly of Teleprinters is expected
to be reached by the end of March,
1964 and the full rated capacity of
indigenous production by December,
19v4,
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Production of Millets

61, Dr. L. M. Singhvi: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is proposed to ex
pand package programme techniques
and facilities to any Western Rajas-
than district in respect of augmenting
production of millets; ang

(b) if so, to what District, in What

- way and to what extent?

The Minister of State in the Minis-
try of Food and Agriculture (Dr, Ram
Subhag Singh): (a) and (b), Yes;
apart from the ILAD.P, Programme
undertaken in collaboration with®the
Ford Foundation in Pali District, the
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following two Districts have been
selected in Western Rajasthan for In-
tensive Bajra Cultivation Programme

sanctioned by the Government of
India:—

(1) Jodhpur; and

(2) Jalore,

Techniques to be adopted for the im-
plementation of the Programmes—

The State Govermment has been
asked to use improved varieties, wher-
ever possible, in addition to the adop-
tion of dry farming practices. These
practices, if adopted, are designed to
bring about 10 per gent to 20 per cent
increase in y'eld. The area proposed to
be covered is 20 per cent in the first
year, 40 per cent in the second year
and 60 per cent in the third year.

Facilities provided: —

(i) Extension staff in the Blocks to
be strengtheneg for Jowar, Bajra and
Pulses; ang

(ii) Subsidy of 25 per cent for agri-
cultural rmplements to be wholly borne
by the Central Government,

In addition to the above two incen-
tives, subsidy of 25 per cent already
available under the Third Plan for
insecticides, sprayers and dusters and
phosphatic fertilisers could also be
availed of,

Railway Lineg for the Development of
Coal Fields

f Shrij Heda:

62. 1 Shri D. C. Sharma:

Will the Minister of Railways be
pleased to state:

(a) the new railway lines already
constructed ang those under construc-
tion for the development of coal fields;

(%) how many miles have been
doubled for the same purpose;
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(c) the total link still remaining to

be covered for the speedy movement
of coal; and

(d) the otal amount involved in
the schemes under (a), (b) and (c)
above?

The Deputy Minister in the Minisiry
of Railways (Shri S, V, Ramaswamy):
(a) to (d). A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-1374/63].

Major Ports in Andhra Pradesh

63, Shri Heda: Will the Minister of
Trynsport and Communications be
pleaseqd to state:

(a) whether Government have sur-
veyed Brahwnapatnam area in Andhra
Pradesh with a view to developing
major port;

(b) if not whether Government’s
attention has been drawn to the state-
ments issued by the Planning and
Communications Minister of Andhra
Pradesh after their separate visits and
survey of the area; and

(¢) whether any communication has
been received from Andhra Pradesh
Government in this regard?

The Minister of Shipping in the
Ministry of Tramsport and Communi-
cation (Shri Raj Bahadur): (a) The
subject, ports other than major ports,
is included in the Concurrent List of
the Constitution. The executive res-
ponsibility for their development vests
in the State Government, It is under-
stood from the Government of Andhra
Pradesh that they have not surveyed
Brahmapatnam area in detail. A
prelrminary investigation made by
the State Government has revealed
that there would be practical difficul-
ties in maintaining a sea approach
channel.

(b) and (¢), No.
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Summer Reserts

64, Shri Sham Lal Saraf: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the steps being taken to popu-
lariz> exodus in hot weather to ail the
well known and well established hill
stztons in the country; and

(b) thz part Central Government
are playing in helping to retain the
olq attractiong to these ‘Summer Re-
sorts’ and how far the State Govern-
ments have been assisted in maintain-
ing the said placeg in good trim?

The Minister of Shippimg in the
Ministry of Tramsport and Communi-
cations (Shri Raj Bahadur): (a) and
(b). Promotion of Tourist Traffic to
Hill Stations is mainly the responsibi-
lity of the State Governmenis as
foreign tourists do not visit more than
a few hill stations. The foremost diffi-
culty felt by the tourists is on account
of the paucity of suitable and cheap
accommodation at Hill Stations. With
a view to popularising Tourist Traffic
to Hill Stations, which is seasonal, the
Central Government as well as some
State Governments have undertaken
to provide additiona] accommodation
in the form of Tourist Bungalows,
Holiday Homes etc, The schemes are
to be financed from out of the alloca-
tions earmarked in the Plan for
Tourism, While a few Bungalows
known as Tourist Bungalows (Ciass I)
such as at Kulu and Manali are being
financed entirely from the Central
Government resources, a number of
Bungalows calleq Tourist Bungalows
(Class 1I) are being constructed by
the State Governments with 50 per
cent subs‘dy from the Central Govern-
ment. A number of Tourist Bunga-
lows are also being constructed by the
State Governments entirely from their
own funds.

The Governments of Assam Bihar,
% & K., Madhya Pradesh, Mysore,
Punjab, Rajasthan have also proposals
for the improvement of various facili-
tids e.g. improvement of Golf Courses,
Boating facilities, construction of addi-
tional baths and public conveniences
at Hil] Stationg in their respective
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States. The above mentioned works
are being financed either by the State
Government with 50 per cent subsidy
from Central Government or exclu-

Isively from their own funds available
in the Plan,

The Government of J. & K. have com-
prehensive schemes in this regard;
these consist of construction of addi-
tional huts and other accommodation,
improvement of various parks, gard-
ens, camping rounds, pony & labour
sheds, and improvement of water &
electricity supply etc, at important
places such as Pahalgam Mattan, Tang
Marg, Chashma Shahi, Gulmarg etc.

2, Government have, on the basis of
the recomrmendations made by the
Tourist Development Council at its
last two meetings held in 1961 aug
1962, requested the State Governmen®
to take steps in the following direc-
tions:

(i) Staggering of holidays in the
different neighbouring States
so that the holiday season
could be lengthened instead
of being concentrated ag it is
at present during two or three
months of the year;

(ii) To set up an Accommedation
Bureau to help visitors find
accommodation of their
choice; and

(iii) Amendment of  Municipal
bye-laws, so that the House
Tax is levied only for the
period a building ig in occu-
pation,

These recommendations are being
considered by the State Governments.

3. The Municipal Bodies and the
other State Government authorities at
various hill stations such as Musscrie,
Naini Tal and Simla organise Festival
Weeks at their respective hill stations
with a view to attracting large num-
ber of tourists, These are generally
organised after the peak season,

As an additional attraction during
the Winter, the Government of Hima-
chal Pradesh have taken steps to
provide facilities for Skiing at, Kufri
(near Simla).
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4. In order to publicise hill resorts
in India, the Tourist Department have
brought out posters, pamphlets and
brochures and some of the Stale Gov-
ernments have done the same, for
distribution in India ang abroad,

Cooperating Farming Societies

[ Shri N, R, Laskar:

65. 9 shri D. C, Sharma: ,

Will the Minister of Community
Development and  Co-operation  be
pleased to state:

(a) whether it is a fact that the
policy of financia] assistance to co-
operative farming societies hag been
revised recently by Government;
~ (b) if so, the reasons therefor; and

.{¢) whether any special amount has
bespn earmarked for this purpose?

T'll'e Deputy Minister in the Minisiry
of Community Development and Co-
operation (Shri Shyam Dhar Misra):
(a) Yes, Sir.

(b) As Central assistance for co-
operative farming societies orgarnised
in non-pilot project areas was ovutside
the State Plap ceiling, some of the
States preferred organisation of non-
pilot societies to those in the pilot
areas, With a view to ensuring ade-
quate progress in the pilot project
areag the pattern of assistance has
been modified and the distinction bet-
ween the pilot and non-pilot societics
has been done away with,

(¢) A sum of rupees 10 crores al-
ready provided in the IlIrd Plan would
be utilised for this purpose,

Aerodrome in Malabar Area

( Shri A. V_ Raghavan:
66. { Shri Pottekkatt:
(_ Shri Koya:
Will the Minister of Transpor{ and
Communications be pleased to state:
(a) whether Government had re-
cently decideq to set up an aerodrome
in the Malabar area of Kerala;
(b) whether any final selection of
the sife hag been approved; and
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(c) when the work is expected to
be completed?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohiuddin): (a) to (c). A de-
tailed survey to select a suitablie site
for an aerodrome in the Malabar arca
is being conducted and a decision to
construct an aerodrome wil] be taken
only after the survey has been com-
pleted, '

Goods Trains between Madras and
Cochin

&1 IS Shri A, V, Raghavan:
" Shri Pottekkatt:

Will the Minister of Railways be
pleased to state:

(a) whether it is proposed to intro-
duce diesel Locomotives to haul zoods
trains between Madras and Cochin;
and

(b) the steps taken to solve the
present traffic problem in this region?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) Yes.

(b) There is no traffic problem now
between Madras and Cochin.

Electric Traction from Villipuram to
Tiruchi

f Shri A V. Raghavan:

68. { Shri Pottekkatt:

Will the Minister of Railways be
pleased to state:

(a) whether any decision has been
taken to extend electric traction from
Villipuram to Tiruchi; ang

(b) if so, whether this scheme would
be taken up during the Third Plan
period?

The Deputy Minister in the Ministry
of Railways (Shri S, V, Ramaswamy):
(a) No, Sir.

(b) Does not arise.
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Public Call Offices

69. Shri A, V. Raghavan: Will the
Minister of Tramsport and Communui-
cations be pleased to state:

(a) whether the opening of public
cali offices in remote areas has been
delayed on--account of -difficulties in
the procurement of materials;

(bi the targets fixed for the year
1963-64 with reference to each State
and steps taken to attain the target;
and

(c) how far fhe demand from each
postal circie has been met?

The Deputy Minister in the Minis-
iry of Transport and@ Communicatiens
(Shri Bhagavati): (a) Yes.

(b) and (c). P.C.Os, have been
approved at 36 eut-of-the-way places
as given below. None of these have
so far been opened. Action to pro-
cure and supply the requisite line
stores has been taken.

*No. of PCOs proposed
2o be opened during
63-64 at remote

Nawe of State.

places
1. Andhra 2
2, Assam 2
3. Bihar 1
4. Gujarat 3
5.7 & K Nil
6. Kerala Nil
7. Madras 4
8. Madhya Pradesh 6
9. Maharashtra 4
10. Mysore Nil
11. Orissa - Nil
12." Panjab Nil
13. Rajasthan 9
14. U. P, 2
15. West Bengal 3
16. Himachal Pradesh Nil
7. Manipur Nil
18. Nagaland Nit
19. NEFA Nil
20, Tripura Nil

*Subject to availability of Stores.

White Tigers

Shri P, R. Chakraverti:

Shri P. C. Boroeah:

Shri M. L. Dwivedi:

Shrimatj Savitri Nigam:

Dr. L. M. Singhvi:

70. ! Skri Suremdra Pal Singh:

Shri Bibhuti Mishra:

Shri P. Venkatasubbaiah:

Shri Birendra Bahadur
Singh: . ’

L Shri R. S. Panadey:

Will the Minister of Foed and Agri-
culture be pleased to state:

(a) whether the terms and condi-
tons of agreement for the upkeep of
the 8 white tigers maintained by the
Maharaja of Rewa at his palace have

‘been finalised;

(b) if so, what are the specifications;
and

{c) whether the Maharaja has been
assured of export permits for seliing
some of the white tigers to foreign
buyers?

The Ministe) of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes, Sir.

(b) The specifications of the agree-
ment are as under:

(i) Out of a stock of 8 white
tigers, the Maharaja of Rewa
has made an outright gift of
4 (two pairs) to the Delhi
Zoological Park. He has also
gifted two red tigresses,

(ii) One pair of the gifted tigers,
will be maintained as a part
of the Delhi Zoological Park
at Rewa so as to benefit by
the advice of the Maharaja
in the matter of propagation
of white “tigers.

(iii) The other pair and two red
ordinary tigresses will be
maintained at the Delhi
Zoological Park, New Delhi.

(iv) The litters of the two pajrs
gifted to the Delhi Zoological
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Park will be shared equaliy
between the Maharaja of
Rewa and the Government of
India, provided that the first
female cub born will be in-
cluded in Maharaja’s share.

(v) The remaining 4 tigers will
remain in the custody of the
Maharaja of Rewa as his pro-
perty and be maintained and
fed by him till they are dis-
posed of.

(c) Tre Government .of India have
undertaken to sponsor the request of
the Maharaja of Rewa for the export
of the 4 tigers which remained with
him at the time of agreement, if sold
to & Zoo outside India.

Cancellation of Seats

" f Shri P. R, Chakraverti:
* 7\ Shri P. C. Boreeah:

Will the Minister of Railways be
pleased to state:

(a) whether it has been decided to
revise the rules relating to refunds on
cancellation of seats and berths in all
classes;

(b) if so, in what form and from
what date they are to be made effec-
tive; and

(c) under what circumstances a re-
fund will be made after the departure
of a train for which the ticket is
valid?

The Deputy Minister in the Minmis-
try of Railways (Shri S. V., Rama-
swamy): (a) to (c). The rules relat-
ing to refunds on cancellation of
tickets on which reservations have
been made, have been revised with
effect from 1-7-1963. The form in
which these have been revised is
given in the statement laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-1375/63]. No refund
will be allowed in respect of tickets
surrendered after the booked time of
departure of the train except wunder
spacial circumstances only, when a
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refund will be considered on applica-
tion to the Head office of the Railway
Administration concerned.

Cemmonwealth Sugar Agreement

[ Shri Surendra Pal Singh:

" Shri P. K. Dee:
: JLSI:ri Kapur Singh:

Shri Kesar Lal:

Will the Minister of Feod and Agri-
culture be pleased to state:

(a) whether it is a fact that during
his recent visit to London he made
it known to the Government of the
UK. that India desired to join the
Commonwealth Sugar Agreement; and

(b) if so, what was the reaction of
the British Government %o thls pro-
posal?

The Deputy Minister im the Minis-
try of Feod and Agriculture (Shri A.
M. Thomas): (a) and (b). Yes, Sir. The
U.K. Government expressed their in-
ability to admit India to the Common-
wealth Sugar Agreement at present,
but would be prepared to consider
the matter in 1866 when the Agree-
ment is to be reviewed.
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Sugarcane Seeds

Shrimatj Savitri Nigam:
Shri M. L. Dwivedi:

Will the Minister of Foed and
Agriculture be pleased to state:

.

(a) whether Government are aware
that farmers are finding it very diffi-
cult to get sugarcane seeds of high
and good quality; and

(b) whether Government intend to
chalk out some scheme to provide
sugarcane seeds of high quality well-
treated with various medicines?

The Deputy Minister in the Minmis-
try of Food and Agriculture (Shri A.
M, Thomas): (a) Yes, Sir.

(b) Schemes for raising seed nur-
series for supply of good and healthy
seeds of improved varieties of sugar-
cane are already working in the
States. It has recently been decided
to intensify this programme.

Mnor Irrigation

fShrimatj Savitri Nigam:
L Shri M. L, Dwivedi:

Will the Minister of Foed and
Agriculture be pleased to state the
main schemes which have been imple-
mented with the help of F.AO. for
minor irrigation for nutrition and
dietics in 1961-62?

5.

The Deputy Minister in the Ministry
of Food amd Agriculture (Shri A, M.

Thenmas): No scheme was imple--
mented with the help of F.AO. for:
minor irrigation in 1861-62,

However, during 1961-682, the F.A.O.
assigned two experts to India and
awarded one fellowship for training
abroad in the field of nutrition and
catering.

Gliding Clubs

76. Shrimati Savitri Nigam: Will’
the Minister of Tramsport and Cem-
munications be pleased to state:

(a) the total number of members of
gliding clubs throughout the country,
and

(b) whether Government are giving-
any grants to these clubs at the basis
of membership or on an ad hoc basis?’

The Deputy Minister in the Minis-
try of Tramsport and Communications
(Shri Mohiuddin): (a) The total num-
ber of members of Gliding Clubs
throughout the country, as on 3lst
May, 1663 was 2,319 as per details in
the statement below.

(b) Government is giving grant to-
only three Clubs viz. Delhi Gliding
Club, Birla Gliding Club and Deolali
Gliding Club which have been includ-
ed in the subsidy scheme. The grant
is in the form of (i) a fixed annual
subsidy of Rs. 15,000/- and (ii) a sub-
vention at the rate of Rs. 3/- per
launch. The grant-in-aid is not relat-
ed to membership. The other Clubs
will also become entitled #g receive
Government grant after they have ful-
filled the conditions prescribed for
their inclusion in the subsidy scheme.

STATEMENT
Departmental Gliding Centres—

1. Gliding Centre, Poona 541
2. Gliding Centre, Allahabad 2¢c0
3. Glidig Centre, Bangalore 203

ToTAL 1,024
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Gliding Clubs—
1. Dethi Gliding Club . . 632
2. Birla Gliding Club . . 134
3. Deolali Gliding Club . . 45
4. Banasthali Vidyapith . . 239
5. Ahmedabad Gliding & Flying
Club . . . . . 82
6. Northern India Flying Club 60
7. Rajasthan Flying Club . . 103
ToTAL . 1,295
GrAND TOTAL . 2,319

‘Iavestment of Funds in Co-operatives

77. Shrimati Savitri Nigam: Wil] the
Minister of Community Development
and Co-operation be pleased to state
whether any action has been taken
to suggest to the Municipal Commit-
tees, Local Bodies and Educational
Institutions that the present restric-
1ions on investment of their surplus
funds in the co-operatives should be
removed?

The Deputy Minister in the Minis-
try of Cemmunity Development and
‘Co-operation (Shri Shyam Dhar
Misra): Yes, Sir. The state gbévern-
ments were requested to review the
existing position and take suitable
:action to remove the restrictions, if
:any, existing in regard to investments
-of surplus funds of municipalities,
loca]l bodies, educational institutions,
corporations etc. in co-operatives. A
‘note on the review made by the Gov-
.ernment of Maharashtra has also been
-circulated to state governments for in-
formation and for undertaking simi-
lar reviews.
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Transportatiom ef Irem Ore

79. Shri Hem Raj: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that Iron
Ore is found in sufficient quantity in
Mohendragarh distriet of Punjab;

(b) whether it is also a fact that
it cannct be transported due to lack
of transport facilities of a broad gauge
line; and

(c) if so, whether the Punjab and
Rajasthan Governments haye ap-
proached the Central Government for
its construction and the reaction of
the Central Government thereto?

The Deputy Minister in‘the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) The reserves of iron ore
deposits at Chappra, Antri, Beharipur
in Mohendragarh District of Punjab
were estimated by Geological Survey
of India during 1955 at' 2.03 million
tonnes and the reserves of the de-
posits at Dhanota and Dhancholi in
the same district were estimated at
508,000 tonnes. The Geological Sur-
vey of India is carrying out drilling
of the depocits at Antri-Beharfpur
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since 26-12-1962 for detailed estima-
tion of the reserves.

(b) No, Sir. The ore is offered for
despatch by rail at Nizampur, which
is the nearest rail head on the metre
gauge section of the Western Rail-
way. The demands from this station
are being met in full,

(c) Does not arise.
.

Dropping of Coal from Wagons

80. Shri C, K. Bhattacharyya: Will
the Minister of Railways be pleased
to state:

(a) whether his attention has been
drawn to a news published in ‘Jana-
sebak’ of Calcutta on the 24th May
that on the 16th May at 3-30 pm, a
goods train proceeding from Ranaghat
to Bongram station stopped at gate
No. 23 and dropped about two lorry
load coal from the coal loaded
wagons;

(b) the large number of persons ap-
peared at the place and picked up the
<coal;

(c) that this is a regular happening
on this line and is done by arrange-
ment; and

(d) whether there is any arrange-
ment to check it?

The Deputy Minister in the Minis-
try of Railways (Shri Shahmawaz
Khan): (a) Yes, Sir. The correct
facts are that some miscreants tried
to steal coal from the open coal
wagons of goods train No. 721 Up
when it was detained at Bongaon
Outer signal. Their attempt was,
however, prevented by the prompt
arrival of a police constable at the
site.  This police constable imme-
diately contacted the local police who
rushed to the site and arrested one of
the culprits and recovered about 60
maunds of coal.

(b) No Sir. There were only a
few.

(c¢) No Sir.

(d) Such thefts are net common at
this station. But, as an occurrence of
this nature has come to notice, suit-
able preventive measures have been
taken,

Thiruvangeor Train Halt near Calicut

81. Shri Koya: Will the Minister of
Railways be pleased to state:

(a) whether the Railway Depart-
ment have received representations to
reopen the Thiruvangoor train halt
near Calicut which was stopped after
it was burnt during 1942 movement;
and

(b) the decision of the Railway ad-
ministration on this representation?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy) :(a) Yes.

(b) proposal was examined but
could not be accepted for want of
adequate justification.
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Projects to Increase Farm Output

r Shri R, Barua:
87. { Shrimati Vimla Devi:
LShri Dinen Bhattacharya:

Will the Minister of Food amd Agri-
culture be pleased to state:

(a) whether there is any proposal
to set up targets for projects which
can secure a rapid increase in farm
output;

(b) if so, whether such proposals
are being considered; and

(c) with what progress?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) to (c). The
Agricultural programmes already
under implementation have been re-
oriented in the context of the pre-
sent Emergency with special emphasis
on those measures which could be
formulated and completed quickly so
as to result in rapid increases in agri=
cultural production.

Recent experience of the implemen-
tation of Intensive Agricultural Dis-
trict Programme (Package Pro-
gramme) has shown that instead of
dispersing efforts all over the coun-
try, in the interest of securing rapid
increases in production, attention
should be concentrated in the most
promising and productive areas, 7The
new programmes for increased pro-
duction of rice, millets and pulses,
cotton and oilseeds recently formulat-
ed by the Ministry are conceived on
this package principle in carefully
selected areas. The programme ex-
tends over 40 selected districts for
rice, 100 districts for millets and
pulses. In these district 20 per cent
of the total acreage is proposed to be
covered in the first year, 40 per cent
in the second year and 60 per cent in
the third year. An additional pro-
duction of 25 per cent is expected in
the crops concerned by the end of
the Third Plan period.

These programmes are in addition
to the package programme started
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earlier in 15 selected districts. This
programme also covers wheat, rice,
milicis, pulses and various cash crops
grewn in the districts. A 50 per cent
increase over the base year is envi-
saged in ‘“e production of the crops
concerned. The results achieved so
far reveal a definiiy trend towards
increased production anq based on
this. it is c(xpected that the target of
additional  production would be
achiev.d,

Durgapur Express Highway

88, Shri Tridib Kumar Chaudhuri:
Will the Minister of Transport and
Communications be pleased to state:

(a) the progress achieved so far in
implementing the projected construc-
tion of Durgapur Express Highway;

(b) whether there is any proposal
to link the construction of the Durga-
pur Railway with the implementation
of the Master Plan for Calcutta;

(¢) whether the alignment and pre-
liminary surveys for the Highway
have been completed and the estimat-
ed cost of the project; and

(d) whether any negotiations have
been going on with the International
Development Agency for financing
this project.

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) to
(d). The Durgapur Express Highway
project is a State Scheme. The Gov-
ernment of West Benga]l are, there-
fore, primarily concerned with this
project. The required information,
which has been called for from the
State Government, will be laid on
the Table of the Sabha as soon as
possible.

Rice Production

{ Shrimati Jyotsna Chanda:
89. { Shri P, Venkatasubbaiah:
| Shri D. J, Naik:

‘Will the Minister of Food and Agri-
culture be pleased to state:
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(a) the total rice production in the
country during the last five years;

(b) the reason for such shortage of
rice in the country this year;

(c) the steps Government have
taken to supply adequate rice to the
people; and

(d) whether Government will.con-
sider the constitution of high power
Committee to go into the veasons of
such short supply of rice and suggest
remedies therefor?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) The total pro-
duction of rice during the last five
years has been as given below:

Year Production
(thousand
tnns).
1957—58 . 25,122
1958—59 . 30,541
1959—60 . 30,963
1960—61 . 32,658
1961—62 . 33,610

(Final Estimate).

(b) Statistics relating to the produc-
tion of rice in the country during 1962-
63 have not yet become available but
a decline in current year’s production
is indicated owing to insufficient and
ill-distributed rains in Madhya Pra-
desh, Maharashtra, Gujarat, West
Bengal, Bihar, Uttar Pradesh, Orissa
and Andhra Pradesh and to floods in
Assam.

(c) The Government js distributing
rice through the fair price shops at
reasonable prices for the benefit of the
vulnerable sections of the community.
The issue of wheat has also been libe-
ralized so that an alternative cereal
may be available in sufficient quantity
to the consumer.

(d) Certain recommendations have
already been made by the Central
Teams which visited the States and
these recommendations have been
communicated to the State Govern-
ments, who have been requested to
implement them.
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Price Support For Tapioca

99. Shri M, K, Kumaran: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the. Government of
Kerala have made any representa-
tion to the Centre regarding fixing of
support price for tapioca; and

(b) if so, the
this matter?

decision taken in

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) No.

(b) Does not arise,

Production of Khandsari

91 fShri Bibhuti Misbra:
*  Dr. L. M, Singhvi:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the news item
published in the Statesman on the
12th June, 1963 to the effect that curb
on Khandsari production is likely to
be imposed;

(b) if-so, whether there is any such
proposal under the consideration of
Government; and

(¢} how Government are planning
to fulfil the needs of Khandsari users.

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) Yes, Sir.

(b) and (c). Government are con-
sidering ways and means of regulat-
ing supply of sugarcane between
sugar mills and khandsari sugar
manufacturing units on an equitable
basis keeping in view the target of
sugar production. In doing so the
needs of khandsarj consumers will be
fully borne in mind,

Robbery in Train

92. Shri P. C. Borooah: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that armed
bandits robbed passengers of the
14 Down Agra-Lucknow Express train
of the North-East Railway between
Ganjdundwara and Patiali stations on
or about 15th June, 1963;

(b) if so, whether an inquiry has
been conducted into the incident, and
if so, with what result; and

(c) the action taken to prevent re-
currence of such happenings on that
railway in particular and the Indian
Railways in general?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Yes, Sir.

(b) The case is under police investi-
gation. Four accused persons have so
far been arrested.

(c) The responsibility for checking
crime in passenger trains rests with
the State Government Police and they
are taking all possible measures in
co-operation with the Railway Ad-
ministrations and the Railway Protec-
tion Force to eradicate the evil.
Special police squads have been
deputed to escort important night
trains on the North Eastern Railway.
The Railway Administrations have
also taken the following measures:—

(i) safety devices have been pro-
vided in the carriages so that
undesirable persons may not
gain unauthorised entry into
the compartments;

(ii) a new arrangement has
recently been devised by
which the pressing of a push
button provided in the ladies
compartment will ring ‘a bell
in the Guard’s lobby and the
adjacent general compartment
and will also switch on-a red
light outside the compart-
ment to indicate that help is.
needed at once. This device:
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(iii)

(iv)

:(v) announcements are

(vi)

(vii)

Aviii)

(ix)

{x)
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is provided in the ladies com-
partment of a few important
trains;

Conductor Guards and T.T.Es.
have instructions to pay
special attention to lady pas-
sengers, particularly when
travelling alone;

ladies travelling in higher
class are allowed to take an
attendant holding third class
tickct with them during night
time;

made
through loud speakers and
through notices warning the
passengers to be alert and
beware of pick-pockets and
other anti-social elements;

punishment for pulling un-
authorisedly the alarm chain
has been enhanced to Rs.
250-;

instructions have been issued
that all night trains at start-
ing stations should be checked
by responsible officials with
a view to examining that the
upper class compartments,
particularly those reserved
for ladies, have nobody hid-
den within the lavatory or
underneath the berths;

the Intelligence Branch of
the Railway Protection Force
have instructions to keep
close surveillance on the eri-
minals operating on Railawys
and to pass intelligence col-

lected to the Government
Railway Police;
Police and R.P.F. escort

trains in wvulnerable sections;

armed men from the R.P.F.
have been provided for pat-
rolling crime infected yards
and railway tracks.
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Cost of Sugar

94. Shri D. D. Puri: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) the cost of sugar for different
regions as worked out by the Tariff
Commission;

(b) the increases in costs uptodate
for «ifferent regions; and

(c) the prices fixed by statute?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) The Tariff Com-
mission has not worked out the cost
of production of sugar for different
regions. They had prepared four
regional cost schedules with the help
of which the cost of sugar can be
worked out in different regions. These
schedules have been published by the
Tariff Commission in their 1959
Report on the Cost Structure of Sugar
and Fair Price payable to the Sugar
Industry. These were considered to
hold good for four years—1958-59 to
1961-62. The schedule for the
Northern region alone was used by
Government for fixing the ex-factory
price of sugar in Uttar Pradesh and
North Bihar during 1959-60 and
1960-61.

(b) The increase in costs which
have been allowed per maund of sugar
in the four regions in 1962-63 over
the Commission’s schedules are given
below:

(Rs. nP.)

Northern region .. 1.09
Madhya Pradesh and

Rajasthan region 1.07

Bombay region 1.22

Southern region 1.19

The above increases relate to a re-
covery of 10 per cent and a duration
of 120 days.

(c) The ex-factory prices fixed for
Uttar Pradesh and North Bihar by
statute in 1959-60 and 1960-61 were
Rs. 37.85 per maund of sugar of ISS

755 (Ai) LSD—8.

D-29 grade. The prices in Punjab and
South Bihar were Rs. 38.35 per maund
of sugar.

The ex-factory prices now fixed for
sugar factories in different areas are
given as follows.

Ex fac vy

Reg'on
.rce e

quintal in

Rupees nP

West U.P. 108 0
East U.P. 111°20
North Bihar 111 20
South Bihar 112°50
Punjab . 109-85§
West Bengal I11°20
Assam . 113- 85
Orissa . 110" 50
Rajasthan . 109 85
Madhya Prades. 10985
Maharashtra 19 RS
Gujarat . . 112° 50
Andhra Pradesh 109 85
Madras - 11120
Mysore . 111°20
Kerala . 111°20
Pondicherry 1TI°20

Cultivable Waste Land

95. Shri Warior: Will the Minister
of Food and Agriculture be pleased
to state the area of cultivable waste-
land brought under cultivation year-
wise and, State-wise, from 1958 on-
wards?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): Information regard-
ing the areas covered by the land
reclamation and land devcicpment
schemes in the States is furnisned in
the statements placed on the Table of
the House. [Placed in Library, Sce
No. LT-1377/63]. Statistics speci-
fically regarding the area of waste-
lands brought under cultivation are
not available. .

)
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Nagpur Airport

98. Shri P. K. Deo: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether the Nagpur airport is
being expanded;

(b) if so, at what cost and for what
purpose; and

(c) whether there has been any
increase in the number of flights of
I.A.C. planes to and from Nagpur?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohiuddin): (a) Yes, Sir.

(b) Nagpur is centrally situated and
technically it has been found neces-
sary to extend the runway.

The cost of the construction is not
yet finally known.

(¢) No, Sir.

Hotels for Foreign Tourists

99, Shri Bhagwat Jha Azad: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether Government have any
proposal to build in collaboration with
State Governments a chain of hotels
in the country to cater to the needs
of foreign tourists; and

(b) whether any State Govern-
ment has so far agreed to such a
proposal?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) There
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is no definite proposal that Govern-
ment should build a chain of hotels
in collaboration with State Govern-
ments but the question of increasing
hotel accommodation to meet growing
requirements is under active conside-
ration of the Government. The possi-
bility of building hotels in the publc
sector, is being examined in consulta-
tion, with the State Governments con-
cerned.

(b) Does not arise.

International Hotel at Bombay

160. Shri Balkrishna Wasnik: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether there has been any
proposal to set up an international
hotel in Bombay in which the Air
India was to collaborate; and

(b) if so, the progress thereaf?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) Yes.
There is a proposal from Messrs, East
India Hotels Ltd., New Delhi to set
up an international hotel in Bombay
in which the Air-India has offered te
collaborate.

(b) There has been no progress and
this is due to the fact that Indusfrial
Finance Corporation of India while
sanctioning the loan for 3 hotels, viz,
at New Delhi, Bombay and Agra, to
be constructed by Messrs, East India
Hotels Ltd. laid down a condition that
the loan sanctioned for 2 hotels, ie.,
at Bombay and Agra will be released
only after the successful completion
of the New Delhi hotel project. Since
the New Delhi hotel project has not
vet been completed and as Air-India
is interested only in collaborating in
the Bombay project, there has been
no further progress. The other diffi-
culty of Messrs. East India Hotels
Ltd. is that they have not secured a
suitable site for this purpose at
Bombay.

Strike by Bombay Port Flotilla Crew

101. Shri Maheswar Naik: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that the
Bombay Ports flotilla crew have
recently gone on strike;

(b) if so, on what grounds; and

(c) the steps being taken to bring
about the port into normal working
order?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) The
Bombay Port Trust flotilla crew were
on strike from the mid-night of the
25th June to 7 p.m. on the 27th June,
1963.

(b) Last year some of the major
Port Workers’ Unions had represented
to Government that there were cer-
tain anomalies in the pay scales fixed
by the tripartite Categorisation and
Classification Committee for major
Port employees appointed by Govern-
ment Resolution No. 23-PLA(91)/58,
dated the 23rd August, 1958.

The Government had advised the
Unions to list the alleged anomalies
and discuss them at Port level in the
first instance. The Unions were also
informed that if there were a few
genuine anomalies they could be
looked into. Some discussions took
place between the Bombay and Cal-
cutta Port authorities and the Unions.
A few cases were also settled. How-
ever, a very large number of items
remained which the Unions wanted to
be referred to arbitration or adjudica-
tion. Government examined each of
these items and wrote to the All India
Port and Dock Workers’ Federation on
the 15th April, 1963 informing them
that the items did not appear to
justify reference to adjudication or
arbitration.  However, during the
course of an interview at Bombay, the
Minister of Shipping asked President
and some other representatives of the
constituent units of the Federatign, to
send their comments on the Govern-
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ment’s reply and if they so desired
they could further discuss the pend-
ing matters at a meeting to be arrang-
ed later. On the 15th June, 1963,
while the Federation’s reply was being
awaited, one of its constituent Unions,
the Bombay Port Trust General
Workers’ Union, wrote to Government
that it had decided to call a strike of
the Bombay Port Trust Fire Brigade
staff and the flotilla staff if the alleged
anomalies in regard to pay scales were
not immediately referred to adjudica-
tion. A few cases of delays in imple-
mentation of assurances and orders of
a local nature were also alleged. The
Union was immediately apprised of
the fact that the Federation’s reply
to the letter of the 15th April was
still awaited and that Government
would take immediate action on
receipt of their reply. The Port Trust
Fire Brigade staff however went on
strike from the 23rd June and the
flotilla crew went on strike from the
25th June,

(c) The strike was called off as a
result of the discussions held by the
Minister of Shipping with the repre-
sentatives of the All India Port and
Dock Workers’ Federation on the 27th
June 1963. Since then the Bombay
Port has been working normally.

Floods in Assam

102, Shri Maheswar Naik: Will the
Minister of Railways be pleased to
state:

(a) the extent of damaga caused to
the railways during the floods which
occurred in June in Assam; and

(b) the measures taken to restore
normal services?

Tae Deputy Minister in the Minis-
try of Railways {(Shri S. V. Rama-
swamy): (a) Due to floods in June
1963 in Assam area there have been
some cases of bank erosion, over top-
ping of embankment, washaway of
banks and flooding of colony. The
cost of damage was assessed at
approximately Rs. 133 lac.
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(b) In most of the cases normal
services were not interrupted and
were maintained by taking immediate
protective measures in the shape of
boulder pitching packing of track ete.
Only in one case;, train services had
to be suspended for a pericd of 24
hours on Rangapara North-Tezpur
Branch line on 28-6-1963.
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Local Train from Bellary Hospet to
Gadag

104. Shri Sivamurihj Swamy: Will
the Minister of Railways be pleased
to state:

(a) whether any representation has
been received by the people of Kop-
pal, Hospet and Gadag to start one
more local train from Bellary Hospet
to Gadag; and

(b) if so, the action taken thereon?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnavaz
Khan); (a) Yes.

(b) The censug of passengers using
train services on the section taken in
November, 1962 Lad indicated that
there is overcrowding on certain
trains while available capacity on
certain others was not fully utilised.
There is, therefore, no traffic justifi-
cation for introducing an additional
pair of trains in the necar future, and,
moreover, additioral locomotives re-
quired for the introduction are also
not available at presant, The question,
however, will be coasidered again
when necessary resources are avail-
able,

Quarters for Delhi Telephone
District

105. Shri Bata Siagh: Will the
Minister of Transport and Communi-
cations be pleased tu state.

(a) whether the Delhi Telephone
District has got a separate pool of
quarters;

(b) the number of quarters at pre-
sent occupied in this pool by officers
(designation-wise) working in  the
D. G. P. & T. and other cffices which
are included in the general pool of
residences controlled by the Directur
of Estates; and

(c) whether it is a fact that all
these residences are surplus to the
needs of the Delhi Telephone Dis-
trict?

The Deputy Minister in the Minis-
try of Transport and Commuanica-
tions (Shri Bhagavati): (a) Yes.

(b) Five quarters of the District
Pool are occupied at present by iwo
Asstt. Chief Engineers P. S. to Minis-
ter, A. G. C. R. anq a P. & T. Board
Member. On the other hand, five
quarters of the Dt~ ang of the g=ne-
ral pool of residence controlled by
the Estate Officer are under occupa-
tion of officers of the Delhi Telephone
District,

(¢) Does not arise.
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(a) s & SeaT
Radars for 1.A.C. Viscountg

{ Shri Buta Singh:
107 % Shri Narasimha Reddas:
* ) Shri P. C. Borooah:
{ Shri Kajrolkar:

Will the Minister of Transport and
Communicationg le pleased to state:

(a) how many Visceunis in opera-
tion with the I.A.C. have been fitted
with radar equipment and Low many
still remain to ha fittel with radar;
and

(b) what action is being taken to
provide the radarless Viseounts with
such equipments?

The Deputy Minister in the Minis-
try of Transport and Commpnica.
tions (Shri Mohinddin): (a) All the
13 Viscounts in tle fleet of the
Indian Airlines Cnrporation are now
fitted with Radar Equipment.

(b) Doeg not arize.
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Import of Fishplates

108, J Shri Onkar Lal Berwa:
"\ Shri P. C. Boropah:

Will the Ministar of Railways te
pleased to state:

(a) whether the Indian Railways
have ordered for 125¢0 tonnes of
fishplates in U.S.A.; '

(b) if so, on what terms and whe-
ther the supply aes since been com-
pleted; and

(¢) how far th: Indian Railways
depend upon imports for fish plates?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes.

(by 'On C. & T basis, Price per M.
Ton for different India; Ports ranges
from—

(i) $202.53 to 204.47 for 195 1bs.
fish plates.

(ii) $214:61 to 216:55 for 90 ibs.
fish plates.

(iii) $222'86 to 224-88 for 60 lbs.
fish platas,

Supplies have been completed.

(c) Development of indigenous
capacity for making fish plates started
since beginning of 1952-683. The pre-
sent indigenous c2pacity for ralling
fishplates from bille‘s is adequate to
meet our current requirements. If
sufficient quantity of indigenous bil-
lets is not made available by the Steel
Plates, import of billets or  fnished
fishplates, as the casz may be, will
have to be arrangs:d to the extent of
anticipated si~rtfall,

Bomb Explouion op the
Rangiya Section

109. Shri Bade. Will the Minister of
Railwayg be pleased to refer to the
reply given to Starrel Question
No. 788 on the 9th April, 1963 and
state:

Tezpur-

(a) whether the enquiry started
into the bomb explosion on the Tez-
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pur-Rangiya Section of the N.EF.
Railway has been concluded;

(b) if not, at what stage the enquiry
is pending; and

(¢) how many witnesses have been
examineq in this case?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Kham): (a) Not yet,

(b) According to expert opinion of
the Chemical Examiner of the Explo-
sive department of Government of
India, the bomb was a hand grenade
No. 36. Its presence at the scene of
occurrence and other relevant details
are being investigateq by the police
who are of the opinion that this was
a case of accident and not sabotage.

(¢) Nine.
Tube Wells in Punjab

110. Shri Daljit Singh: Will the
Minister of Food and Agriculture
be pleased to state:

(a) the mumber of tube wells keing
drilled by the Central Tube Well
Organisation in Hoshiarpur district of
Punjab;

(b) how many tube wells are pro-
posed to be drilled during 1963-64;
and

(¢) the number of wells that are
in operation?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) to (c). The Ex-
ploratory  Tubewells Organisation
under the Ministry of Food and Agri-
culture carries out groundwater ex-
ploration in areas selected on the
basis of proposals received from the
State Government. The State Gov-
ernment of Punjab has not proposed
any exploratory site in Hohiarpur dis-
trict during the current Plan periol.

In the course of exploratory dril-
ling, such of the axploratory bores as
give adequate discharge of water are
converted linto production tubewells

and transferreq to the State Govern-
ments concerned for the purpose of
irrigation ang relateq uses. One
such tubewell constructed a: Narula in
Hoshiarur district and handed over to
Punjab Government in December
1960, is being used by the State Gov-
ernment for agricultural purposes.

Loss of Wheat Bags

Shri Onkar Lal Berwa:
111, Shri P. C. Borooah:
{ Shri Kachhavaiya:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that at least
1000 bags of wheat had been lost re-
cently from the Government Godowns
at Naraina near Delhi.

(b) if so, whether an inquiry has
been conducted into the incident; and

(c) the result of the inquiry?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M, Thomas): (a) Some stocks of
imported wheat which had been un-
loaded from wagons and were in the
process of being stacked inside the
Godowns, were affected by sudden
rain of 11th|12th June, 1963. The
affected grain has been salvaged and
that quantity which is rendered unfit
for human consumption is being
utilised as cattle[poultry feed etc.

(b) An enquiry has been conducted.

(¢) The enquiry officer has reported
that damage occurred due to inade-
quate supply of labour by the hand-
ling and transport Contractor and
further action in this connection is in
progress.

Railway Bridges

112, Shri R. Barua: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that Gov-
ernment have asked a Japanese firm
to supply equipments for Railway
bridges in India;
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(b) if so, the location of the bridges;
and

(c) when the work is likely to be
taken up?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes. 17 Nos. 150’ Span
Bridge girders for replacement of
existing weak girders on South-Eastern
Railway.

(b) (i) Karo bridge between Goil-
kera and Posoita stations; and

(ii) Seonath bridge No. 2 between
Bilha and Nipania stations, on South-
Eastern Railway.

Note: Regirdering has become urgent
because the existing early steel girders
are showing signs of distress.

(c) By March 1964.
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LA.C. Base at Begumpet
114, Shri P, C. Deo Bhanj: Will the

Minister of Transport and Comuni-
cations be pleased to state:

(@) whether it is a fact that the
Indian Airlines Corporation have taken
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a decision, to close down its base at
Begumpet, Hyderabad; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohiuddin): (a) and (b).
Hyderabad is an overhaul base for
Dakotas while Calcutta is the base for
Fokkers and Skymasters and Delhi for
Viscounts. The Corporation have
placed an order for the purchase of
3 Caravelles Jet aircraft which are
due to be delivered in the Winter of
1963-64. On the recommendations
made by & Committee appointed for
the purpose, the Corporation have
decided that the overhaul base for
Caravelles should be established at
Bombay.

With the progressive reduction in
Dakota operations and the further
reduction which will result on receipt
of Caravelles the Dakota overhaul
work is shrinking considerably re-
sulting in a large number of the staff
becoming surplus to the requirements
of the Hyderabad base. In order to
meet the requirements of staff for the
Caravelle base at Bombay and simul-
taneously to absorb the surplus staff
at Hyderabad the Corporation have
decided to transfer about 250 persons
from Hyderabad to Bombay. The
remaining staff numbering about 375
would continue to be employed on
Dakota overhauls at Hyderabad, The
Corporation are also considering the
question of centralising all overhaul
work of Dakota instruments at
Hyderabad. No decision has been
taken to close down the Begumpet
‘Workshop,

Shillong Aerodrome

115. Shri Swell: Will the Minister
of Transport and Communications be
pleased to state:

(a) whether the plan to construct
an aerodrome in Shillong has been
dropped;

(b) if so, the reasong therefor; and
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(¢) if not, the approximate date
when the construction is likely to
begin?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Mohiuddin): (a) Yes, Sir.

(b) and (¢). The proposal was
dropped on account of the high cost
invblved.

Self-Sufficiency in Food

116. Shri H. N, Mukerjee: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether he stated recently in
the U.S.A. that within five years India
would be self-sufficient in food; and

(b) if so, what steps, in the main,
are contemplated in this behalf?

The Minister of State in the Minis-
try of Food and Agriculture (Dr, Ram
Subhag Singh): (a) During his recent
visit to Washington, the Union Minis-
ter for Food and Agriculture stated
that with the progress made in the
field of agriculture in India, assistance
can now begin to taper off so that in
the next five to ten years, India would
need no more food aid from the United
States.

(b) The measures being taken to
bring about rapid increase in food
production are indicated below:—

I. Greater emphasis has been laid
on

(a) Minor Irrigation;

(b)Fuller utilisation of irrigation
potential;

(c¢) Soil conservation;

(d) Supply of fertilisers ‘and
manures;

(e) Seed muitiplication and dis-
tribution;

(f) Popularisation of Plant pro-
tection and other improved
agricultural practices and im-
plements; and

{g) Intensive Agricultural Dis-
trict Programme.

II. Intensive production programmes
for rice, millets, pulses and subsidiary
foods, have been introduced in select-
ed districts. For this purpose, Exten-

_ sion machinery is proposed to be

strengthened so as to provide one VIW
for 4,000 acres of agricultural land
and two  Agricultural Extension
Officers per Block.

III. Administrative arrangements for
co-ordination of agricultural pro-
grammes are being strengthened. On
the suggestion of the Minister of Food
and Agriculture, State Governments
are setting up two high level Com-
mittees—one at the Cabinet level and
other at official level for ensuring co-
ordination of thought and effort
among the different departments deal-
ing with agricultural programmes.

IV. Village Level Workers have
been assigned only one set of task,
namely, to organise agricultural ex-
tension and supplies and help village
panchayats and co-operatives to draw
up and implement village production
plang in agriculture,

V. The Community Development
budget has been reorientated so as to
cater to the needs of agriculture to the
maximum possible extent.

VI. Joint Central Teams comprising
the representatives of the Ministries
of Food and Agriculture and Com-
munity Development and Co-operation
visited all the States and reviewed
the programmes of agricultural
Development for 1963-64 and made
important recommendations for im-
proving the arrangements for Ad-
ministrative Co-ordination at various
levels and for removing the existing
bottlenecks in the supplies of inputs
and for augmenting credit.

VIL Arrangements have also been
made for liaison with the States. Each
of the Senior Officers of the Depart-
ment of Agriculture and the Ministry
of Community Development and Co-
operation hags been assigned two S*ates
which he will visit periodically not
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only to acquaint himself with the pro-
gress of the programmes, but also to
assist the Stateg in solving difficulties,
if any, experienced by them.
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Typists in the Railways

119. Shri Onkar Lal Berwa: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that the
recommendations of the Second Pay
Commission regarding merger of
Typists with clerical category in Rail-
ways has been turned down by the
Railway Board;

(b) if so, the reasons therefor; and

(c) what is the incentive given to
them like Stenographers?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Yes, Sir.

(b) It was decided to keep the
Typists cadre separate for administra-
tive reasons.

(¢) No incentive is given to the

Typists.
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12 hrs. 13 Aug 1963

OBITUARY REFERENCE

Mr. Speaker: I have to inform the
House of the sad demise of four of
our friends namely, Shri Debendra
Nath Karjee, Dr. Raghu Vira, Shri
J. K. Bhonsle and Kumari Annie
Mascarene.

Shri Debendra Nath Karjee was a
sitting Member of this House from
Cooch Behar Constituency of West
Bengal. He passed away at Cooch
Behar on the 31st July, 1963 at the
age of 59.

Dr. Raghu Vira was a Member of
the Constituent Assembly of India
during the years 1948 to 1950. He
passed away at Kanpur on the 14th
May, 1963 at the age of 61.

Shri J. K. Bhonsle was a Member of
the First Lok Sabha and Deputy
Minister of Rehabilitation during the
years 1952 to 1957. He passed away
at Sariska, Alwar, on the 14th May,
1963 at the age of 56.

Kumari Annie Mascarene was a
Member of the Constituent Assembly
of India during the years 1948 to 1950
and of the First Lok Sabha during
the years 1952 to 1957. She passed
away at Trivandrum on the 19th
July, 1963 at the age of 61.

We deeply mourn the loss of these
friends and I sure the House  will
join me in conveing our condolences
to the bereaved families.

The House may stand in silence for
a short while to express its sorrow.

Members then stood in silence for a
short while.

12.04 hrs.
RE: ADJOURNMENT MOTIONS

Mr. Speaker: I have received a
large number of notices for adjourn-
ment of the House on the Voice of
America question from Shri Tridib

Re: Adjournment 146 -
Motions

Kumar Chaudhuri, Shri A. K. Gopalan

and many others on both sides of the

House. Is the hon. Prime Minister

going to make a statement?

Shrimati Renu Chakravartty (Bar-
rackpore): May [ plead, Sir, that
according to the rules the ‘No confi-
dence’ motion about which we have
given notice is to be taken up imme-
diately after the questions?

Mr. Speaker: I will request her to
consult the Directions of the Speaker.
There the order is given in which it

is to be taken up. I have consulted
that.

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Yes Sir. I propose to make:
a statement. I have to make 3 num-
ber of statements on  various sub-
jects. As it i3 normally done, one
statement is made on a day. Today I
am making one and in the course of
the next two or three days, T propose
to make a statement on that subject
also.

Mr. Speaker: Soon? Can it be....

Shri Jawaharlal Nehru: Yes; soon.
Tomorrow I am making a statement
I believe on the border problem and
Chinese concentration of troops. That
is important.

Mr. Speaker: On the 16th it can be.
made?

Shri Jawaharlal Nehru: Yes, I
think.

Mr. Speaker: I will hold it over to
the 16th. Papers to be laid on the
Table.

Some Hon, Members: On a point of”

Mr. Speaker: Order, order; I might
inform the House that the rules that
are there have been interpreted and’
the Directions of the Speaker are-
there on the order in which this
business has to be taken. T might readi
that if you so.desire.
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Shri Hari Vishnu Kamath (Hosh-
.angabad): That woulg be better.

Shri S. M. Banerjee (Kanpur):
What about the adjournment motion
-on sugar? (Interruption).

Mr. Speaker: Order, order. Deci-
sion on that—some—I have not taken.
“That would be conveyed to hon.
Members.

Shri S, M, Banerjee: Am I to take
it that all other adjournment motions
.other than that on Voice of America
are rejected?

Mr. Speaker: Order, order. He
must kindly resume hig seat. He
knows that there are certain things
that are coming up just now. After
seeing the results of these, I will take
a decision on others that are pending
and then I will declare what I have
rejected and what I mean to keep.

Shri S, M. Banerjee: Knowing fully
well that there are  No-Confidence
Motions coming, I have tabled this
adjournment motion because I wanted
to censure some of the Ministers that
are there at present.

Mr. Speaker. Order, order. I know
that. He should also know that if a
discussion is expected to be had here
in the House soon after, no adjourn-
ment motion can be allowed on that
subject. Let me see what subject are
being discussed here, Then I can
decide whether anything else can be
taken up,

Nt T qaw argA (FOEHT) <
UF &9 UFT 959 A qEE WTE
TARET & H39 ¥ 97 B uF wwE
A FEE F oAwgd d L.

TR AERA . ATEA  FEY
ITZ T T aF W@ AR T WA T
fardt F<ar w1 5w Gl A
qrEa F1 folYy arq Y frag T 3
A 9 o7 T, T qHAT ¥ AT F 39
w AW & o dE g
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Y T % qTTT . qH TR B
T @ T e

qEqR AFTT T /W FT G
T A A d qr g agAr
T 1 | 3R 99 AT A, 35 A | G
TRTE | AR S IR A Iy A o
FAT |

To T AT AMfean (FEETER):
T ¥ a37 faewes fafg g €
TR A TEE, Fe W] |

e AETQ : HF WY TAF T,
o afammay g

“Unless the Speaker otherwise
directs the relative precedence of the
classes of business before the House
specified below shall be in the follow-
ing order, namely:—

(i) Oath or affirmation.

(ii) Questions.

(iii) Obituary references.

(iv) Papers to be laid on the Table.

(v) Communication of messages
from the President.

(vi) Communication of messages
from the Council of States.

All these things are given. And then,

Motion for leave to make a motion
of no confidence.” that comes very
late after that. This is considered to
be a routine business: not exactly the
day’s business. This has to be dispos-
ed of first. Therefore I have taken
up in pursuance of these Directions.

Shri Hari Vishnu Kamath: Direc-
tive?

Mr. Speaker: Yes. Papers to be laid
on the Table.



149 Papers

12.08 hrs,
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER  THE
INDIAN TELEGRAPH ACT,

The Minister of Transport and Com-
munications (Shri Jagjivan Ram):
I beg to lay on the Table a copy of
the Indian Telegraph (First Amend-
ment) Rules, 1963 published in Noti-
fication No. G.S.R. 673 dated the 20th
April, 1963, under sub-section (5) of
section 7 of the Indian Telegraph Act
1885. [Placed in Library See No. LT-
1348/63].

NOTIFICATION UNDER THE
LAND ACQUISITION AcCT

The Minister of Food and Agricul-
ture (Shri S. K. Patil): I beg to lay
on the Table a copy of the Land
Acquisition (Companies) Rules, 1963
published in Notification No. G.S.R.
1073 dated the 24th June, 1963, under
proviso to section 55 of the Land
Acquisttion Act, 1894, [Placed in Lib-
rary See No, LT-1349/63].

NOTIFICATIONS UNDER THE
MoTtor VEHICLES ACT, ETC.

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): I beg to
re-lay on the Table:—

(1) (i) a copy each of the follow-
ing Notifications under sub-section
(3) of section 133 of the Motor
Vehicles Act, 1939, making certain
further amendments to the Delhi
Motor Vehicles Rules, 1940:—

(a) Notification No. F. 12(208)/
62-PR(T) published in Delhi
Gazette dated the 21st March,
1963,

(b) Notification No. F. 12(213)/
62-PR(T) published in Delhi
Gazette dated the 4th April,
1963.

(c) Notification No. F. 12(176) /
62-PR(T) published in Delhi
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Gazette dated the 4th April,
1963. [Placed in Librery, See
No. LT-1336/63].

(ii) A copy of the Motor Vehicles
(Operation of Commercial Traffi¢” bet-
ween India and Contiguous Countries)
Rules, 1963 published in Notification
No. S.O. 1108 dated the 20th April,
1963, under sub-section (3) of section
133 of the Motor Vehicies Act, 1939.
[Placed in Library See No, LT-1337/

631.

(iii) a copy of Notification No. G.S.R.
668 dated the 20th April, 1963 mak--
ing certain further amendments to
the rules to regulate the grant of cer-
tificates of competency to Masters and
Mates in the Mercantile Marine pub-
lisheq in Notification No_ S. R, O. 1965
dated the 12th June, 1954, under sub-
section (3) of section 458 of the Mer-
chant Shipping Act, 1958, [Placed. in
Library See No. LT-1338/63].

NOTIFICATIONS UNDER MERCHANT
SHIPPING ACT

(2) 1 beg to lay on the Table:

(i) a copy each of the following
Notifications under sub-section (3) of
Section 458 of the Merchant Shipping.
Act, 1958:—

(a) The Merchant Shipping (Ship-
ing Office Forms) Rules, 1963
published in Notification No.
G.SR 455 dated the 16th
March, 1963.

(b) Notification No. G.SR. 503
dated the 23rd March, 1863
containing corrigenda to the
Sailing Vessels (Inspection)
Rules, 1962.

(¢) Notification No, G.SR. 770
dated the 4th May, 1963 con-
taining  corrigenda to the
Lifeboatmen’s (Qualifications
and Certificates) Rules, 1963.

[Placed in Library, See No..
LT-1350/63].
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[Shri Raj Bahadur]

NorrFications UNDER MOTOR VEHICLES
Acr, 1939

(i‘i) a copy each of the following

Notifications under sub--section (3) of

sections 133 of the Motor Vehicles Act

1939, making certain further amend.-

ments to the Delhi Motor  Vehicles
Rules, 1940: —

(a) Notification No, F.12/146/54-
62/Transport published = in
Delhi Gazette dateg the 28th
March 1963.

(b) Notification No. F. 20/63PR (T)
published in Delhi Gazette
dated the 2nd May, 1963,
[Placed in Library, See No.
LT-1351/63].

() a copy of Notification No, F.7
(6)-’I‘rans/62 publisheq in  Tripura
~Gazette dated the 16th February, 1963
making certain amendment to the
Tripura Motor Vehicles Rules, 1954,
under sub-section (3) of section 133
of the Motor Vehicles Act, 1939.
"[Placed in Library. See No. LT-1352/
1 63].

NoTrFicATION UNDER DELHI  MoTOR
VEHICLES TAXATION AcT, 1962

(iv) a copy of Notification No. F,21
(1)/63-PR(T) published in Delhi
Gazette dated the 27th March, 1963,
containing the Delhi Motor Vehicles
Taxation Rules 1963, under sub-sec-
tion (3) of section 23 of the Delhi
Motor Vehicles Taxation Act, 1962.
[Placed in Library. See No, LT-1353/

' 63]. - N

. Auprtr REPORTs AND ANNUAL REPORT

ON THE ACCOUNTs OF INDIAN CENTRAL

Jute COMMITTEE AND INDIAN CENTRAL
Lac Cess COMMITTEE

The Minister of State in the Minis-
try of Food and Agriculture (Or. Ram
Subhag Singh): I beg to lay on the
Table a copy each of the following

“Reports: —

(i) Audit Report on the accounts
of the Indian Central Jute
Committee for the year 1961-
62. [Placed in Library. See
No. LT-1354/63].

AUGUST 13, 1963

Laid on the Table 152

(i) Annual Report of the Indian
Central Lac Cess Committee
for the year 1961-62. [Plac-

ed in Library. See No. LT-1355/63].

NorrrrcaTions UNDER ALr-INpia SeRrvi-

CES Acr AND UNION PusLic SERVICE

CoMMissioN (EXEMPTION FROM CON-

SULTATION) AMENDMENT REGULA-
TIONS

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
I beg to re-lay on the Table:—

(i) a copy each of the following
Notifications  under sub-sec-
tion (2) of section 3 of the
All-India Services Act, 1951:

(a) G.S.R, No. 515 dated the
30th March, 1963 making
certain amendment to Sche-
dule III to the Indian Police
Service (Pay) Rules, 1954.

(b) G.S.R. No, 607 dated the
13th April, 1963 making
ertain amendment to Sche-
dule III to the ndian Ad-
ministrative Service (Pay)

Rules, 1954. [Placed in
Livrary. See No. LT-1251/
63].

(ii) a copy of the Union Public
Service Commission (Exemp-
tion from Consulta.ion
Amendment Regulations, 1963,
published in Notification No.
G.S.R. 578 dated the 6th April,
1963 under clause (5) of
article 320 of the Constitu-
tion. [Placed in Library. See
LT-1198/63].

NOTIFICATIONS UNDER INTER-STATE COR-

PORATION AcT, 1957, Arms AcT, 1359

AND SALARIES AND ALLOWANCES OF
- MINISTERS ACT, 1952.

(2) (i) a copy each of the following
Odreds under sub-section (5) of sec-
tion 4 of the Inter-State Corporation
Act, 1957:—

(a) The Administrator General,
Bombay (Reorganisation
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Order, 1963, published in
Notification No. S. O, 372
dated 23rd March, 1963.

(b) The Official Trustee, Bombay
(Reorganisation) Order, 1963
published in Notification No.
S. O. 873 dated the 23rd
March, 1963.

(ii) a copy each of the following
Rules under sub-section (3) of Sec-
tion 44 of the Arms Act, 1959: —

(a) The Arms (Second Amend-
ment) Rules, 1963 published
in Notification No. S. O. 1283
dated the 11th May, 1963,

(b) The Arms (Third Amend-
ment) Rules, 1963 published
in Notification No. S. O. 1470
dated the 1st June, 1963.
[Placed in Library, See No.LT-
1356/63].

(iii) a copy of the Ministers
(Allowances, Medical Treatment and
Other Privileges) Second Amendment
Rules, 1963 published in Notification
No. G. S. R, 885 dated the 21st May,
1963, under sub-section (2) of section
11 of the Salaries and Allowances of
Ministers Act, 1852. [Placed in Library
See No, LT-1357/63].

NOTIFICATION UNDER PREVENTION OF
CRUELTY TO ANIMALS ACT AND STATE-
MENT CORRECTING REPLIES GIVEN TO
STARRED QUESTION NoO. 988 REGARDING
MINOR IRRIGATION SCHEMES

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): I beg to lay on the Table
a copy each of the following papers:—

(i) The Animal Welfare Board
(Administration) Amendment
Rules, 1963, published in Noti-
fication No. S. O. 1687 dated
the 22nd June, 1963, under
sub-section (3) of section 38
of the Preventition of Cruelty
to Animals Act, 1960. [Placed
in Library See No. LT-1359/
63].

(ii) Statement correcting the re-
plies given on the 23rd April,
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1963 to supplementaries by
Sarvashri P. Venkatasube
baiah, Mansingh P. Patel,
P. R. Patel, H V. Kamath and
Gauri Shankar Kakkar on
Starred Question No. 988 re-
garding Minor Irrigation
Schemes. [Placed in Library.
See No. LT-1360/63].

NOTIFICATIONS UNDER FOREIGN Ex-

CHANGE REGULATIONS ACT, 1947 AND

GOVERNMENT SAVINGS  CERTIFICATES
AcT, 1959

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): I beg:—

(i) to re-lay o the Table a copy
of the Foreign Exchange Re-
gulations (Amendment)
Rules, 1963 published in Noti-
fication No. G. S. R. 461 dated
the 14th March, 1963, under
sub-section (3) of section 27
of the Foreign Exchange Re-
gulation Act, 1947. [Placed
in Library. See No. LT-1253/
631.

(ii) to lay on the Table a copy
of the Post Office Savings
Certificates (First Amend-
ment) Rules, 1963 published
in Notification No. G.S.R, 534
dated the 30th March, 1963,
under sub-section (3) of sec-
tion 12 of the Government
Savings Certificates Act, 1959.
[Placed in Library. See No.
LT-1362/63].

NOTIFICATIONS UNDER EMPLOYMENT

Excuances (ComMPULsOrRy NOTIFICA-

TION OF VACANCIES) AcT, 1959, PER-

SONAL INJURIES (EMERGENCY PROVI-

SIONS) AcCT, 1962 AND INDUSTRIAL EM-

PLOYMENT (STANDING ORDERs) AcCT,
1946

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman: I beg:—

(i) to re-lay on the Table a copy
of the Employment Exchanges (Com-
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[Shri C. R. Pattabhi Raman]

pulsory Notification of Vacancies)
Amendment Rules, 1963 published in
Notification No. G. S. R. 450 dated
the 16th March, 1963, under sub-sec-
tion (8) of section 10 of the Employ-
ment Exchanges (Compulsory Noti-
fication of Vacancies) Act, 1959. [Plac~
ed in Library. See No. LT-1363/63].

(ii) to lay on the Table a copy
each of the following Notifi-
cations:—

(a) The Personal Injuries (Em-
ergency Provisions) Amend
ment Scheme, 1962 pub-
lished in Notification No.
S.0. 1322 dated the 1l1th
May, 1963, under sub-sec-
tion (7) of section 3 of the

Personal Injuries Emer-
gency  Provisions) Act,
1962.

(b) The Industrial Employment
(Standing Orders) Central
(Amendment) Ruies, 1963
published in Notification
No. G.S.R. 1166 dated the
6th July, 1963, under sub-
section (3) of section 15 of
the Industrial Employment
(Standin Orders) Act, 1548.
[Placed in Library, See No.
LT-1364/63].

REPORT OF THE COMMITTEE ON TAKAVI
LoaNs AND CO-OPERATIVE CREDIT

The Deputy Minister in the Minis-
try of Community Development, Pan-
chayati Raj and Co-operation (Shri
Shyam Dhar Misra): I beg to lay on
the Table a copy of Report of the
Committee on Takavi Loans and Co-
operative Credit. (Placed in Library
See No. LT-1365163).

PARLIAMENTARY COMMITTEES—
SUMMARY OF WORK

Secretary: Sir, I beg to lay on the
Table a copy of the ‘Parliamentary

to Bills

Committees—Summary of Work’ per-
taining to the period 16th April, 1962
to 31st May, 1963.

12.10 hrs.

PRESIDENTS ASSENT TO BILLS

Secretary: Sir, 1 lay on the Table
following five Bills passed by the
Houses of Parliament during the last
Session and assented to by the Presi-
dent since a report was last made to
the House on the 6th May, 1963:—

(1) The Super Profits Tax Bill,
1963.

(2) The Bengal Finance (Sales

Tax) (Delhi Amendment)
Bill, 1963.
(3) The Appropriation (Rail-

ways) No. 3, Billl, 1963.

(4) The Appropriation (Rail-
ways) No. 3 Bill, 1963.

(5) The Appropriation (No. 3)
Bill, 1963.

Sir, I also lay on the Table copies,
duly authenticated by the Secretary
of Rajya Sabha, of the following three
Bills passed by the Houses of Parlia-
ment during the last Session and as-
sented to by the President since a re-
port was last made to the House on
the 6th May, 1963:—

(1) The Official Languages Bill,
1963,

(2) The Government of Union

Territories Bill, 1963.
(3) The Compulsory Deposit
Scheme Bill, 1963.
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1211 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1963-64.

The Minister of Finance (Shri
Morarji Desai): I beg to present®* a
statement showing the Supplementray
Demands for Grants (General) for
the year 1963-64.

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of clarification.
These Supplementary Demands for
Grants are coming so soon after the
Budget Session which concluded only
three months ago. Is this a tribute to
the capacity of the Government to
frame their budget? What are we com-
ing to?

Mr. Speaker: The hon. Member can
raise that point when we take up
those Supplementary Demands.

SUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYS), 1963-64.

The Minister of Railways (Shri
Swaran Singh): I beg to present* a
statement showing the Supplementary
Demands for Grants (Railways) for
the year 1963-64.

12.12 hrs.

MAJOR PORT TRUSTS BILL
RePOrRT OF SELECT COMMITTEE

Shri Krishnamoorthy Rao (Shim-
oga): I beg to present the Report of
the Select Committee on the Bill to
make provision for the constitution of
port authorities for certain major
ports in India and to vest the adminis-
tration, control and management of
such ports in such authorities and for
matters connected therewith.

EVIDENCE BEFORE SELECT COMMITTEE

Shri Krishnamoorthy Rao: I beg to
lay on the Table a copy of the evid-
ence given before the Select Com-
mittee on the Bill to make provision
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for the constitution of port authorities
for certain major ports in India and to
vest the administration, control, and
management of such ports in such
authorities. and for matters connected
therewith.

12.13 hrs.

STATEMENT ON INDO-PAKISTAN
TALKS

Mr. Speaker: The hon. Prime Minis-
ter may make his statement now.

The Prime Minister, Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
The statement which I propose to
make is rather a long one. If you
wish, -shall read it out....

Mr. Speaker: If it is a long one, it
might be laid on the Table of the
House, and I shall try to see that cop-
ies are distributed to Members.

Shri Jawaharlal Nehru: I beg to
lay on the Table a Statement on Indo-
Pakistan talks.

Statement

On the 7th of May last I made a
statement in this House jn which I
referred to the joint talks on Kashmir
ang other related matters between
India and Pakistan which hag then
still not concluded.

These talks originated from a joint
statement which the President of
Pakistan and I issued on November
29, 1962, announcing our agreement
to make a renewed effort to resolve
the outstanding differences between
India and Pakistan on Kashmir and
other related matters, so as to enable
the two countries to live side by side
in peace and friendship. On the 30th
November I made a statement in the

*Presented with the recommendation of the President.
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[Shri Jawaharlal Nehru]

House in regard to this joint state-
ment and referred to the discussions
which I had had with Mr, Duncan
Sandys Minister for Commonwealth
Relations of the UK. and Mr. Averell
Harriman, Assistant Secretary of
State of the United States.

In pursuance of the joint state-
ment our delegation led by Sardar
Swaran Singh, Minister of Rail-
ways, participated in six rounds of
talks. In all these six talks, spread
over nearly five months, Pakistan
showed no readiness to discuss any-
thing apart from Kashmir.

As I have stated on many occa-
sions previously, it thas always
been, and continues to be, India’s
policy to seek friendly and co-
operative relationg with Pakistan.
The lack of such friendly and co-
operative relations between the two
countries  would not only be
unfortunate but would do violence to
the long standing ties of geography,
history and culture between the two
countries. We are convinced that the
only proper course for the two
countries to adopt is to develop co-
operative and friendly relations and
live as good neighbours. In the larger
interest of the two countries, we
have been anxious to bring about a
settlement of all Indo-Pakistan
differences, including Kashmir, on a
rational and realistic basis. It was in
this spirit that we agreed to have joint
talks but, as the House is aware, in
spite of every effort made by Sardar
Swaran Singh to arrive at an equi-
table and honourable settlement, these
talks ended in failure.

From the very beginning, the
Pakistan Government took various
steps which came in the way of a
settlement. On the eve of the first
round of talks in Rawalpindi, Pakistan
announced its so-calleq ‘‘agreement in
principle” with China on Kashmir’s
border with Sinkiang. The timing of
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this statement was  apparently
intended to provoke India to refuse to
start the talks the next morning. We
felt that this was a bad augury for the
future of the talks, Nevertheless,
because of our earnest desire to arrive
at some settlement, we decided to
continue with the talks.

During the firs t plenary meeting,
the Pakistan representative expressed
his disinclination to. discuss any of the
Indo-Pakistan differences other than
the Kashmir question which, he
insisted, must be settled first. Sardar
Swaran Singh in his opening speech
listed various subjects which required
to be discussed. But Mr, Bhutto
insisted on confining himself to
Kashm'r only. Even on Kashmir,
because of Pakistan’s insistence, con-
siderable time was spent in friendly
but futile discussions on the old idea
of plebiscite which, chiefly because of
Pakistan’s own acts of obstruction
and non-implementation of the UN.
Commission’s resolutions, had already
proved to be impracticable, parti-
cularly in the light of irreversibly
changed conditions in the last fifteen
years,

This was followed by the signing of
the Sino-Pakistan agreement under
which Pakistan gave away as much as
about two thousand square miles of
our territory to China. The fact that
this was done in the course of our
talks indicated how little importance
Pakistan attached to our talks. It was
extraordinary that while these talks
were taking place, Pakistan was busy
handing over a large part of our
territory to China which had invaded
our country. The object apparently
was to present us with a fait accompli
in one part of our territory of Jammu
and Kashmir while keepng her hands
free to negotiate for the remaining
part of the State, We might have been
justified in not proceeding with the
talks at this stage. Nevertheless, we
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proceeded with them after recording
our strong protest,

The Rawalpindi talks, despite
Pakistan’s preliminary pgreement with
China, had ended with the leaders of
the two delegations issuing an appeal
for moderation in mutual criticism.
the joint appeal hag hardly been made
by the lea”ers of the two delegations
in Dacember when Pakistan launched
an unprecedented compaign of vilifica-
tion against India not only in Pakistan,
but also in the capitals of Europe
through their responsible officers.
Thus, it appeared cleary from the
beginning that Pakistan was interested
not so much in a settlement of out-
standing differences or even of the
Kashmir problem, but only in making
political capital out of the situation
created by Chinese aggression against
India.

When the Pakistan delegation
shifted from a futile discussion of
plebiscite to the consideration of a

possible  political settlement, they
began to put forward astonishing
proposals. Pakistan claimed the

catchment areas and the water-sheds
of the three Western rivers, the
Chenab, the Jhelum and the Indus, in
Jammu & Kashmir, on the ground that
these rivers had been allotted to
Pakistan under the Indus Waters
Treaty, Our delegation pointed out
that the Indus Waters Treaty protect-
ed Pakistan’s interests fully and gave
her no ground to claim any territory
in Jammu and Kashmir on the basis
of the use and development of waters
If every lower riparian claimed the
territory of the upper riparian on the
pretext of its water requirements, the
maps of many countries in the world
would have to be drastically revised.
By that argument, the lower riparian
might even claim Tibet because the
Indus and the Brahmaputra start in
Tibet. No less absurd was an other of
Pakistan’s claims to Jammu and
Kashm'r, namely, that they must have
the State to protect their Grand Trunk
Road ang their railway line, the
security of which, our delegation was
told was essential to ensure, what
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Pakistan called, its “defence in depth”,
Finally, Pakistan claimed Kashmir on
the basis of its Muslim majority. This
was a vicious communal approach
repugnant to the emntire gspirit ani-
mating our national struggle for
independence, and contrary to our
Constitution and to our whole atti-
tude to the problem of relationship
between the State and the individual.

Pakistan’s objective was obviously
not a rational and realist’c solution
of the problem, They were just out
to claim the entire State of Jammu
and Kashmir, leaving to India, as it
happened, in a forgotten moment of
generosity, an insignificant area in the
extreme south, roughly coinciding
with the district of Kathua. Even more
astonishing was the offer, obviously
induced by their awareness of India’s
need for the defence of Ladakh against
China, that Pakistan would be willing
to agree to an interim arrangement in
the Valley for a period of six months
or a year, to enable India to deal with
the Chinese. All that this could
mean wag that India might continue
to commit its men and resources for
the defence of Ladakh against the
Chinese threat, but that once its effort
and sacrifices had liberated Ladakh,
India should abandon the State in
favour of Pakistan. Another proposal
wag the so-called internationalisation
of the Valley, again for a period of
six months, followed by some method
of ascertaining the wishes of the
people. This was the old and discard-
ed idea of a plebiscite, without
Pakistan having to implement the
conditions laid down in the UNCIP
Resolutions.

Faced with this deadlock, when a
breakdown of the talks seemed
inevitable on the last day, our delega-
tion again offere§ a No-War agree-
ment, together with a practical and
immediate disengagement of troops,
thus hoping to reassure our neighbour
that our efforts to strengthen our
defence arainst the Chinese aggression
constituted no threat to Pakistan. A
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}\Io-War agreement we said, could
Include a specific undertaking that the
two countries should continue to seek
peaceful solutions of the problem,
because we did not want the problem
frozen. Such an .agreement could be
registered with the United Nations to
give it an international backing.
Pakistan rejected this offer. Their
delegation also refused to agree to
remit the matter to the two Govern-
ments for a review and for consider-
ing other appropriate steps towards a
peacefu] settlement. Thus, Pakistan
achieved what it had aimed at from
the very beginning, that is, a non-
settlement and a deadlock on every-
thing that should have been covered
by the phrase “Kashmir and other
related matters”. This is where the
Ministeria]l level talks with Pakistan
ended.

In the early part of May, Mr. Dean
Rusk, U.S. Secretary of State, and
Mr. Duncan Sandys paid a visit to
Delhi. In the course of discussions,
the question of Kashmir came up
again. We assured them of our ear-
nest desire to have a settlement pro-
vided this was fair and equitable. As
an earnest of this desire of ours, we
said that we would be prepared to
have the good offices of a mutually
accepted personality, even through
previously we had declined a similar
proposal. Pakistan, however, continu-
ed to make quite impossible demands.
In the first week of June, the Presi-
dent of Pakistan said at Sargodha
that no useful purpose would be
served by the adoption of such pro-
cedure. Other Pakistan spokesmen
have been suggesting impossible
terms of reference. They wanted a
time-limit, suspension of arms supply
to India during this period, etc.

We used to be told by many friends,
even by leaders in Pakistan, that a
settlement of the Kashmir issue was
essential in the interest of joint defence
of the two countries. At one time,
Pakistan made a grievance of the fact
that while she was offering joint
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defence» to us, we were not willing to
accept it. That the proposa] of joint
defence was no more than 4 propa-
ganda stunt, has now been made
perfectly clear by the statements of
Pakistan leaders. They have publicly
declared that even if the Kashmir
issue was settled amicably, Pakistan
will not go either to the defence of
India against China or change her
friendly relations with Peking. On
July 17th last, Mr. Bhutto is reported
to have said in the Pakistan National
Assembly that an “attack from India
on Pakistan today is no longer con-
fined to the security and territorial
integrity of Pakistan” but “involves
the territoria] integrity and security
of the largest State in Asia”. He also
said that if India were to turn her
guns against Pakistan, the latter would
not be alone in that conflict. He was
obviously referring to China. The
fact that India has no intention what-
ever of threatening the security of
Pakistan or of turning any guns
towards her, was jgnored and the
repeated offers of a No-War pact were
forgotten. Pakistan today has only
one object, and that is to malign India
and to damage us in every way. They
do not want to see us strong enough
to stand up to China, They
would like us to remain weak and
helpless against the Chinese threat.
They do not like to be told that the
arms aid to India has nothing to do
with Kashmir,

We have made it clear that while
we are, and shal] continue to be,
anxious as ever on a settlement of our
problems with Pakistan, based on
rational and Trealistic considerations,
¢here is no question of our considering
any proposals  for intemationalisi_ng
or division of the Valley, or joint
control of Kashmir, and the like. If
and when a settlement is arrived at,
it must obviously be a peaceful one,
not affecting the stability and progress
already achieved, and must strengthen
the friendship betweern: the peoples of
India and Pakistan. Without this, no
settlement has any meaning.
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During the talks, India not only
exercised great patience and restraint,
but also offered generous concessions,
though in vain, in the hope of winning
Pakistan’s friendship and opening a
new chapter of fruitful cooperation
between the two countries. While we
continue to cherish this hope there is
little possibility of a settlement so
long as Pakistan persists in its irra-
tional animus against India. The
concessions which we offered to
Pakistan are no longer open, and they
must be treated as withdrawn. We
do not wish our generosity and sincere
desire for friendly relations with our
neighbour 10 be treated by its Gov-
ernment as a jumping off ground for
further claims. While the break in
the talks is a matter of deep regret,
we have to accept the facts, and we
must wait for a more opportune mo-
ment for a settlement of all our diffe-
rences with Pakistan.

12.14 hrs.
ELECTION TO COMMITTEE

EstrMAaTEs COMMITTER

Shri A, C. Guha (Barsat): I beg
to move:

“That the Members of this House
do proceed to elect in the manner
required by sub-rule (3) of rule
254 read with sub-rule (1) of rule
311 of the Rules of Procedure and
Conduct of Business in Lok Sabha,
one Member from among them-
selves to serve as a Member of the
Committee on Estimates for the
unexpired portion of the term
ending on the 30th April, 1964. Vice
Dr. K. L. Rag ceased to be a Mem-
ber of the Committee on his
appointment as a Minister.”

Mr. Speaker:

“That the Members of this House
do proceed o elect in the manner
required by sub-rule (3) of rule 254

The question is:
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Corporations (Amendment) Bill
read with sub-rule (1) of rule 311
of the Rules of Procedure and Con-
duct of Business in Lok Sabha, one
Member from among themselves to
serve as a Member of the Commit-
tee on Estimates for the unexpired
portion of the term ending on the
30th April, 1964, vice Dr. K. L. Rao
ceased to be a Member of the Com-
mittee on his appointment as a
Minister.”.

The motion was adopted,

1215 hrs.

WAREHOUSING CORPORATIONS
(AMENDMENT) BILL*

The Minister of Food and Agricul-
ture (Shri S. K. Patil): I beg to move
for leave to introduce a Bill to amend
the Warehousing Corporations Act,
1962,

Mr. Speaker: Motion moved:

“That leave be granted to intro-
duce a Bill to amend the Warehous-
ing Corporations Act, 1962.”.

Shri S. M. Banerjee (Kanpur): I
have to submit one thing in regarqd to
this Bill. This Bill is being introduced
in order to shift the office of the
Ware-housing Corporation from Delhi
to some other place. I would like to
know from Shri S. K. Patil, the Food
Minister, whether he has verified from
the Government of India that this
office is one those offices which are
likely to be shifted. Has the decision
been taken by Government to shift the
office, after which only this Bill is be-
ing introduced, or is it likely to be
amended further?

Shri Ranga (Chittoor): 1 suppose
the Food Ministry is part of Govern-
ment.

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A, M.
Thomas): This is only an enabling

*Published in the Gazette of India Extraordinary. Part

dated 13-8-1963.

II, Section 2,



167 Motiens of

{Shri A. M. Thomas]
measure authorising Government to
shift the headquarters, if it becomes
necessary.

Shri S. M. Banerjee: This is an
enabling measure. 1 quite agree,
but . . .

Mr. Speaker: 1 have allowed the
hon. Member already to make a state-
ment. If he wants to oppose it, he
can oppose it. That is all that can be
done at the introduction stage. That
is all that he can do now.

The question is:

«“That leave be granted to intro-
duce a Bill to amend the ‘Warehous-
ing Corporations Act, 1962”.

The motion was adopted.

shri S. K. Patil: I introduce the Bill

12,16 hrs.

MOTIONS OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS

Mr. Speaker: I have to inform the
House that I have received seven
notices of motions of no-confidence in
the Council of Ministers, under rule
198,

The first notice has been given by
Shri U. M. Trivedi and Shri Bade. .Is
Shri U. M. Trivedi going to move it?

Shri U. M. Trivedi (Mandsaur): No,
1 purpose to withdraw this motion of
which I have given notice.

Shri Raghunath Singh (Varanasi):
Very good.

Shri Nath Pai (Rajapur): The hon.
Member may just wait.

Mr. Speaker: The second notice has
been given by Shrimati Renu Chakra-
vartty and Shri S. M. Banerjee. The
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motion as slightly edited is as follows.
I am going to read out that motion
now . .

Shri Priva Gupta (Katihar): But
you did not read the earlier one.

Shri Tyagi (Dehra Dun): Perhaps,
they are withdrawing. -

Mr. Speaker: If that is going to be
withdrawn why should I read it?

Shri Priya Gupta: How can that be
presumed beforehand?

Mr. Speaker: That was what I
looked for. The hon. Member could
not judge it, but I did.

Shri Bade (Khargone): You asked
Shri U. M. Trivedi about withdrawal
of the motion, But you have not
asked me. We are withdrawing it as
we are supporting the other motion to
be moved by Shri Kripalani

Mr. Speaker: I give recognition to
organised Groups. If every Member
in the same Group is to be allowed to
make a different statement, is it possi-
ble?

Shri Bade: What I meant to say was
that we are withdrawing it.

Mr. Speaker: The Mover has been
asked and he has said that he is with-
drawing it. If he does not withdraw,
then Shri Bade can be asked.

Shri Bade:
it.

We are withdrawing

Mr. Speaker: The second notice is
given by Shrimati Renu Chakravartty
and Shri S. M. Banerjee, which is
slightly edited. It reads:

“This House expresses its want of
confidence in the Council of Minis-
ters”.

Certain reasons also have been given
in that. Though earlier when the
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notice ceme, tie Speaker had ruled
that there was no need to read it, I
am going to read those reasons also
which have Yeen given.

Shri Harish Chandra  Mathur
(Jalore): You read it out last time
when Shri Ram Sewak Yadav moved
it. That was the procedure adopted.

‘Agreement with the Voice of

America; foreign air umbrella over

7 India; failure to check rising
prices

aM/rSpea.ker: Yes. The reasons are:

Shri S. M. Banerjee: That is ‘Joint
air exercises’.

Mr. Speaker: “....to nationalise
banks, foreign oil companies and ex-
port/import trade, to stop gold
smuggling and to prevent concentra-
tion of wealth in the hands of a few;
compulsory deposit scheme; and
heavy taxation”.

These are the reasons given, though
they do not form part of the Motion.
The Motion can be moved independ-
ently.

Shri Priya Gupta: What about the
Chinese aggression? They have got
nothing to say.

Mr. Speaker: Order, order, I am
reading the notice that I have re-
ceived, not the mind of the hon.
Member.

Now, I will ask the hon. Member
to seek leave of the House to move
the Motion

Shrimati Renu Chakravartty (Bar-
rackpore): I beg leave of the House
to move:

“This House expresses its want
of confidence in the Council of
Ministers.”

Should I make a speech?

Mr, Speaker: No. I shall read the
Motion.

“This House expresses its want
of confidence in the Council of
Ministers.”

of Ministers
Those who are in favour of leave
being granted may kindly rise in their
places. ——36 hon. Members have
risen in their places. The number is
less than 50. Therefore, leave js not
granted.

Mr. Speaker: The third notice is by
Shri Ram Sewak Yadav.

st TR dEw qEE (IET)
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Mr. Speaker: Then there is another

notice by  Shri Surendranath Dwi-
vedy. That also is withdrawn?

Shri Surendranath Dwivedy (Ken-
drapara): Yes. We are going to sup-
port the Motion to be moved by
Acharya Kripalani.

Mr, Speaker: Now I come to the
last....

Shri Priya Gupta: Let the reasons
be read out.

Mr. Speaker: When I know that it
is going to be withdrawn, there is no
reason to reag out the reasoms.

Shri Priya Gupta: It is the desire of
the House that the reasons should be
known.
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Mr. Speaker: Then I come to the
sixth notice by Shri J. B. Kripalani
which reads as follows....

Shri Tyagi: He is also withdrawing.

Mr. Speaker: We should be more
serious now. It reads:

“This House expresses its want
of confidence in the Council of
Ministers.”

There is another, seventh one, by
Shri Bishen Chandra Seth. Is he
going to move it?

st famam @5 () - Hfs
FIAT ST W, I HTE & e
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Mr. Speaker: I will request Shri
Kripalani to seek the leave of the
House,

Shri Indrajit Gupta (Calcutta
South West): May I rise on 3 point of
order? I seek your guidance on a
point of order.

Under rule 198 of the Rules of Pro-
cedure, it is explicitly laid down that
if a Member wishes to table a motion
of no confidence, he must give due
notice of the same before the sitting
of the House commences. In this
case, the hon. Member in whose name
this motion is tabled has taken the
oath only after the commencement of
the House. Until he takes the oath
and signs the Register of Members,
can he be entitled to table a motion
before the House?

Mr. Speaker: Member he becomes,
of course, when he takes his seat here,
but that special privilege is allowed
to a Member before taking the oath,
of sending in notices of all kinds of
motions, questions and other things.

Shri Indrajit Gupta. It is nowhere
statéd in the rules.

Mr. Speaker: It is stated. At least
that has been the practice that I have
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been seeing here. I  will certainly
find out the rule also.

Shri Indrajit Gupta: May I know
which is the rule under which thece
facilities are given?

Shri Nath Pai: So far as we know,
a Member becomes a Member for all
purposes the moment he is di~lared
by the returning officer to be e.-cted
a Member; and he begins to exeicise
all his rights like lling of questiors,
giving notices etc., from that moment,
and they cannot be taken away for
the fact that he was not so named.

Mr. Speaker: That is right. He can
only take his seat after he has taken
the oath, but so far as the other pri-
vileges are concerned, certainly he
gets them.

Shri H. N. Mukerjee (Calcuita
Central): Only this morning, when
our good friend Dr. Lohia walked up
he must have had something welling
inside his breast; he wanted to make
a clean breast of it you stopped him.
You made a very specific and authori-
tative statement regarding the inabili-
ty of a Member to do anything before
he takes the oath.

Mr. Speaker: Certainly 1 did, and
the hon. Member knowg very well
the distinction. I do not know whe-
ther I should elaborate it now. Shri
Kripalani. .

Shri J. B. Kripalani (Amrcha): Mr
Speaker, Sir, under rule 198 of the
Rules of Procedure and Conduct of
Business in the Lok Sabha, I hereby
regretfully move the following....

Mr. Speaker: No, only the leave of
the House.

Shri J. B. Kripalani: I beg the
leave of the House to move the fol-
lowing motion:

“That the House expresses its
want of confidence in the present
Council of Ministers.”
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Mr. Speaker: Those who support
this motion, those who are in favour
of giving this leave, may kindly stand
in their places.

Some Hon. Members rose— A

Mr. Speaker: There are 72 Mem-
bers. Ag the number is more than 50,
leave is granted to the Member.

Now, 1 will have to fix sometime.
Can the Government give me any
indication when it is convenient t{o
the Government to have this matter
discussed?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri  Jawaharial
Nebru): I do not mind, Sir. As it
pleases you and suits the convenience
of the House,L we can have it early
next week.

Mr. Speaker: The Minister of Par-
liamentary Affairs, T think, will con-
sult the Opposition as well as know
the mind of the Government and
give me an indication.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Yes, Sir. 1 will.

Shri Hari Vishnu Kamath (Hoshan-
gabad): In view of the importance of
the motion, may I earnestly request
that at least a whole week should be
allotted for discussion of this mo-
tion? I mean five working days.

Mr. Speaker:
here and now.
next business.

It cannot be decided
We shall take up ile
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12.28 hrs.

ALL INDIA SERVICES
MENT) BILL

Mr. Speaker: We sh{all take op Bills
for consideration and passing.

(AMEND-
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Shri Frank Anthony (Nominated—
Anglo Indians): How much time will
we have for this Bill?

Mr. Speaker: One hour, I am tola.

The Minister of State in the Minis-
try of Home Affairs (Shri Hajar-
navis); I beg to move:

“That the Bill further to amend
the All India Services Act, 1951,
be taken into consideration.”

As provided by article 312 of the
Constitution, a Resolution was passed
in the Rajya Sabha on the 6th Dec-
ember 1961 approving of the propusal
to constitute three All India Services.
One js the Indiay Service of Engi-
neers, (Irrigation. and Power, build-
ing and roads); the second, Indian
Forest Service and the third, the
Indiag Medical and Health Service.
This is sought to be done by amend-
ing section 2 of the All India Ser-
vices Act by introducing the words
“any other service specified in section
2A” after the words ‘Indiap Police
Service’ contained in section 2 of the
All India Services Act. According
to that Act, only two services were
All India  Services: namely, the
Indian Administrative Service and’
the Indian Police Service. To this
three other services are sought o be-
added by introducing section 2(A)
which is as follows:

“With effect from such date as the-
Central Government may, by
notification in the Official Gazette,
appoint in this behalf, there shall
be constituted the following  All-

India Services and different dates
may be appointed for different
services, namely:—

1. The Indian Service of Engi-
neers (Irrigation, Power,
Buildings and Roads);

2. The Indian Forest Service;

3. The Indian Medical and’

Health Service.”
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.. [Shri Hajarnavis]

Coming back to the parent Act, the
Ppattern of the new services will be the
same for regulation and recruitment
shal] be provided by the rules, be-
cause section 3 will apply to the
newly-constituted service, so that the
recruitment and the conditions of
service shall be regulateq by the rules
and regulations.

Under section 3 (2) all the rules,
made under this section shall be laid
before Parliament and shall be liable
to be modified in accordance with the
amendments made by Parliament.

This is the simple structure of the
Bill,

For the administration of these ser-
vices considerable co-operation will
be necessary from the State Govern-
ments. As a matter of fact, so far as
the Indian Forest Service is concerned,
almost all the cadres shall be the State
cadres, but we will require a central
cadre, a substantia] central cadre, for
the Indian Service of Engineers, be-
cause we have a large number of
posts in the Central Government
under the CPWD. Similarly we also
will require a central cadre for the
other services, also, namely, the Indian
Medical Service and Health Service,
but mostly, as in the case of the
Indian Administrative Service or the
Indian Police Service, there shall be
provincial cadres to which recruit-
ment, as usual in the case of the
Indian Administrative Service or the
Indian Police Service, shall be made
by competitive examination and also
from the State services. What the
proportion should be is a matter of
discussion and consultation with the
State Governments, Various views
have been expressed. One view is
that it should be the same percentage
as in the case of the Indian Administ-
rative Service of the Indian  Police
Service, namely, 25 percent; the other
view is, it should be a higher percen-
tage. All thesc matters are being dis-
cussed with the State Governments,
and after we obtain their concurrence,
rules and regulations shall be framed,
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and.after they are completed, these
services shall come into existence,

) Shﬁ Tyagi (Dehra Dun): Have you
in view the Indian Judicial Service
as well?

Shri Hajarnavis: The position about
the Indian Judicial Service is* this:
there was a decision taken in the Law
Ministers’ conference. The law Min-
isters generally disapproved of this
proposal. But it has found favour with
the Chief Justices’ Conference.

Shri Tyagi: What is the progress
going to be made? Are you going to
build it up or is it given up?

Shri Hajarnavis: Omne thing at a
ime; generally the Government
favour the constitution of all-India
services, A service which we are
considering and in which we have
made a good deal of progress, but our
efforts have not reached anywhere
near the end, the fruition, is the All-
India Educationa] Service. But there
are certain States which still have
certain objections.

This is a very short Bill and I
commend it to the acceptance of the
House.

Mr. Speaker: Motion moved:

“That the Bill further to amend
the All-India Service Act, 1951 be
taken into consideration.”

Shri Frank Anthony (Nominated—
Anglo-Indians): Mr. Speaker, Sir, I
wish to speak very briefly on this Bill.
Actually it is a long-overdue measure.
Hon. Members of the House may re-
call that the States Reorganisation
Commission had recommended specifi-
cally the constitution or reconstitution
of these three services, that is, the
Indian Service of Engineers, the Indian
Forest Service and the Indian Medical
and Health Service. The States Re-
organisation Commission had under-
lined the need for these All-India ser-
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wvices because they felt the need for
.«co-operation with regargd to the im-
portant development projects, the need
for having services with uniform con-
ditions of service and a sense of unity
.that they would belong to important
common cadres, Quite frankly, I was
.a little distressed at the rather uncer-
tain approach of the Minister with
regard to the conditions which will
govern recruitment.

Now, Sir, I do not know how many
Members of this House will recall that
the States Reorganisation Commission
had in recommending these services
placed tremendous emphasis on cer-
tain conditions of service. They un-
derlined the fact that in order to check
what they referred to as “particularist
trends” towards regional chauvinism
it was necessary to lay down that at
least 50 per cent of the new entrants—
allowing for 25 per cent by promotion
presumably from the State cadres—
would be from outside the State.

Now, what I find is this typical
vacillating, halting, weak attitude of
the Central Government, My fear is
‘this, that because of the pressures of
regionalism from their own Congress
Chief Ministers the whole integrating
effect of these services is going to be
stultified. My fear is that the inten-
tion of the States Reorganisation Com-
mission is going to be completely
emasculated. My fear is that this Bill
in its implementation will be nothing
more than a sham, that you will have,
because of this regional pressure, in
effect, State services under the mis-
leading label of All-India services.
That is why I say I am not reassured
by the irresolute, halting aproach of
the Central Government.

I recognise the need for making
every reasonable concession to State
autonomy, but I have been one of those
who have been completely unquali-
fied in resisting concessions to State
chauvinism, And, I say this, that today
the greatest danger to integration of
the country is regional, State chauvin-
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ism. And the whole time the Centre
keeps beating a retreat before this
new form of communalism. I do not
know how many Members of this
House were present at the Nationa] In-
tegration Conterence. I was there, I
was in the smaller body,—one of the
Prime Minister’s nominees—the Na-
tional Integration Counsil, Before the
National Integration Conference Dr.
Zakir Hussain made a very lucid
speech, and one sentence stuck in my
memory. He said Indian history has
shown one thing; while there has been
a sense of Indianism, equally there has
never been a sense of Indian State,
never been a sense of a single Indian
State, a single Indian nationality, That
position I have canvassed. I canvas-
sed it before the National Integration
Conference, I canvassed it before the
National Integration Council. I said
if we are going to reverse this trend
of Indian history, then your prior, sup-
reme need is an All-India Educational
Service. That is the first service. If
you want to give any meaning to this
question of integration, your first ser-
vice is the All-India Educational Ser-
vice.

What has happened? I read a news
item that this was remitted to the
State Chief Ministers. A vital matter
like this was remitted to the State
Chief Ministers. The result was a
foregone conclusion, Obviously, they
have scotched it. As I said, I just do
not understand what the policy of the
Central Government is. I do not un-
derstand what this is. How can there
be any semblance of educational, from
that emotional and from that cultural,
integration unless you have first an
All-India Educational Service?

What is happening today? I have
not a little to do with education. There
is absolute, utter, increasing chaos in
education. There is not a semblance
of a pattern in education. I recognise
the need for having instructions
through the regional! media, and the
State Governments will prescribe up
to what level it should be. But how
can there be any semblance of educa-
tion or emotional integration without
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some way of communion at least in
the highest reaches, some common
link? Apart from that, there is no uni-
formity even in the formal pattern of
education, 1 am chairman of two All-
India educational boards. We are abso-
lutely bogged down because of this
utter chaos. In one State there is the
ten-year secondary pattern and in
other States the eleven-year higher
secondary pattern. And the more
dangerous manifestation ig this, be-
cause education is falling increasingly
into regional, into parochial patterns,
because of that history is being given
a dangerous regional slant. Regional
communalism has become the bias in
history beoks written under this pat-
tern. And the more unfortunate thing
is this taint of regionalism is project-
ing itself into the university pattern.
There is corresponding chaos in uni-
versity education. There is the pre-
university course and three year
course, there is the omly three-year
course and there is the old four-year
course with the result that even today
when you have still the link language,
English, students, teachers and pro-
fessors cannot cross from one regional
border to another, This is an invita-
tion to the balkanisation of the coun-
try. I say that what we are doing is,
we are conniving at fragmentation
educationally, that it is going to lead
inevitably not only to educational,
emotional and cultural fragmentation
because the next inevitable stage is
the balkanisation of the country.

And I say this to the Central Gov-
ernment. Surely, we want some pur-
vose and direction. If we leave it to
he States nothing will happen; even
when there is a single ruling party,
nothing will happen. Later on, when
there are splinter groups in the States,
as represented by the oposition here
on this side, there will be no sembl-
ance of even formal unity in the edu-
cational pattern.

I want the Minister to tell me about
two things, Is he going to subscribe
to the recommendationg made by the
States Reorganisation Commission that
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at least 50 per cent of the new en-
trants must be from outside the State?
If he compromises here, then I think
the sooner he throws this Bill into the
waste paper basket the better, What I
want is not a sham, but a real imple-
mentation of the recommendations of
the States Re-organisation Commission,
And I want him to tell us what they
are doing with regard to this All India
Educational Service.

Shri Vasudevan Nair (Ambala-
puzha): Sir, I am prepared to appre-
ciate the good intentiong of the spea-
ker who preceded me, as well as that
of Government which have brought
this piece of legislation. But I am
afraid, I cannot at al] support the way
and the method by which they hope
to integrate the country, they hope to
achieve nationa] integration. I be-
lieve that this kind of a measure will
not at all help in achieving the kind
of integration that we all hope for.

For a long time we were feeling
that the present government has given
the go-by to the very idea and the
very spirit of our Constitution. We
all know that unless we earnestly try
to preserve the idea of federalism in
India the spirit of the federa] Cons-
titution that we have got, we will not
be able to achieve real imtegration of
the country. One by one, the Govern-
ment had been trying to take over
the real powers of the State Govern-
ments and the authorities below. My
complaint and my criticism about the
Central Government is that they are
on the look out for more of centra-
lisation, instead of preserving provin-
cial or State autonomy for which the
Constitution has given definite guaran-
tees,

I do not at all understand how All~
India Services of engineers, or forest
or health or medical services are
really going to supply talents, real
talents that we need for the various
parts of the country. With the forma.
tion of these services what is going to
happen ig that eminent people in all
these fields will be entrusted with the
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task of looking into the files, with the
task of administering the services,
which is not what we need in this
country today. If, for example you
can supply some of the best engineers
in Bombay or Calcutta or Delhi to
some States in the South or if you can
supply some of the best doctors in
the South to the North, that will be
helpful to this country and to the
people. But the creation of these all-
India services which are more admi-
nistrative in character will not at all
help this objective. Instead. what
they will be doing is to become promi-
nent people in all these fields and en-
trust them with the routine task of
administration. That is going to be
the net result of these kinds of all-
India gervices. So, one cannot ad-
vance that argument, namely, that by
this method we are going to exchange
the talent in our country so that the
talent can be used in all the parts of
India,

Anoher point on which I want to
oppose this piece of legislation is that
you are trying to create an upper class
among the officials. Actually the re-
sult will be that you will be creating
an gristocracy in the bureaucracy.
Already people who know the Servi-
ces are aware of the fact that these
cadres in the all-India Services are
considered to be the privileged class
and you want to create more and
more of such privileged classes in the
Services. I know in many places—I
do not want to quote the names of
places or names—the relationship bet-
ween the so-called unfortunates who
are not in the All-India Services and
the bosses or the aristocrats in the
bureaucracy is not at all very good and
the creating of more and more such
services will not help integration—
not national integration but even an
integration in the services.

So, on these two counts, namely,
that the creation of more and more
all-India Services will be resulting in
taking away the rea] powers of the
States or in depriving the States of
real power and, secondly, a new aris-
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tocracy will be created among official-
dom which will also create new prob-
lems, I believe that it is not at all ad-
visable for the Government to go in
for more and more all-India Services.
They have already got two Services,
namely, the Administrative and the
Police Services. I believe, for the
time being they should be content
with that and they should at least
take more time for pondering over
this question and should not hasten
with this measure,

Shri D. C. Sharma (Gurdaspur):
Mr. Speaker, Sir, I think, the speeches
that have already been made on this
Bil] show that the balance of advan-
tage rests with this Bill. Hére wag an
hon. friend of mine who talked about
regional chauvinism and there was
another hon, friend of mine who said
that by passing this Bill we would be
curtailing the autonomy of the States.
I think, the fear and the doubts of
both these hon. friends are not justi-
fied. This Bill is not going to take
away the powers of the States and this
Bill is also not going to create that
feeling of chauvinism to which my
hon. friend referred.

The hon. Member who spoke first of
al] on this Bill I think, did not un-
derstand democratic ways and proce-
dures and methods of getting things
implemented. The Central Govern-
ment cannot weild a big stick with
which it can beat the State Govern-
ments. It cannot bludgeon them into
accepting whatever it wants. Demo-
cracy is the art of persuasion; it is the
art of compromise and of getting on
together. That is exactly what the
Central Government has been doing
even in the context of these all-India
Services. They do not want to impose
anything upon the State Governments;
but they want that whatever objectiv-
es are in view should be attained with
the least amount of friction and with
the utmost amount of goodwill and
friendliness. 1 think that this Bill is
the result of a long series of negotia-
tions which have been going on bet-
ween the State Governments and the
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Central Government. This Bill is the
result of so many kinds of weighing of
the pros and cons of a measure such
as this. This Bill is the result of tak-
ing note of all the factors that are
inherent in the situation. I, there-
fore, think that it is a step in the righ
direction, :

It may be a halting measure, but 1
do not think that there is any waver-
ing about it. There is no vascillation
about it. I think that from this Bill
we come to know what the Govern-
ment{ of India want to do with the
help and active consent of the State
Governments

It may be that we need more all-
India services. I am one of those who
would ke that the Indian Educational
Service should be put on the map of
administration as early as possible. I
am at one with the hon. Member who
made that proposition. We do want
that. But to think that these services
are going to bring about the paradise
of emotional integration in this coun-
try is i3 clzim for them something
which they cannot bring about. If the
administrative services could have
done that, then I would say that we had
such a big integration in the sense of
the English people the Scotch people,
the Welsh people anqd the Irish people
and the Indian people working toge-
ther in this country, and yet there was
no emotiona) integration. This kind
of integration can only be a step, and
I think that it is a step in the right
direction,

I would request the Central Gov-
ernment not to give up those demo-
cratic methods of consultation and
negotiation which they have adopted
so far. I would also like that they
should not force anything on unwilling
States. 1 woulg also like that they
shoull try to see to it that whatever
is done is done without uny friction
between the Centre and the States.
The Stateg should not think that this
is something which is being enforced
against their will.
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1 welcome this Bill, and I fee] that
it has been brought forward in this
House in accordance with the demo-
cratic traditions which our country is
practising, and in accordance with the
democratic procedures which we have
adopted. Of course, it may not go as.
far as some of my hon. friends want
it to go, but it goes quite far.

There is also one other point to,
which I want to refer and it is this.
An hon. Member asked: “Why are you.
creating all-India services? The all-
India services are a badge of privilege,
The all-India serviceg are a kind of
symbol of an upper class”. If we
adopt that point of view then I think.
that we shal] have to abolish so many
things in this country, which some-
body can construe as a symbol of pri-
vilege. 1 think that human life as it
is constituted all over the world does
make room for things of this kind. I
do not think that there is any privi-
lege which attaches itself to g service.
After all, the latest theory that India
is practising about these services is
this, that a public servant, whether he
belongs to class IV or clasg III or
class II or class I, has to look upon
himself essentially as a public ser-
vant. This is the new angle that we
are having upon the services. These
services have ceased to be those pre-
serves of privilege, of hereditary pri-
vilege, or of aristocratic privilege etec.
which they used to be at one time.
We have now abolished those privile-
ges. After all, people come into these
services by means of competitive exa-
minations. They are subjected to all
those kinds of tests and then they
come into these services. Therefore,
to think that these services are going
to constitute some kind of class is, I
think, wide of the mark. I myself do
not like to have any classes, and I
want to have as few classes as possi-
ble. But I believe that for the proper
administration of our country, we
must have different cadres and diffe-
rent categories of public servants.
The best people should be in one
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cadre. Those persons who have jma-
gination, creative ability and dynamic
power should be in one cadre. I be-
lieve that when recruitment for the
all-India services takes place, it will
be seen to that these persons are not
the normal run of administrators that
we have got, but thal they show some
exceptional merit, that they can tackle
the problems of this country in a
much better and in a more construe-
tive manner than others can do. In
other words, we want persons of bet-
ter calibre so far as intellect, adminis-
trative ability, and qualities of cha-
racter and personality gre concerned.

I hope India is not wanting in tal-
ents of any kind. I am sure that here
we will find an ample number of per-
sons who can man these services.
After all irrigation and power is pnow
one subject. We are thinking of State
grids; we are thinking of all-India
grids. Power is becoming one single
unified subject in this country. Irri-
gation may be a State subject, but it
ig also assuming such proportions as to
enable it to become an all-India thing.
We hear of the Krishna-Godavari
waters dispute, We are hearing of
the Rajasthan Canal. All these
things are there. They are assuming
not a regional character but an all-
India character.

Coming to the forest services I be-
lieve India has been rich in forests.
But we have neglected these forests
since the days of our freedom. We
have not done our duty by these
forests. Forests are the life-breath of
India. They have given not only
materia] wealth to us; they have also
given a spiritual stimulus to my
countrymen, as was shown by the
great Bengali poet Rabindranath
Tagore.

1 believe that in regard to forests,
we should have one plan. Why should
we import teak from Burma? Why
should we import other kinds of wood
from other countries? We are forced
to do so only because we have not
looked at the forest map from a single
point of view. We can do that only
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when we have an Indian Forest Ser--
vice.

The same is the case with medical.
and health services. Medicine, of.
course, knows no barriers of country.
Medicine is becoming one. I believe
that for the eradication of malaria and
leprosy and some other diseases which
are coming into India—some diseases
which are there in Africa now will
one day travel to this country also—
we want a correct perspective, a pers-
pective which is national. 1 believe:
that the proposed Service will tackle
these problems from the nationa] per-
spective without sacrificing the re-
gional demands of those States where:
they serve. After all, we have got to:
make a happy combination of both and
1 believe we will be able to do so.

To return to one thing which I
touched in the beginning—Educational
Service. I agree with my hon. friend
that the educational map of my coun-
try is not as clear and firm as it
should be. He is quite right when he
asks: what are we doing so far as the
higher secoundary system of educa-
tion is concerned? What are we do-
ing so far as university education is
concerned? What is the picture that
we present? One State presents one
picture and another State another pic-
ture. I do not say it is chaos; I do not
say it is confusion; but I think re-
gional  considerations have taken
precedence in the field of educa-
tion in many ways over national
considerations.  People have tried
to build up a fabric of educa-
tion in the light of their resources,
needs and necessities, but they have
not iried to have an integrated out-
look on education as it should be in
a big couniry like India. I believe
that there are many meetings held of
Directors of Education of State Minis-
ters of Education. There are other
meetings also, but without much good.
I must admit very humbly that our
future generation will suffer from
manv handicaps if we do not set our-
house of education in order as early
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as possible. I do not bother about the
language in which the student is
taught. I think the regional language
is there, and he shoulg be taught in
the mother tongue, but I think the
student should also have some modi-
cum of knowledge of Hindi. He should
also know English. That is the three
language formula, but while the for-
mula is there, the practice differs from
one State to another, and nobody
knows where he stands. At the same
time, we are living in such a state of
flux that we do not know what is go-
ing to happen tomorrow or the day
after.

13 hrs

Take the higher secondary school
system. We changed from 10 to 11
.years and now there are some educa-
‘tionists, very able educationists, very
.good friends of mine, who say that
they do not want ten plus one, but
ten plus two.

At the same time, take the case of
universities. We are also not running
our universities very properly. I
would therefore say that this all-India
educationa] service should also be
there, so that a national perspective
is evolved in this matter.

I remember I put a question to the
Minister of Education some time back
about this All India Educationa] Ser-
vice, and he said that most of the
‘States had agreed, so far as I remem-
‘ber. If most of the States do want
this kind of thing, I do not know why
they are being deprived of this thing.
I believe that we should have this ger-
vice as early as possible. Our ex-
perience of the Indian Administrative
Service, the Indian Police Service
and the Indian Statistical Ser-
vice has been on balance to our
advantage. I do not think the Indian
Civil Service man goes about flaunt-
ing his cadre to the detriment of any-
‘body else. I have found that the In-
dian Civil Service and the Indian
Police Service people are as good ser-
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vants of the nation as the people who
belongito the provincial cadres. I do
not think they throw their weight
gbout‘ I do not think they strut about
in the dignity which the All India
Service gives them. Since our ex-
perience of these services has been on
balance very happy, I am sure our ex-
perience of these services will also be
happy. But I would say that the
Government should see to it that some
other services which we need of an
all-India character are brought into
being as early as possible. I have re-
ferred to one of these services, the All
India Educationa] Service. There are
others also, and I hope that the day
will not be far off when we wil] have
an gmending Bill which will bring
into being these services.

With this hope I commend this Bill
to the attention of the House, and 1
hope the House will support it.

N s amare fag (Famm) : wemw
R, A §  qEA T g A &
faamv  qesq #1 AR I F7
I 91 [ IG FI0F F 9T H A9
TE AT St ¥ wgr av e oged fawaw
T Fom fat A1 @ & 1 AR EH Am
aaufaw & f& #1747 fa= =g
IfFa 3@ AASHT F1 I FT T2 AN
go1 i 9y qUY e & S A Saat
H o QY i g | S wfas w92 Fr 493
far 78 =TT &)

TToaT 1 GFTR 7% Faedrd @y
t fF zm fedgarssmm w31, fadd-
FI07 F47, 7T 37 fa=r ¥, A1 % qmuw
5T ], ag sifee g § fF =7 samer
Frarzaoe fear s T 0 oW F
JEAF g QU F, AT F 0 H QI
wefafreefes aefaw & fqqd < 4,
iTl'§o_Qo U.'H‘omﬂ'l'go o Q'\“N,a'
I fag A BT w® & | wrde dio
THo It AT affaT &1 9% § safed
fof T #T Lo FIEET AT FAAT FT



189 All India

AT 99 A% Ag) qgea | S Efsas
isfafrefes adfam & @ &, TR F
fewdt Ffaoaw i, T &1 A7 To o
THo &, ITHT OF & FH T T E |
wa fafares @nr o= € &1 F 990
fa s & {90 399 2w a7 g9
FIF & | FIE FTH THHT AL T AATE |
ooy g Efefere o w o F @ &
ifean wefafaefea axfam &1 #1%
od faam orow a=dr & F1% F
I FG@T | I X THRwET §1 B
F7d FW AE FG ) HY T I
gz @ § | {7 IO waw F 43 fa=t
=1 T fopar @ s & @it & e g
#y ar g & fan o adfeds &
AEHT E IFA E1 a HIRT AT a9
g1

T g At fRar o 5
wefafaefea afddm #1 a1 =@
S Jfew FEA AT @I ) A9
FeRgAT 1 71 & 7 g7 T
AT qTT H FTH ZET AT gL T
F YA FN AR WEGT g | A
Hfed 397 F=2W FT TF ATGIF A
SRW F AT AT § W W qW aT
JAFT WINT F AE GAGd W T
SR JTAT FY ATET KT A TET AT |
T THHT TqaT 9 gR1l fF agt ax uw
fegez<forg FTam & S 1 zafad
e W A # ¢ fr gefafrefe
T 1 FH FF TSI T@ER
saTer gfuae f&F 9 | AfwqT gg Ot
IFT FH PG

oq g frar o w9 & ag FF
o 3 & g O faaTEY Wi % e
AT, TF AL WA FT AG W4T |
AT srr F A A A P oag F;
feedt s wwr T s | ifeww
wsfafaeifea afaw &1 @ s
755 (Ai)LSD—8,

SRAVANA 22, 1885 (SAKA)

Services 190
(Amendment) Bill
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Shri Sham Lal Saraf (Jammu znd
Kashmir): Mr. Speaker, Sir, while
welenining this Bill T would make cer-
tain observations and express the feel-
ings with regard to the services as they
are obtaining t'll now. As far as the
States are concerned, the two ser-
vices have ‘0 some extent been inte-
grated, namly, the persons who have
been selected for the IAS and
the mnersons who have been se-
lected for the IPS. As far as
the intentions for the starting of these
new services are concerned, they are
pious and are very welcome. But when
we come to the functioning of these
services, I feel—and I am sure that
my hon. friend the Minister who has
moved this Bill will also agree with
me—that there is a lot of improve-
ment needed in a number of directions
which 1 will mention item-wise.

As far ag the creating of integrated
atmosphere in the country is con-
cerned, 1 personally feel that 3 move
like this will be welcome. Firstly,
they have started with the adminis-
trative serviee and Police Services and
now other services alsn. These pro-
posed three services will also create
a good atmosphere in the country.
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There are two things which my hon.
friend will kindly take note of. The
persons who come through competitive
examinations or for whatever reasons,
have got opportunities of being ad-
mitted into the IAS or the IPS, and as
far as the public servants belonging
to those ver: cadres in the very States
are concerned, they ar. ». . ¢ tha are.
The Governmn‘ know ; ine 8
know it; everybody sh.culd knoyr it:
that even today, the pay scales and
the amenities that those in the States
get are nnt tr> sa..: ag thosc ‘n the
Centre; and the scales and the ameni-
ties are not the same as between the
States themselves,

I will mention with regard to the
States from which I come, and I have
equally to make some observations
about some other States also. At a
certain time, some officers are selected
for the IAS and some for the IPS.
Now, what I have found from a num-
ber of questions and from the speeches
[ have heard from some hon. friends
and hon. Members from different
parties of this House is that mostly
people have been complaining that the
Centre has not returned the officers
who have been drawn to the IAS or
the IPS. But our complaint is that,
up to now, perhaps not a single person
who has been brought into these two
cadres liag bron brought over to the
Centre or transferred to any of the
States in the country. Therefore, it
is a2 question that needs to be looked
into. I request the hon. M'nister to
go into it very kindly and see what has
happened. 1 would welcome senior,
capable officers to continue in the
State, but then it has created certain
other problems. For instance, some-
how, luckily, or due to some reasons—
whatever they are—a few persons
have been selected in the IAS; in that
very servic, there have ben dozens of
other servants also. But due to some
reasons, whether they are senior or
junior, those who are selected get a
higher start in the higher services. But
the others are still there. While per-
sons who have been senior to them
are there, drawing lesser pay and hav-
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ing lesser importance than the chers,
the others get 3 higher ray. I has
created a lot of heartburning in the
States. That is the second point with
regard to salaries and other ameniiies.

Thirdly, the purpose of creating
these services is that the officers who
are to run the administration in dif.
fevent branches should know the coun-
try’s mind as a whole ang should be
aware of wha: happening in the
country all over. Naturally, there-
fore, it is important that the officers
who are recruited to these all-Tndia
services should be given arn oppor-
tunity to go round the Staes, to go
to the Centre and vice versa. By
doing so it wil} certainly help the pur-
pose that ig behind creating these
services,

13.16 hrs.
[MRr. DEPUTY-SPEAKER in the Chair]

Shri Frank Anthony referred to one
aspect of education. My hon. friend
Shri Sharma also referred to it. Till
now the Government has rot come to
a decision as to whether they should
include education also in the list of
all-India services they are going to
create and create an all-India educa-
tional service. I personally feel that
it is of pressing importance that this
should also be integrated in the same
way as it is being done now in the
case of other services. Though I .do
not agree with the other aspect which
Shri Frank Anthony mentioned, as for
ag this aspect of the matter is con-
cerned I think it is very important.
In this very session 1 had tabled a
question to  which T got a written
reply yesterday and perhaps it would
not “come up before the House. I ha.d
asked whether the Govemmcnl' is
aware that there is an intense feehr.xg
growing all over the couniry that in
the different universities the budgets
that are being prepared are mostly
lopsided; and, whether, because of
this the people have a feeling that
most of the money that is allotted for
expenditure is either over administra-
tion or for construction of buildings
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and services, and as far as the ques-
tion of creating an academic fervour
is concerned very little is being spent
on that. There is such a feeling al;
over the country. I may tell you that
only a few weeks back the students’
Unions of almost all the universities
hagi a meeting of their representatives
somewhere and this was one of the
feelings  expressed in one of their
resolutions where they have said tha.
in almost all the universities in the
‘country the budgets that are being
prepared are mostly lopc_idcd, more
attention is being paid towards ex-
penditure over administration, cons-
truction of buildings and cther things
and comparatively less attention is
being paid to academic matiers,

There are other reasons aiso wh: I
say that this service also should pe
intergrated. Some of our States are
having top level educationists. Even
within their own States where they
have made Proposals or submitted
schemes, nobody seems to have cared
for them. The time has :ome, there-
fore, for these services also to be
integrated. By doing so 1y may be
possible to pool the talent and expert
advice in the country so that we may
be able to make a concerted effort to
so've our educational problen:s. Perso-
nally I feel, in spite of the fact that
schools are coming up ‘n greater
numbers very year, for creating an
educationa] fervour :in the country
many things are lacking. Therefore,
the Government shoulg pay attention
to this matter and see that these ser-
vices are also integrated.

My hon. friend Shri Yashpal Singh
has opposed this Bill as a matter of
principe. 1 would submit that the
move to create, for instance, these
tarce ail-India services through his
Bill has a purpose behind it. Take
the Forest Service, for insiance. In
spite of the fact that we have a
National Forest Policy very well
wri ten very well laid Jown, as far
as ‘ts implementation is concerned I
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should say the result s very  very
insignificant. Therefore, if these ser-
vices are created, it wili  help all
these matters that are of very great
national importance to the country.
Once these services are created with
the idea that officers will be transfer-
red from State to State, from State
to Centre and Centre to State, 1 am
abso]utely sure that peopie Ww.1 be
able to derive much benefit out of our
services,

Similar is the case with our
gineering services. Today 3t is not
possible for the States to exist indivi-
dually. The States have to be con-
nected through highways and other
modes of communication. Therefore,
if our engineers and expeits get an
opportunity to work in the different
States, I am absolutely sure it will
benefit our people and help our cause
in the best manner possible.

Coming to irrigation, one of the very
great problems facing our country to-
day is land erosion and so0i] conserva-
tion and floods. I had ocrasion to sce
the schemes prepared by differeni
States. I have gone into the details of
this question. Personally speaking,
even today I am not satisfied tnat they
are in a position to forge ahead and
place integrated schemes hefore the
country. Therefore, once these ser-
vices are integrated I am absolutely
sure, whether it is Assam, Punjab or
Uttar Pradesh or any other State, our
engineers will be in a position to poo!
their knowledge of the particular
States and river basins and prepare
integrated schemeg which will serve
the country as a whole.

Therefore, I give my ful! support to
this Bill. I again draw the atten-
tion of the hon. Minister—I am glad
that the Minister of Home Affairs is
also here—to the fact that while there
are complaints from different States
that their officers have not been re-
turned to the States my compla‘nt
that not a single officer from my tate

en- .
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has been transferred to any othe:
State so that he may learn things and
come back to my State. I hope the
hon. Minister will kindly look inte
this aspect of the question. If that is
done, the effects of this move will be
more beneficial, more helpful and iz
will creai~ a good psychological im-
pression al] over,

Dr. M. S. Aney (Nagpur): Sir, this
is @ small Bill but it deals with an im-
portant aspect of Indian administra-
tion. It is well known to us and tc
everybody that recently—it is a mat-
ter of regret—a kind of regionalism is
growing in the country. India js a
federation consisting of autonomovs
States. The Constitution ha¢ laid down
provisions by which the functions and
powers of the States and the Centre
have been well demarcaied. But gra-
dually we find that with the growing
sense of autonomy of the States this
feeling is growing among the proviii-
cial people as well as these who are
appointed as administrators in such a
way that they look at their provinces
as if they were something independent
of the whole nation. It is nct very
much talked of in the public, but
generally we find whenever there is
a dispute between two provinces those
two provinces or States are unable tn
settle their dispute between tnem-
selves. What does it mean? It means
that both the States are wanting in
one common thing, namely the fealing
that they both have to serve a com-
mon State and therefore there is the
need for their understanding the com-
mon points of each other, comiug to
a compromise and evolving a formula.
I do not want to name anry particular
State. In the last two years I have
found that whenever any dispute bet-
ween two States arise, due to econn-
mic reasons or due to any other rea-
son, it has not been found possible for
the two leaders of the two States and
the administrative officers of the two
States to come together, settle their
differences and find out a way to
evolve a formula. I feel {his is cne of
the root causes for in present situation
of which a gerious view has to be
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taken by the Central Governmen: this
time,

Secondly, it is very well-knowy {9
the people outside that a few days be-
fore the Chinese danger hag come,
almost all the People were agreed that
we must do something to integrate, tc
have a sense of integration among the
people and bring them together and
various suggestions were made, con-
ferences were held and so 01;, So,
when we look at all these things, T
want the Members of thg House to
bear in mind, we, as members ¢ the
Central Legislature, as part of the
Union Government, have a duty not
only to the constituencies which we re.
present but to the nation as a whoie
to put an end to this tendency of dis-
integration, which is a corroding and
deteriorating process, and introduce
some healthy process by which th
forces of integration can g2in moral
support. One may legitimately ask
how a small Bill like thiz can achieve
this purpose. In spite of jte small-
uess, I fee] that by introdncing a Bill
and placing some services imto the
sphere of All-India Services, Central
Services, we create » n-w  nucleus
through which the process of creating
integration in the States can be mate-
rially and subtantially carried out.
That is how I look at 1t.

Secondly, we must also bear in mind
that the conditions under which we
framed our Constitution and the con-
ditions under which we are working
that Constitution today are somewhat
different. The reason is this. When
we framed the Constituticn, we had
no idea of having any such body as
the national planning body; we had an
idea of administering tiie country in
a particular way, and wps made ar-
rangements for that. Since then, we
thought it not only desi-able but ne-
cessary to have a national Planning
Commission, whose sphere of work has
now so widened that almost al] the
important departments of the Govern-
ment, whether they belong to the



199 All India

[Dr. M. S. Aneyl

S_tate or the Union, their administra-
tion, expenditure all these matters are
being considered by that commission,
including scope for improvement, re-
forms. We have to carry out those
reforms.

f

It has been very often stated in the
spceches made by our friends in the
opposition, as well ag in the speeches
of Ministers, that one of the difficul-
ties or main reasons for not reaching
ovur target, or not keeping up to the
programmes is that we have not got
the proper services to adruinister the
laws to enthuse the people and make
them co-operate with the administra-
tion, which alone can heln io create
this atmospehre. These are the lacu-
nae which should be remedied, by
looking at the problems from a broad
national point 'of view in a very intel-
ligen* and careful way. Having taken
into consideration these thirgs, I be-
lieve in the need for creating at least
scme more All-India Services, which
wil] help to enthuse the creation of a
n-~tional outlook among thosz who ad-
minister the departments, which is
atsolutely necessary today. So, this
is the first step that has been taken in
that regard and I believe it is a step
ir the right direction,

For example, take the case of irri-
gation. Several schemes have been
taken up and carried out which have
created all kinds of difficulties which
we have found it difficult 1o solve. If
there had been All-Ind:a Services of
that kind., the heads of those depart-
mrentg would have discussed those
guestions from the national point of
view so that the interest of none of
the States will suffer. They will al-
ways prepare and carry out the
echemes from that point of view and
cpirit. We find it lacking today. Sup-
~osr there is an irrigition project in
aombay State. The sopresentatives
uf the hombay Goverament and the
officers of the irrigation department of
that Governiment will bring in only
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thcse arguments and reasons which are
in favour of that State, saying that no
injustice has beea done (. any other
State. At the same tim: the rcpre-
sentatives of a neighbcuring State,
which feels as being adversely affect-
ed by that scheme will put forward
only those arguments which are fav-
curable to that particular State. So,
there will be no common ground for
agreement or compromise. Such a
centingency will not arise it there is
a service which is brought up wiih the
Ligh ideals of nationalissm and one
netion and it is called upon to work
ir that particular spirit,

So far as the present services are
concerned, they feel it their duty
only to look to their Chief Minister
and other Ministers and carry out
their orders or instructions: nothine
more than that. So far as the Chief
Ministers are concerned, while I do
not want to say anything which is
disparageable to them, they have got
a particular kind of narrow outlook
limited to the interests of their own
States, feeling at the same time that
their conscience is clear because
they are serving their States. Un-
fortunately, very few Chief Ministers
are really imbued with a national
outlook and are really qualified to
look at questions from that point of
view. In such a situation it is the
duty of the Union Government to
step in and give guidance to the
officers in the States. They have to
try to take a bold step without in-
fringing on the rights of the States
so that they can have a service which
will no# only carry out what is con-
tained in the Constitution but will
infuse into the working of the Cons-
titution that national outlook without
which no progress can be made.

1 look at this Bill from that point
of view. I would have added many
more remarks but I am sorry I have
not enough strength to make a long
speech. Though this is a small Bill,
it is very important. There should
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be not only two or three services,
but I can mention several others also,
like educational  service, which
should be made all-India Services
and added to the list as soon as pos-
sible. There is every need for that.

The absence of common standards
of morality, common standards of
public service, common standards of
national integration are some of the
reasons why we find so many comp-
laints are being made so frequently
of corruption of an intolerable
nature. All these things can be trea-
ted only if we can have a national
spirit through which these common
standards can be made to filter down
into the actual work of administra-
tion of the country. If you fail in
that, then nothing can help you.
Therefore, without making a long
speech, I give my whole-hearted sup-
port to the measure brought for-
ward by the Home Minister.

Shri V. B. Gandhi (Bombay Cen-
tral South): Mr. Deputy-Speaker, Sir,
1 welcome this Bill. It has come none
too soon. None too soon because we
have all come to recognise the value
of national integration and the ur-
gency of national integration. This
Bill is going to help, among other
things, our aim of national integra-
tion. I also compliment the Minister
for the patience with which he has
worked for this Bill. We know that
this Bill has come after it has been
considered by the other House, the
Rajya Sabha by way of resolution.
Under article 312 the Rajya Sabha has
to declare the constitution of the new
services expedient and necessary in
the national interest. We know that
it has not been a very easy task for
the Home Ministery, but we are glad
to see that only that part of the pro-
ceedings of the Rajya Sabha has been
successfully gone through but also
the consent of the States has also
been secured for the creation of these
new Services.

Actually 1 think, the Ministry has
done good and quick work because,
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as we see it, it was on the 6th De-
cember 1961 that the Rajya Sabha
made its declaration and passed the
Resolution and on the 19th November,
tual s, within almost eleven months,
the Bill had been introduced in this
House. I say again that it was really
commendably quick work done.

I am glad to see that there has been
a consensug of opinion in this House
in favour of the proposal contained in
this Bill, namely, the proposal for
constituting or providing these three
new all-India Services, that is, the
Indian Service of Engineers (Irriga-
tion, Power, Buildings and Roads),
the Indian Forest Service and the In-
dian Medical and Health Service. Al-
though at present we are dealing only
with these three Services that are to
be brought within the category of all-
India Services, I know that it was
not possible in the case of any other
services. These three Services could
be immediately considered because
the recommendationg of the States Re-
organisation Commission had confin-
ed themselves to these three Services
only and at that time they did not
think that it would be possible for
the Central Government to  accept
recommendations for including any
other service in it. We all know that
one of the first services, after these
three had been constituted, that
should be considered for inclusion in
the all-India list should be the Educa-
tion Service. Its importance has been
duly emphasized by Professor Sharma
and others who have spoken before
me.

The constitution of these three all-
India services does not involve any
new principles, but it does raise cer-
tain questions which we have to
answer. For instance, there are
questions like the question of §tates’
rights or autonomy, the question of
decentralisation and our attitude to-
wards decentralisation, the question
whether this kind of a constitution of
an all-India service would help or
hinder the process of integration and,
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finally, whether there are any intan-
gible gains to be had by the presence
of outsiders, like of members of these
Services. They would be coming from
outside the State in which they would
be serving. These are rather very
important questions and I shall try
to deal with some of them.

Here in this House it need not be
repeated that we have made a deep
commitment and a deep allegiance to
the principle of the States’ rights
and autonomy. We should also re-
member here that the States are very
sensitie on this point of their auto-
nomy and their rights. Our Consti-
tution is so framed, as we know, that
we have almost taken this as a kind
of a philosphy for us that we shall
work with our States as independent
m the fields in which their rights
have been reserved for them. Actu-
ally the behaviour of the Central
Government towards the States can
be appreciated when we see that
very often when there has been a
conflict of views between, let us say,
the view held by the Union Public
Service Commission on certain staff
questions or staff matters and the
view held by the States, the ex-
perience of all of us has been for
several years that the Centre has
been inclined to accept the view of
the States. When we give such a
large am-:unt of consideration to the
autonomy and rights of the States.
we should also remind the  States
that what we are trying to do by way
of constituting these three new all-
India Services is not intended to take
away any of their powers. Actually
when we constitute an all-India ser-
vice with regard 'to any particular
subject, that should not mean that
that subject is transferred from the
State List to the Central List. The
State can still retain control on ques-
tions of policy. Also, the State can
still have full operational control
over the particular cadres serving in
the State.

Now, before I pass on to another
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subject, 1 would passingly say that
the words with which one hon.
Member, Mr. Frank Antony, expres-
sed himself here were really not
called for. As ] have said, the States
are very jealous and sensilive about
their own rights and autonomy and
this kind of expression of views in
this House does not help. Expres-
sions like chauvinism and balkani-
zation, I suppose, are unduly harsh.
I do not think that there is anything
communal in our States wanting 1o
guard their rights given to them un-
der the Constitution. Once again,
I will say, this whole philosophy of
our Constitution and our faith in de-
centralisation and all these things,
if they indicate any thing, they in-
dicate that we are genuine in our
desire to have a decentralised auto-
nomous functioning of States.

I need not elaborate the point of
advantages that we can get by the
way the Constitution of these three
new services will help integration.
There are, of course, other advan-
tages in the proposal, such as, that
there can be common recruitment,
common conditions of service and
there can be a provision for rotation
between the Centre and the States
and all that. In the long run, all
this is bound to reflect in higher
efficiency of our services.

One word before I close. It is
about thez advantage that we expect
to arise from these members of All-
India 'Services being present in the
vasious States as members of their
cadres. We know something of the
very unfortunate happenings that
can and do take place in the States
and it has been the lexperience of
all of us that the presence at the
time of such outsiders like the mem-
bers of these Services in certain very
delicate situations in the State is very
helpful. These outsiders can han-
dle some of these situations more dis-
passionately and it has been the ex-
perience that they have handled
them more successfully than members
of the staff belonging to particular
States.
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With these words, I commend the
Bill for acceptance by the House.

Mr, Deputy-Speaker: One hour
was the time allotted for this Bill.
We have already exceeded 25
minutes. So, I would allow 5§
minutes to each hon. Member.

Shri Priya Gupta (Katihar): Sir,
the amendment of the All-India Ser-
vices Act, 1951 is before the House.
Unfortunately, if ] am not miscons-
trued by the hon. Minister for Home
Affairs, I may say that I always get
a scent other than what he has ex-
pressed as the object of such amend-
ments. They give something as a
reason, as a pretext, for bringing an
amendment and there might be some-
thing else in their minds. Unfortu-
nately, that is what I feel.

Now, in the Financial Memoran-
dum, there is a remark as under:

“As the details of the cadre
strengths of the various State
Governments and the <Central
deputation quota are still being
worked out, it is not possible to
give an estimate of the expendi-
ture involved at this stage”.

So, my submission is that there must
be some extra expenditure involved
and I want to know whether it is
worthwhile at least at this stage of
our national emergency to incur this
extra expenditure. If this Bill had
come a few years ago—this Govern-
ment did not say that there was
Chinese aggression then, but our party
said so—even then this was not nece-
ssary to bring this Bill then, I would
like to know whether this is at all
necessary in the perspective of na-
tional emergency when there is a cry
for cut short expenditure,

Another point that I would Tike to
say is this. Much prior to the intro-
duction of this Bill, some of these ser-
vices, the Indian Medical Service, the
Indian Foreign Service and the like
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were just given up by the Govern-
ment of India itself. Why was it given
up? That has got to be looked into.
And it was given up by one of the
most competent Governments, the
British Government. They were fore-
igners, but at least there are some
things to learn from them, i.e., how
to run the administration, Why did
they give up? That point has also to
be gone into.

Then, there is another thing. There
are three services which the hon.
Minister proposes to bring in under
the purview of the All-India Services
Act, 1951. They are; the Indian Ser-
vice of Engineers (Irrigation, Power,
Buildings and Roads); the Indian
Forest Service and the Indian Medi-
cal and Health Service. I would re-
quest the hon. Minister to clarify as
to qualifications and the eligibility of
this combined service, the Indian
Medical and Health Service, Is it the
same MBBS qualification, or are
there additional subjects to be studied
in All-India public health institutions
ang the like? What are the demarca-
tions? About the first one, the Indian
Service of Engineers (Irrigation,
Power, Buildings and Roads), there
is the combination of civil electrical
and mechanical engineering. I want
to know what shall be the criteria of
competition and the syllabi for all
these subjects. How will they be de-
marcated? What will be the demarca-
tion between the mechanical side
electrical side and the civil side? How
will you determine the seniority and
other things? How they are to be re-
cast? That is also a point.

Now, the existing cadres in the
States and at the Centre, at some
stage or the other, are going to be tag-
ged on to these three serivces. I want
to know what will be the position of
the existing people working in these
cadres against any of these All-India
Services. What protection of pay
and seniority will be given to the
existing people when they are inter-
polated together?
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I would like to point cut another
substantial point there are direct re-
cruitment posts. In the medical
line—it is not like IAS—people re-
quire experience after passing MBBS.
The departmental quota for promo-
tion to the All-India Service be in-
creased. We have seen it in the Rail-
ways. There are Class II officers, they
are rotting. Class II1 Officer is pro-
mote to Class II post but he does the
work on par with those of Class I offi-
cer. Class II Officers should be treat-
ed on par with Class I Officers.
Class II posts should be abolished.
I would submit that all these are very
salient features which have to be
noted, and that the quota for depart-
mental promotion to Class I should be
increased, and all protection should
be given to the departmental staff in
respect of promotion.

A point has been made that emo-
tiona) integration will be increased if
taese all-India services are constitut-
ed. I do not agree to that. After
all, whether these services are there
or not, integration is some fundamen-
tal element which has to be there
among the forty-five crores of Indian
people. Whether you call them al-
India services or provincial or State
serv.ces or any other, that fundamen-
tal element has to come fro.: e In-
dian people. So, integration, and other
things are to be inculcated in the peo-
ple, and revitalised and brought about
by the behaviour of the pecple who
are at the top of Government and not
by creating any cadres. It is not by
the creation of any new services or
cadres that integration can be improv-
ed.

1 would not like to exceed the five
minutes’ time that has been allotted
to me. So, in conclusion, I would
again submit only three things. First-
ly, 1 would like to know whether the
objects specified by the hon, Minister
in +he Statement of Objects and Rea-
sons have been correctly given or
there is something else in the back-
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ground which he has kept in his
mind. Secondly, I would like to know
whether in the perspective of  this
emergency, thig Bill should be allow-
ed to be passed now or it should be
kept pending. Thirdly, regarding the
protection to the departmental em-
Ployees, I would like to submit this;
if by a majority Government pass this
Bill, then there should be protection
in respect of departmental promotion
to the people who will be debarred
from promotion to the existing cadre
which will dwindle as a result of this.
I would like this Bill to be judgea
from this point of view also, namely
in the past also we had these all-
India services, and they were given
up afterwards. I would like to know
why they are being revived again
now. The need for this Bill should
be seen in the context of that also.

'Dr. L M. Singhvi (Jodhpur): I
rise to welcome this Bill which is
under discussion this afternoon. 1 do
s0 because I feel that this would
streamline the efficiency and streng-
then the considerations of merit in
the selection of personnel and in the
constitution of these services. A pers-
ceptive analysis has been made by one
of the speakers who preceded me, of
the reasons for and the consequences
of a Bill such as; this, and I should like
to endorse his remarks by and large.

I think that this Bill is a measure
of the far-reaching transformation
which our federal structure is under-
going. Whether we like it or not, we
must conced> that these institutions
and these institutional innovations
are, as a matter of fact, an expression
of a deeper urge to create greater uni-
fication in our national institutions
including the services, and I think
that the unifying impact of a Bill such
as this is bound to be very substantial
indeed.

1 should like however, to express
my sense of regret and disappoint-
ment at the fact that this Bill does
not go far enough in including some
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of the other services also under the
purview of all-India services. I shou'd
name in particular the need for Indian
Educational Service. We would have
been very glad to see the emergence
and the creation of an All India Edu-
cationa] Servicee. We would have
been very glad to witness the crea-
tion of something like an All India
Extension Service and an all-India
Business Management Service. The
creation of these services would go a
long way in streamlining the proce-
dures of management and of exten-
sion work which have fallen in a bad
way in some of the Stateg of the
Union. It is with a deep sense of
regret that we witness the deteriora-
tion of the standards of management
and of execution of works under the
various State Governments, and it is
no secret today that the efficiency in
the execution of works is very low
under the State Governments than it
is under the Union Government

If the conditions 'of service are uni-
f rm, merit would get greater recog-
nition in the all-India services. I feel,
however, that by creating these ser-
vices only and not going ahead with
the constitution of the other services
in the field bof education, extension
and business management, Govern-
ment have shown a remarkable fai-
lure to appreciate the exigencies of
our situation. I feel that Govern-
ment should review this matter, and
instead of adopting an ad hoc approach
to the federalisation of these services,
they should come forward with a
more comprehensive Bill so that it
would also bring about the emergence
of services in the field of education,
extension angd business management,
to name only three.

I feel that the cry that is raised
by some in the name of State rights
is entirely illusory. Our federal
structure has come to have a very
visible unitary hias, and I, for one,
think that it is all for the good. Not
only is it good for the institutional
pre-conditions for creating greater in-
tegration or greater unification, but
also, as I have said earlier, it would
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be conducive to efficiency and recog-
nition of merit. There is no doubt
that the State rights have suffered a
steady and sizable diminution, and
that insistence on State rights and
autonomy of State institutions have
tallen into what may be approximated
to disrepute, partly because they are
not as efficient as the Union Services
are and partly because the control of
various State legislatures is perhaps
not as effective ag it is here.

1 was very sorry to find that the
financial memorandum appended to
this Bill was very inadequate and
gave the go-by, if I may say so, to
the requirements of the Constitution
and of legislative procesg in this
House. The financial memorandum is,
as usual, very casual, very perfunc-
tory and very inadequate. My hon.
friend Shri Priya Gupta referred to
paragraph 2 of Lhe financial memo-
randum, and without reciting it pefore
the House, I should like to draw your
attention to the fact that in Novem-
ber, 1962, it was averred that the de-
tails of he cadre strength of the
various State Governments and the
Central deputation quota were still
being worked out, and, therefore, that
wag used as a defence for not giving
a proper estimate of the expenditure
involved as a result of the creation of
these services. Something like ten
months have elapsed already. The
details must have been worked out,
and we woulg expect this House to
be fully taken intc confidence as '{o
the extent of expenditure that is
likely to be incurred as a consequence
of the creation of these services. In
these matters I think that Govern-
ment have to be e little more care-
ful and a little more responsive in
meeting the demands for giving ade-
quatz information regarding the finan-
cial consequences of Bilis. This has
been uniformly ignored and neglect-
ed, and I hope that Government would
see to it that thig information is uni-
formly and invariably given in all
Bills brought before this House,
because this has been an important
privilege of this House and I know
that the Houce, as one, without uny
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party lines and differences, would not
like to suffer any abatement of the re-
quirement in the exercise of these
privileges.

With these words, I commend this
Bill and express thc hope that Gov-
ernment would proceed to create all-
India services in the field of educa-
tion, extension and business manage-
ment also.
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T qE FT T9 99 w7 v a9
as Fami & e & awar 2 1 S
fe mft 7% a S Y wm E fE
it T A wmEEEEar & ok i@ oA
HTFAT F1 7 ® fag 5 o e
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afadrs & faato $33 7 W &,
FfeT a1 sy awr, St fafaw asat
& gfafafa & =v # =0 =gt
# fafwg &, 999 98 #9090 7909 agHa
¥ & =g arg &1 7 Orar £ 0 T A
gfge WY J3T0 F91E 9 1 T 9
T #

1. The Indian Service of Engi-

neers  (Irrigation, Power,
Buildings and Roads),

2. The Indian Forest Service, and

3. The Indian Medica] and Health
Services.

4T fF g0 o T § a@R F
9 TET W A UF qGd W UFH-
fea &\ oo A maft sageafasr
FT aga sgTaT wEed ¢ o fom ade
F IHYERY &1 g g9 F7 I3 &
I gu 3|y £ fF fages o F1 a
g I FT & T ¥ f ofew )
X &1 gar wigw g afe o
T o oA AT mfaw gwETy
TiRfed  gra # g | uEEfed
o &0 & gamR @ T & 39H @
T T T IAH TN qOF FEAV
§ P fra o oW FrE T &
I FEAT F a9 A FH FA AL
wAfed F1 AE @A & | S
1 awaaT & fau ge0 § 5 ot
fea wam @, wEw aRg g ¥R ag
TEF F F=g, A X ey famd
AT FT K FA7AT & HGHTC FY g
fera waw &7 wFHag gAT & T8 [ B
g3 | ST # 2 & forg, St &7 e
& fau s 21 7% | gg 99 SFyRERET
R fed g7 fad T w7l £ 1 fefrat
o afseafea #1 3 wgaq &= 7
afe afsfaadt 2w afoea== 3 771
T F & gumar g 5 ontwfa &1
ufas Ageaq w@W & | vRAEfeT
S meaw @R S earfawes I
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g Y gArO S9EA H-3 4iE ¥
T |

TH A FT W = F9 go fE gy
w1 Hfae q=vaT ag asreas Sfaam
2, gu fafws vt #y afgwr far &
AT % Afawri § g0 gedT A8
FT AT @ & AR Far f& # owh
FATAT WS AT T T gEE AV
Tgud § 7 far 97w T fafuw
[T T 7T q A AT FHC T A9
9% ufas wivdm Fami &1 fauio
frar s <gr 1§ wAwAT § fF ag aga
g gy g ) IHE] AEEEAr ggel
ITZ T A @Y A AfFA 8L AFIFAT
¥a & 1 AT S i i #% amde
FIqt 7 w21 fF 0"T A9 o= R g
o zfear afadw ¥ fmlo =73 a &
AT UFAT F ZH AIT TN UF AT
&7 = @HA, A A 2.0 | A gfedr
tefafrifza afar w3, sfens
gfem gfam it ft & 9t 59 am )
I FrfF o Ifear afadw & @
S ¥ @ AT [ W UL wEHAT
w1ga 21 sy, & awen g fF ag agq
ER G=E A9 2 | a8 UF TE FoqAT §
foad 12 a2 AE 8 | HAHIAT AR A
T 1 § 997 fF ¥ g ggesi 7
aqrar & fa=rs, fasel ges fAmiw
a1 a9 fawmr ag @ faww o9 g o
fe g 0F == TOF § UF qIoATEE
TO% ¥ AW qgET & ) 09 gre@ W
A faugi ) TR 9= 490 g ar
gATA ST=ATg G § ST FTH F T
wfadY g0 § 3T FTHT FI g8 TLI
foam wx, uew gfewm ¥ A #7
FET | TAfAU FH TIg BT HIN
FIW Y FrETEEAT AEEE A TE § |
FLFTT 7 N FI0 Iorn § § qumar g
f& ag sty &1 O @wT #37
g § |
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s&T o ot oF "AmAT gger #5
e FT qa9 29 FIF FT @WT {F,
gt # a9 o1 a8 T3 % 59%
FUT H TG A AL &) 37 w7 w9
R A T & adwm wEaE @
3@A gU AT W a0 q FE ST A
FL 74T & % =8 awg #7139 somr
& wrfgu f2 e wsar & 1 afafafa
FATE T5T 7T T 42 g0 £ TART GgHT
¥ T T\ aIg &1 wiEer G s
Ffmm A iR wmfrarr 7
afae wredra Famt w1 wfas & ofaw
fstor 3 AT gATC AW F7 SEEA FE
ETT, 2ATY & T ST T1T 2077 AT
g AL AT F IO |

7 F91 fF #5 aFdE ggent 3
g & faer & foo o gfagq 9
v #7 frmior gem =ifgg | Far
f& s gwea, sto fawdt A 3T R,
291 ¥ ok [T feAr qweIRE gfaq @ v
frafor w79 &0 Wi agT ArwErA )
T & AT/ oFf A¥ yzq 4
TIAA FAAT Y50 S0 gH FEI
g f& wsr mmd #T FAEm
R AyfrE w6 £ AT 19 F
FAT AT T E W gAY ;T 2w &
raNHer &1 fAo &< fomr & ) a4y
g | AW § oF srer-sfear eEmifas
o dare Fhvg W £ 1 & srgAr
g fF T 7 T o faa 7Y e
afg ws7 G A T Y 2, |1 W
ag @4 gt fsan sweifas afaq s
frmfor w3 )

§ SART qRT AL AT AFAT E
& gwsrar g fF dfqum § wsat w5
mfuwTe faa gu & 3w afeasa 4
U AR I Ta ¥ gH AR
g9 wgaqw fawdi & gutem o
soea & faq wfew W e &1
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[ ATz Tre]
fawtn %3, arfs 79 3w ¥ fama o=
safT % agraar fagr |

T wesl & gty § 3§ faguw w71
GHYT FCAT ¢

Shri Hajarnavis: ] expres: my pro-
found gratitude to hon. Members who
have extended iheir support to this
measure. They have said all that
could be said in suppori of the prin-
ciple underlying this Bill.

There are, however, a few questions
asked and I must answer them. First
of all Shri Frank Anthony asked
whether the recommendation of the
States Reorganisation Commission
about allotting 50 per cent of the offi-
cers from outside is being implemen-
ted. I assure him it is being imple-
mented to the full in the case of Indian
Administrative Service and Indian
Police Service. As fa~ as our present
thinking goes, wc¢ want to maintain
the same proportion in the other ser-
vices which will be Constituted when
this Bill comes into operation, unless
of course some ccmpe'ling reason has
been adduced as o why it should
not be done. So far we have not
heard any.

Then he found fault with us for not
coming out with a proposal to form an
all-Indian educationa! service. That
was also the wish expressed by other
hon. Members. The matter is under con-
stant discussion between the repre-
sentatives of the Stale and Central
Governments. We are also keen that
together with the other services, an
all-Indian educational service should
also, if possible, be set up without
delay. But there are formidable diffi-
culties to be overcome. 1 think Shri
Anthony was minimising those diffi-
culties.

First of all, in th¢ educationa] de-
partments, thers are twe wings, the
organisationa] wing and the teaching
branch. It is difficuit to adjust the
rights between tb. organisational or
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administrative branch and the teach-
ing branch. In some States, there is
a constant interchange between the
two whereas in others a person starts
on the administrative side of
the education department goes
right up to the highest adminis-
trative post in the department. But
the real difficulty is in the case of
universities. All of us who have any-
thing to do with education know how
jealous the universities are of pre-
serving their autonomy. We in Gov-
ernment are also anxious that this
autonomy should be preserved. If
more and more universitieg are un-
dertaking post-graduate education,
then the question of fitting those
teachers in ‘the post-graduate depart-
ment into the all-India educational
service will also have to be consi-
dered. Will they be left out? If so,
will the all-India educational service
merely embrace the administrative
side?

These are all difficult questions to
which we are addressing ourselves.
It does appear that we are nearing an
agreement belween all the States—a
solution appearg to be in sight. I must
make it clear that whatever is done
will be done with the willing consent
of the States. There is no desire on
the part of the Central Government
to make any inroad into provincial
autonomy.

Shri Priya Gupta said that because
the British Government was very
competent, we should follow their
example. He mentioned that between
1920 and 1935 the existing all-India
services were dismantled, ang he
asked: if the British Government dis-
mantled them, why is it that we are
trying to erect them again? I do not
know the mind of the Government
then, but I do know that between
1920 and 1935 what was aimed at was
that there should be as much pro-
vincia] autonomy ag possible, and at
that time it was not thought that a
democratic set-up at the Centre was
within practical possibility, but that
there should be as much measure of
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democratic control by the provinces
as possible. That being so, the State
Governments were anxious that the
all-India services should operate in
such a way that they were still subject
to central control, and one way of
doing that was to dismantle or dis-
continue the all-India services.

But now, since 1946 I would say
almost unanimously opinion has been
expressed in all responsible quarters
that in as many branches as possible
we ought to have all-India services.

When we have all-India services, it
does not mean that there is any kind
‘of centralisation. The main control
is vested in the State Governments.
It is only in respect of major punish-
ments and hearing of the appealg that
“the Central Government shares that
authority with an independent and
competent body, the Union Public
Service Commission. It is rarely that
the Central Government declines to
accept the advice 'of the Union Public
Service Commission.

It will be found that these services
which are constituted are mostly
technical services. If good, competent
technical advice is necessary, it is
necessary that the services should have
a certain amount of independence and
security. If they prefess to give
technical and professional opinion,
they ought not to be deterred from
giving that opinion marely because
they feel that their chances of promo-
tion etc., will be jeopardised by the
Government which they serve.

Then, there is the added advantage
that with the constant interchange of
service between one State and an-
other, between the Centre and the
States, there will be constant pooling
of information, pooling of experience
and constant exchange of information
which will lead firstly to uniformity
of standards and secondly enrichment
of experience. Al] these points have
already been mentioned. I need not
repeat them.

Shri Priya Gupta asked certain
questions about qualifications to enter
the service, how the present staff is
to be accommodated within the service
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elc. This again is a matter of con-
sultation between the States. As I
said earlier in moving the Bill, the
proposal is that 25 per cent of the
posts. should be reserved for the
people from the Slate services, and
there is also a propn=a] that this
should be increased to about 50 per
cent. We may have to agree to some-
thing between the two. As regards
the qualifications, how they are to
enter the service etc., all these have
to be settleq in consultation with the
Union Public Service Commission who
will bear the main burden of recruit-
ment.

Ag regards the Financial Memo-
randum, I can only say that we gave
anxious thought to it as to what in-
formation we could give to the House.
The matter, if at all, is governed by
article 117(3) which says that any
measure involving expenditure from
the consolidateq revenue must receive
the assent of the President, which we
obtained, and that attracts also rule 69
which says that the Financial Memo-
randum should follow. I entirely
agree that as far as possible, accurate
estimate of the expenditure should
be given. That is our obligation. But,
giving our best thought to it
we could not estimate what
expenditure would be incurred if
this Bill became an Act. This Bil] by
itself does not involve any expen-
diture as Dr. Singhvi, distinguished
lawyer that he is, will see. It is
merely an enabling measure. It is
only when the posts are created that
the expenditure will fall to be met,
and when that is to be met, that wil}
be included in the Budget. I entire-
ly agree with him that Govetrnment
ought not to expend any money un-
less it has received the sanction of the
legislature. 1 thought about this
objection, because it is a very serious
objection, that no executive ought to
draw any money from the Consolida-
ted Fund unless it has the imprima-
tur of the legislature. 1 entirly agree
that is our obligation, but if thig be-
comes law, it by itself does not in-
volve any expenditure from the Con-
solidated Fund. How many posts
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will be created, hcw many persons of
"the State services we are going to
recruit to the all-India service, what
will be their pay angq increments, all
this will be workeq out only when
the details are settled and they shall
f~~m part of the Budget either of the
State or of the Centre, and then
that question will come before the
legislature.

Thanking the Members again for
their almost unanimous support, 1
move.

Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the All-India Service Act, 1951,
be taken into consideration.”

The motion was adopted.
Mr. Deputy-Speaker: The question

is:
“That clauses 2 and 3 stand part
of the Bill.”

The motion was adopted.

Clauses 2 and 3 were added to the
Bill.

Amendment made:
Page 1, line 4,—

for “1962” substitute ‘1963".
(Shri Hajarnavis)

Mr. Deputy-Speaker: The question
is:

“That Clause 1, as
stand part of the Bill.”

amended,

The motion was adopted.

Clause 1, as amended, was added to
the Bill.

Amendment made:
Page 1, line 1,

for “Thirteenth Year” substitute
“Fourteenth Year”.

(Shri Hajarnavis).

AUGUST 13, 1963

Institutes of Technology 220
(Amendment) Bill

Mr. Deputy-Speaker: The question
is:

“That the Enacting Formula, as
amended, stand part of the Bill”.

The motion was adopted.

The Enacting Formula, as amendcd,
was added to the Bill.

Mr. Deputy-Speaker: The question
is:

“That the Title standq part of the
Bill.”

The motion was adopted.
The Title was added to the Bill.
Shri Hajarnavis: I beg to move:

“That the Bill as amended, be
passed.”

Mr. Deputy-Speaker: The question
is:
“That the Bill, as amended, be
passed.”

The motion was adopted.

14.25 hrs.

INSTITUTES OF TECHNOLOGY
(AMENDMENT) BILL

The Minister of Scientific Research
and Cultura] Affairg (Shri Humayun
Kabir): I beg to move:

“That the Bill to amend the In-
stituteg of Technology Act, 1961,
be taken into considerati~n™

This is a Bill which proposes to wud
to the four higher institutions of
technology which already exist in the
country by upgrading the present
Delhi College of Engineering and

Technology.
The need for increasing and im-
proving the facilitieg for technical

education in the country does not re-
quire any special pleading before this
House because this House has agsin
and again stressed that we must both
expand and improve these facilities.
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In 1945, the Sarkar Committee had
suggested the establishment of four
higher institutions of technology, and
accordingly four institutiong have
been  established. The XKhraragpur
Institute was establisheq in 1950, the
Bombay Institute in 1958, the Madias
Institute in 1959 and the Kanpur In-
stitute in 1960, and they have already
made considerable progress. We have
in the XKharagpur .nstituie today
over 2,000 students studying in the
under-graduate, post-graduate and
research faculties. In the Bombay
Institute, the member is almost 1,600.
In Madras it ig about 850 and in
Kanpur the number is approaching
550.

There has in fact been considerable
expansion in the fields of technical
education. About five or six years
ago, nearly 6,000 admissions were
made per year in the engineering
colleges. The number this year is
about 18,000. There were then hardly
any facilities for students undertaking
research in engineering or technology.
Today that number is approaching
500. It was in this situation that the
Delhi College of Engineering Techno-
logy was established in 1961 and it
was intended to be one of the Regional
Crlieges. Very soon we received sup-
port from the U.K. Government and
industry who wanted to co-operate in
the ¢-~"ns'~n and improvement of
technical education in the country.
They offered substantial help, £ 250,000
and ten British members of staff. They
also offered to train ten Indian
teachers.

Later the British Government and
the British industries took even
keener interest and offered additional
help if this institution were developed
on the same lines as the four higher
technological institutes. They have
actually committed themselves to
assist us to the order of £650,000 and
5 members of the teaching staff.
They have also increased the facilities
for the training of Indian staff in the
United Kingdom. We felt that it
would be desirable to take advantage
of this offer and have another higher

755 (Ai) LSD—9,
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.nstitute of technolo., ia the country.

This aiso gives us a very advcntage-
ous position so far as the country is
concerned in the matter of technical
education. Kharagpur has  been
developed primariiy thirough Indian
effort with the co-operation of & num-
ber of teachers from many countries
of the world lent by UNESCO. The
Bombay Institute has been developed
primarily with the assistance of the
Soviet Union iarough teachers loaned
to us, again through UNESCO. Madras
is being developed with the co-opera-
tion and assistance of the Federal
Republic of Germany and Kanpur
Institute has secured generous help
from the United States Government
So, when the U.K. Government offer-
ed to help us in the development of
Delhi Engineering College into a
higher institution, we welcomed the
proposal. We shall thus be having
these five institutions which will be
developed with the help of different
countries. In this way we can take
advantage of the most advanced
methods in these advanced countries
and we have in India a kind of a
meeting of these different traditions
and different technologies which will
be to the advantage of our students
and of Indian industries and Indian
technology. I am sure the House will
welcome this simple measure and
adopt it.

Mr, Deputy-Speaker: Motion moved:

“That the Bill to amend the
Institutes of Technology Act 1961
be taken into consideration.”

& g fag : SuTeme wREw,
# a0 fa=r 7 waww Far g 2 AE-
A et o # S fag qurs A g
397 g e @ mw R
qHA @I g !

# 9% a3 dwT & @
ITEET § | AT X ag @ i foeelt &
a7 HE Y gefomm 9% & e &
& g Tfgd | g3t 9T dfe w v



223 Institutes of

[ Fmarafag]

TRl AT 2 | AT F amaAn g 5 a1
s&dt w5t & fF oF are gz faw g3
F g€ fedfigq § wm fHay 41 3g s
i g2 ey & @ 1 oF g0 ¥
Ig&T AEe f3asm & g9ar 2, oF am
& AR IAT  AfAAT Wi gg awav
fagm & g7 39 9% F FF I|EW
T F1 faey € 1 YR ¥ @7 § a3
TTIHT AZTHT T ST A [T -
uarhr % fear 2 fr ad) ge aaT A
tgfarr%:rm,wﬁmu@%qm
T FE F AF 9 | qfHT 76 @A F
g fF 7. 9o & way 7% +EC AR
fofv mriag go & 1 @, wwd A8 5
oF 717 9y fa@ @=F 7 33 978
wras gifasr fvo g ag o o1 33
atdz A1Fq g gfad FT | HAT wrew
o 1 97 & fagr &1 A0 S
wfgd | & =@ ¢ f& ofomm oow
FEIA F I ZAT 90fey

fag qeg  aqq+T § & I AT
§ mg i o wr A Aeam T
g =if ¥ ) Efaad 2w & a9 2,
2w 1 fastor $93 § 1 ITeAe wAET,
a3 AeF fggeam A & A afes
iforar @t gew aft sfafedr &
a1 T gAaraer g, sear gfvafadn
T waa 2 f+ v wew gfmafedy &
#t TFEY §, IAH AT FI A9 3H
Argey ¥ 717 oY AIQ | A AT AT
<&r fFr &, wr § Gifeas 7 dar
= J A AT ST g@ AAAT, AT HF
foeg @38 F A@T 1 G ATG FEA T
geT fae I ) a9 ) a9 7 fgea
F AT T TZIT AL P A T G99
93 T HIG | ITA AL AW &I
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famtor frm & 1 T gETR 3w WS-
fram 7 7/ a1 39 foodft wew &1 09
T F | QFX AT F | Al
#7 zveATT § F 3gi ¥ o eawA
TEET 91T | 99 EW FyT § % wifee-
g ¥ A ae=iEw # oAy fee
#T F0r g fF § sfaator $frzzae
& FqEr ¥ A9 42 967 ? THIAY
sAETET &1 T 7 oE faar
DAY 9T Sfawr 7 w1 qvaE A9 2
2 | 3 Amrfafess @z ¥ J7 2y, 99 i1
faT a1 37 Sifaw yHere #g ¢ faar
faar mar #% zveT ArEE A T &
TE fF 7 9 F1E T &F H A9 S0
#F 31 a1 g B qawr o g9 & s
& & sofifrafar sfrdmm & 43 % 4
X UF F T faer =rfgy o fE
I G5 GFAi & | AT W A e
& arz oY ¥ gfawr e FE R0
ATAE I IS AGHT AT HOAT FRITY
FAY & | gL A S A o w2 oW
@ &1 1 gty @t gar”’ arEEE w5
a0 & 5 w7 w=t | & s= e g
BV TH A FH AN A AR A
T gfawr @R FET W9 2
& wmEwiaEa I @ # 9T &
TR SRS gT | LW e ST
Jo dto & =15 fafaeer § 1 Ireiw
T AT WG F A€ IAHT SFAAT @ |
FEEom aqaa 4 F a1 g f% 20 @
aga fead ¥ AN N w9 SEW
TR oft sareT ) L fAafee ar @
#1% @9% 07 ¥ ¥ 4 9O o fae ®
urz #& famar ) safey & 7740
A ar g fF wR AT uT T F
FIOT AR FEEwa ¥ Agy qq Ar
Tag W A grft Enn wAfE sofifae
e Y &Wr

# @9 gAg a@ER ARl
STAT § | (AR S geiifAatar & oS
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F oWTEH FT oqAT &, AL F
JrEd AT AT SATo THo 0T WA
{E= e 94 F wifas & Iy gen
FT AR ITH ATT A TRATE F F AT
FTFA A FT T W 4 0w -
T AT 9 | feeet F O w6
gAY a1 A7 &1 ag faar st
I AE )9S fede weF § 3wl
it @1 faar 9w | W g agEa
&t wrer § 1 g2fF 32 denfed # am
F & @ FfEdl A w€ fedfioas
N E | FER IR A A geE
F% o gyt fear e wif ¥ fR o3
FIF FrEraT ¥ 93 1

A WAt & A9 § = fa= &7 @ne
FETE )

Shri Himatsingka (Godda): Sir, I
wholeheartedly support the Tl that
has been introduced. Today it is the
demand of the country to have more
and more institutions of this kind.
Those who have some connection with
this kind of institution know the diffi-
culties of admission. I am connected
with some institutions and I know
what difficulties the boys experience
in getting admission. Where only 425
could be admitted, 12,000 persons
applied. Another had similar number
of applications. Maybe, some have
applied to two or three institutions.
Stiz]l, the number is so large one
institution in Delhi or four institutions
all over India are not sufficient. In
Bihar and other places some colleges
have been added but the place of set-
ting up of such engineering institutions
should be increased so that more
boys. may get admission and be in a
position to serve in industries and in
the technological development. We
should try to discourage the growth
of ordinary arts colleges and try to
help the science colleges and techni-
<cal schools which will train students
and which will make it easy for them
to get employment and make them
useful members of the society.
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Therefore, I wholeheartedly support
it, and I hope that the institutions
which are existing will also be ex-
punded so that they can admit more
students. Only 18,000 students are
admitted at present. The number has
certainly increased compared to what
it was before the Third Plan was
siarted; I think the number to be
admitted was 14,000 and so there has
been an increase of 4,000. But it
ought to be doubled every year so
that the boys may get admissions
easily.

Shri Warior (Trichur): I also wish
to welcome this measure and congratu-
late the Delhi College of Engineering
on having risen to this stature all of
a sudden from 1961 to 1963, although
it is with the help of the U.K. Govern-
ment that this institute has become
one of the five major institutes of
technology in this country.

At the same time I would also like
to join with the earlier speakers and
emphasise that these institutes are not
enough in number when we consider
the population and the extent of our
country. For instance, the demand for
higher technological personnel and
cadres in our industries and in our
public undertakings is increasing by
ieaps and bounds, and in order to
meet that we are now straining our
entire resources in trained manpower.
But there are many complaints com-
ing. We have also noted from the
public undertakings that we are com-
pelled to employ sub-standard stu-
dents or sub-standard trainees in order
to fill up certain gaps in our public
undertakings. There had been cases
also of grave mishaps and dangers to
those persons because of their sub-
standard training; they could not fill
the jobs for which they were
employed. There were certain cases
like that. Not only that. Some of
these people, after employment, had
been sent to foreign countries for
further training and specialisation,
and I understand from certain quar-
ters that some of these people thus
sent out had to be returned because
of the sub-standard training that they
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had already received in India. This
sort of anomalous position must be
rectified.

Further, 1 should also like to take
this opportunity of requesting the
Minister to see whether sufficient pro-
gress has been made in all the diverse
specialisations. For instance, in other
countries the various aspects of deve-
Jopment are taken together, and
instead of having one polytechnique
or poly-college or poly-institute they
have specialised institutes as for
instance for metallurgy or for mining
or for some other purpose or for
marinology or some other specialised
subject like that, so that region-wise
the necessities and the importance of
the regions can be considered and
whatever technological development is
required for that particular region or
State may also be taken into con-
sideration when the technological
institutes are allowed in those States.
This sort of specialisation will go to
a great extent in having more insti-
tutes, and in more regions. Instead
of having them all concentrated in a
few places where they have already
developed, like Bombay or Kanpur or
Calcutta or, for that matter, Kharag-
pur, we could have these institutes
of higher technological training, and
even for research work, in various
places if they are only specialised for
certain particular aspects of our
development.

Another aspect of the question I
have come across is about the equip-
ment. The Delhi University or, for
that matter, the Delhi Institute or
other institutes are lucky in having
collaboration with other countries in
the matter of supply of equipment and
teaching stafl. So they have up-to-
date knowhow of all these things.
But the other institutes are starved at
the same time. I have come across
certain engineering colleges which
had asked the Commerce Ministry in
Delhi for equipment. The Commerce
Ministry always advises them to try
this list and that list so that it can be
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procured indigenously. But after all
these trials they find that it is not
procurable and not manufactured
even in India. Even the foreign
exchange required is not released for
them or permits issued in time, so
that these engineering colleges with-
out equipment are more or less black-
board institutes. This is one thing.
There is just the opposite of this also.
Some colleges or institutes have got
import licence for all these things,
and they have imported all this equip-
ment. But in some of the cases at
least—I do not say ‘most’, I say in
some—because thc: do not possess
the knowhow, because they do not
have those trained teachers to handle
those instruments, even the boxes are
not opened. I do not wish to say
which institute is like that, because the
Ministry itself has got reports about
these, I know. So, these two things
are there: one is dearth of equipment,
the other is superfluous equipment or
equipment which cannot be utilised.

Then again, the third aspect is pau-
city of trained teachers. Trained
teachers in the technological field are
stitl, compared to our demands—
compared to the existing demand
itself—much short of the number
required. Not only that. There is
also the spectacle of those who can
impart the knowledge on technologi-
cal matters being employed in fields
other than training of the next gene-
ration. Capable engineers who have
originality and who have had train-
ing for teaching, do not seek a tea-
chership. From the report of the
Ministry itself we can see that the
recommendation about the teachers”
pay-scale is implemented only in very
few States, and I do not know whe-
ther in those States mentioned in the
report all of the institutes get it or
not. Because of the disparity in the
teacher’s salary, emoluments and other
things and even the respect that is
given to the teacher in the public life
of the country, many of these people
do not seek teachership, and they go
elsewhere. They seek some other job
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which will be more lucrative and
more honoured and which will also
give them more status in societ. . o3
this aspoct’ must be lcaked intn. A
starving teacher cannot impart rich
knowledge; only a teacher who is
suliiciently paid, who has a better
footing in life can teach properly our
next generation.

Then there are other things also.
As far as the private institutes are
concerncd, the Government is well
advised in giving some encourage-
ment to the private institutes to grow
from private initiative and private
capital. But I am sorry to remark
that many of these institutes have
only the permission of the Govern-
ment in their hands and nothing
more. It is just like getting a licence
for some commercial or industrial
enterprise  and keeping it in one’s
pocket and searching for capital in
Dalal Street. These people, without
any such resources, seek the permis-
sion of the Government and get the
permission to start an institute, so
that they can turn these higher seats
of knowledge into something like
their commercial enterprises. It is
more a commercial proposition now;
it is more a propcsition for profit now
that without proper equipment, with-
out properly recruiting sufficient num-
ber of professors, without even having
a good library, and without adequate
building space they start their colleges.
I know of very many institutions in
my State at least. A medical college
was given permission in a place, and
they started the college somewhere
else where there had been a college
already, and some night classes werc
given to the first-year students. They
do not have even a building. They
had a room just as office of the medi-
cal college. I do not know how these
things can happen in our country.

Sh~ Sham Lal Saraf (Jammu and
Kashmir): How will that be possible?

Shri Warior: It is quite possible.
More things are possible. We all know
that. Shri Sham Lal Saraf knows it:
he had been the Health Minister of
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Jammu and Kushmir State for some-
time, I think, and he knows how ihese
{iings are going on. Healthy iradi-
t'ens a2 not created in all those
tnings! ‘Lhese things must be looked
into and proper carc must he tcken
to prevent such things, and tc see
that private managements or private
institutions of this sort are not per-
mitted to function like that.

Some hon. Members who have pre-
ceded me have already mentioned
about the competitive entrance into
these institutions. It is a very wide
empire now, an empire of corruption.
I do not want to go deep into that
matter. Suppose we restrict students
with a certain qualifying mark, even
those qualifying marks are manipulat-
ed in such a way that the best-merited
students will find it difficult to enter
any of these higher educational insti-
tutions. Professors are caught hold
of. The Government and the educa-
tional department are employing
many protective measures. They are
taking such measures as to protect
the meritorious boys being given real
consideration as far as admission is
concerned. But, at the same time, I
do not know what sort of measures
they are resorting to because meritor-
ious students never get reallv first-
class marks. There has been a crying
necessity for reform in all these
things, so as to see that proper stu-
dents come in. The meritorious stu-
dents must get admission without
looking into the face or favour of
anybody so that in the competitive
spirit, the best interests of our country
will be served. Otherwise, sub-
standard people will always get to the
top of the ladder and it will topple
down to the discredit not only of the
country but also of the institutions
which we wish to nourish for the
betterment of posterity.

Shri Basappa (Tiptur): Mr. Deputy-
Speaker, Sir, while welcoming this
Bill, I have to emphasise, as others
have done, the important role of
science and technology in the modern
civilisntion and the importance cof the
mi1s  instituiions that are in the
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country. We are sending so many
people outside also. These are insti-
tutions not only of national import-
ance but also of international import-
ance. So, it should be our aim to see
that our institutions which are up-
graded now not only become institu-
tions of national importance hut also
aim at international importance.

From that point of view, the stu-
dents who are admitted will have to
take to their work more devotedly
and contribute original things which
will raise the status of these institu-
tions. The hon. Minister has already
stated the need to increase the num-
ber of such institutions all over India.
Five are not sufficient. More should
come forward. The hon. Member who
spoke before I rose, drew our atten-
tion to the handicaps of some of the
privately managed institutions. In
these circumstances, with the aid of
foreign people and also with the Gov-
ernment aid, we must be able to start
institutions of this kind which will
produce wonderful people in the field
of science and technology. Our own
Minister, being conscious of these
things, has done wonderful work in
the Ministry. 25 national laboratories
have already been set up and research
centres are established everywhere in
the country. They are looking for-
ward to his guidance to have more of
these institutions.

Of course, there are handicaps
which these institutions are suffering
from. Now, the benefit of these insti-
tutions and the functioning of these
institutions have to be co-ordinated.
When we see all these institutions
working, we sometimes find a lack of
co-ordination in their functioning, and
even from the practical utility point
of view, they do certain researches
which are of theoretical importance.
So, we should have a commercial,
utility point of view. From a practi-
cal point of view, these institutions
should be developed. Even the salaries
of these teachers who work there
must be fair enough; their service
conditiong have to be improveqd if they
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have to remain permanently at their
work.

So far as admissions are concerned,
things have to be improved. I have
instances of my own. I do not know
whether it is right for me to mention
an instance. But I may be permitted
to say for the benefit of the House
that while admitting these students
sometimes care is not taken. A person
who had obtained 341 marks in the
PUC in one of the colleges here was
not admitted. Apart from being a
jittle personal I am not very, much
interested because he has already got
a seat in the Bangalore engineering
college. But I want to point out that
admissions were not properly made
here; the person could not sit for the
examination till very late. I do not
know how things were misplaced. His
identity card was not there though I
had taken care to see that everything
was complete. So, I have a suspicion
regarding the -admission and also
about the giving of marks. Hence,
greater care should be taken by the
Minister to see that these things are
done properly and effectively.

More colleges are necessary and
proper equipment must be there. I
am not for the moment speaking about
the upgraded institutions. Even in
other institutions, we find poor equip-
ment. I myself have pleaded for start-
ing more engineering colleges, with
the Minister and the Secretaries of
this Ministry. I know the handicaps.
I know how donations are collected.
So, a great hold is necessary. Certain
institutions eome forward with laud-
able objectives and they do it very
well, but there are certain others who
make it a mere commercial concern
and want to start these things on a
commercial scale. So, greater care
will have to be exercised in these
matters.

As a result of the achievement of
Independence, greater importance has
been given to this kind of education.
A high quality education in engineer-
ing is very necessary for our scienti-
fic development. When we see the
development of our Plans, we find the
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lack of technical personnel. There is
a lot of cry about these things. In
order to produce scientific personnel,
and make up for the deficiency, our
own institutions should be developed.
From that point of vigw, 1 welcomed
in 1961 itself the upgrading of the
four institutions of technology, and
now the Delhi College is being up-
graded. The Minister has already
given the reasons why this is going
to be upgraded. The U.K. Govern-
ment is giving up help and a number
of professors are working there, and
their number is going to be increased
to 15, and they are going to increase
the gift and aid also. So, it is but
natural that that understanding has
come about between the Government
of India and those authorities, namely,
that this should be made an indepen-
dent body with a high status of its
own so that the professors and the
Government could work on that level.

From that point of view also, I
would plead with the Minister that a
similar college now existing at Surat-
kal near Mangalore may also be up-
graded. It is a regional engineering
college. My hon. friend the Minister
knows about it; the others are also
fully aware of it. The Minister said
that this Delhi College started as a
regional engineering college. Similar-
ly, that college was also started as a
regional engineering college, with
good equipment and is very ably
assisted by staff members there. The
Minister has been able to secure a lot
of help from the Canadian Govern-
ment and with a little assistance from
him,—it is possible to get more assist-
ance—that college could be upgraded
also. On this occasion, it will not be
out of place for me to plead with him
that along with the upgrading of the
Delhi College, this college also could
be included. In fact, the Mysore Gov-
ernment, particularly the Chief Minis-
ter, Shri Nijalingappa, has alsp written
to him about it in these matters. Only
the other day, while inaugurating the
Malnad engineering college in Hasan,
in Mysore State; the Minister has seen
it exhibited what kind of education
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should be there and we all have
appreciated it. I think that you, Sir,
coming from that part of India, could
add your weight—perhaps not from
that Chair but by other ways—and
impress upon the Minister to see that
the Suratkal engineering coilege is
also included in this scheme. It has
also got a similar aid from Canada
and it could be upgraded if only the
Minister makes up his mind. Now
that this Bill is on the anvil, I thought
I shouid bring these points to his kind
notice.

I have nothing more to say. The
hon. Minister has given an elaborate
description as to how these institutions
have to work and about the Visitor, the
Senate, the Councils and all those-
things. With all these things I am
sure men of great intelligence, men of
technology and men of scientific know-
ledge will come out from these insti-
tutions who wil] certainly do great
work in this country and earn a name
not only in our country but also bring
a good reputation for our country in
the international field.

Some hon. Members rose—

Mr. Deputy-Speaker: Shri Gauri
Shankar Kakkar—
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) Mr. Deputy-Speaker: I think there
Is quorum. Do you want me to take
a count?

Shri Kachhavaiya: I think there is
no quorum.

Mr. Deputy-Speaker: The bell is
being rung.—I think there is quorum
now. Shri Gauri Shankar Kakkar may
proceed now.
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Shri Gauri Shankar Kakkar (Fateh-
pur): Mr, Deputy-Speaker, Sir, T
stemd to support this amending Bill.
14 is, of course, a great pleasure that
oug Delhi institution is going to be-
come a national institution. But I
have to say certain things.

While bringing this amending Bill,
the hon. Minister should recall the en-
tirg working of these technical institu-
tioms preparing students in the course
of engineering. Generally, it is our ex-
perience that when the students actu-
ally go for admission to these institu-
tions they have to face much more
difficulties than what they would have
to face in taking the IAS or PCS exa-
mination. It is on account of this fact
that we are not succeeding in produc-
ing adeguate number of engineers re-
quired for the implementation of our
Plan.

My suggestion is that there should
be an attempt at creating such institu-
tions at the infancy stage, say after
matriculation, and let those institu-
tions be affiliated to the technical col-
feges so that the students who want
to study in those institutions which
are affiliated to these technical insti-
tutes may get admission by virtue of
the usual annual promotion. My sug-
gestion is that in the science course
for matriculation there should be two
separate divisions. Those students
who are preparing for engineering
must have a separate course so that
they may get easy admission to all
these institutions. It would not be
difficult, Sir, if all these technical ins-
titutiong have some other institutions
afliliated to them, some other
institutions which are actually work-
ing as feeder institutions. TIf that is
dore, the hard copmetition for admis-
sion to these institutions will not be
there and admissions will become easy.

1 have got one more suggestion and
that is with regard to private institu-
tions. They should be scrutinised by
a Beard. If they are found to be
working succesifully and if they have
sufficient capacity, they should also be
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affiliated. In that way we would be
able to get a good numbar of trained
engineers. At present we are short of
engineers. With oxly fouy or five such
institutions it would not be possible
for us to have adequate number of
engineers unless these private institu-
tions are also given encouragement.

With these two suggestions, that
there should be institutions preparing
students for admission 1o these
national institutions in order to avoid
the hard competition just like the com-
petition in the IAS or PCS examina-
tions, and, secondly, that the private
institutiong  which are seriously
attempting to prepare students in
these courses should also be affiliated
to these institutions after proper exa-
mination so that they may stand on
an equal footing and there will no
distinction or discrimination in the
matter of Degree awarded by the pri-
vate institutions and the Degree
awarded bv the institutiongs covered
by this Bill, I support this Bill,

15 hrs.

Shri Sham Lal Saraf: Sir, while
supporting this Bill I would like to
make a faw observations which I feel
are necessary after I have heard my
hon. friend Shri Warior.

Firstly, I must congratulate the
Ministry and the Minister for helping
the country in increasing the number
of these technological institutions very
rapidly. I think that is a great
achievement and should receive appre-
ciation from all

’

1 have been observing two things.
I{ is all right that the institutions are
increasing in number every year. But
the quality of teaching staff is not
being equally improved. The number
of quality teaching staff is not increas-
ing. It may be, firstly, because we may
not have as many peopls available
within the country. Secondly, the
equipment which is very very neces-
sary to train our engineers and tech-
nologists is equally lacking. We are
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lacking in both. In this particular
case I am very happy that our Gov-
ernment hag been able to collaborate
with the Government of Great Britain
and we have been able to get techni-
cians, professors and also the equip-
ment required for these institutions.
(Interruption). 1 may tell my hon,
friend that keeping money alone is not
enough. Budget allotment alone is
not enough. Placing orders alone is
not enough. We have to get the
quality of equipment that we require.
Then alone our institutions will be
able to train our students to the de-
sired extent.

Another point is, as far as post-
graduate engineering courses and
higher engineering courses are con-
cerned, let us trv to confine our acti-
vities in setting up such institutions
for providing such opportunities for
our intelligent and promising engi-
neers and technologists in the coun-
try. I {feel that very little opportunity
is available fo our engineers today.
The other day when four or five of
our Members of Parliament were sit-
ting together we happened to meet a
promising engineer, a first-clasg engi-
neering graduate. One of us asked
him: “What would be your future?”
He said: “I would become an engi-
neer”. We told him that in view of
his qualifications and merit he should
go in for a teaching profession. What
ke said was “We have little respect
while we work ag teachers”. He said
that he was not worried about his
emoluments, but he would get respect
if he goes as an engineer. Even
though people say a number of things
about engineers—I would not like to
e the expression he used—he said
he would get respect as an engineer
whereas if he goes as a professor no-
body would care for him, Therefore,
what is needed is, ag is our tradition
ang our culture, we should see that
the teacher has his right place in the
country. Te first plate in the society,
in money, power, respect, in fact in
everything, should be given to the
teacher. Therefore, the Minister of
Scientific  Research and Cultural
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Affairs and his Ministry should try to
improve the position of the teacher.
That will create a tremendous psycho-
logical influente upon the teacher and
the taugnt and, I think, on the coun-
try as a whole.

Secondly, the quality of teachers is
very very important. I have a few
submissions to make on that also. I
had oceasion to go round some of these
institutions. Permit me, Sir, to men-
tion here that in certain placesg I have
found that the men on the top have
succeeded, somzhow or other, to keep
a few men of their choice, or of their
own liking in all the important posts.
That along is telling very much upon
the fame, upon the very working of
some such institutions. We kave to
be very careful ang cautious about
such things so that these may not hap-
pen in the future as they might have
happened in the past.

Then, we have to restore the posi-
tion of the teachers by giving them
better and improved emoluments. At
the present stage of development of
our country, we cannot do anything
substantial unless we get the active
support of our teachers, technologists
and scientists which we can get only
it we give them proper emoluments.
Without our engineers, scientists and
technologists we will not be able to
do much for the country. Therefore,
our effort should be to restore their
position and give them proper emolu-
ments and other facilities,

Coming to the question of admis-
sions, about which my hon. friend has
said certain things, as far as backward
areas or classes are, concerned, no
doubt we have to give them some pre-
ference under the Constitution, But
I can say from my personal expe-
rience that under the garb of protec-
tion or reservation talent is not at all
being encouraged. I had occasion to
discuss this subject. with my hon
friend, the Minister, a few years back
when he said, quite rightly and cor-
rectly—I stil] remember it—that a
ﬁxed bereentage of seats in all eolleges
in the country, be they tectnical, tech-
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nological or scientific, be given to the
meritorious students. With regard to
reservation, since we cannot do away
with it now, there should be a specific
period after which it should not be
there.

This is not the time to speak in de-
tail about the number of experiences
that I have had during the past few
years while going round institutions
like that, about the difficulties they had
to face or surmount in the matters of
admission, promotion, appointment and
so on and so forth. So, I particularly
welcome the setting up of this institu-
tion and the bringing in of this Bill in
this Parliament, firstly, because it is
located in a central place in the coun-
try, in Delhi, and it is a unique insti-
tution. Secondly, a common difficulty
which any institution has to face after
it is set up is to get good teachers and
proper equipment. I am happy to
hear that this institution has solved
both those difliculties. I wish this ins-
titution well and I wish also the Minis-
try well.

At the time of the last budget, while
we were discussing the demands relat-
ing to this Ministry, a suggestion was
made that efforts should be made to
get back some of our engineers, tech-
nologists and scientists who have gone
abroad. While replying to the debate,
I hope the Minister will drop some
hints as to how far h~ hz: succeeded
in that. That was a concert:d appeal
on the part of all of us, members be-
longing to all parties, when the budget
was discussed last time. So, I am
sure, some reply would be given on
that point. With these words, I sup-
port the Bill.

Dr. Sarojini Mahishi (Dharwar
North): Mr. Deputy Speaker, with the
growth of industry and technology in
the country, there ig a greater need
for technical personnel and so the
number of institutions imparting ins-
truction in technology and engineering
has also to be adequately increased.
But at one end, we find that degree-
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holders are appointed as overseers
because of the glut in the supply as
there are a large number of institu-
tions in that area while, at another
end, for want of qualified people,
sometimes overseers are promoted as
engineers. Therefore, there 1s no
balance as regards the number of ins-
titutiong imparting instruction and the
number of qualified persons coming
out of the institutions. Now that we
have passed a Bill to have an All-
India Service of engineers for road,
irrigation and power, I am happy that
there wil] be some balance maintain-
ed in matters of appointment, recruit-
ment to service, promotion etc.

It is quite a commendable thing that
the Delhi Institute of Engineering and
Technology is going to be upgraded as
a national institution. But, at the
same time, I wish to know one taing.
This institution. which was working
as a voluntary crganisation, wich ad-
mitted the fr:t batch of students in
tho year 1951, which was registered
under the Indian Societies Act, 1860,
is now 1ing to be upgraded as a
nations! institution. Formerly, it was
getti~« financial assistance from the
Cca :at Government. Now, is it going
to be considered as a voluntary orga-
nisation getting grants-in-aid? I am
asking this question because it has
been stated in the Financial Memoran-
dum:

“The total outlay on the scheme
is, however, expected to be of the
order of Rs. 5:65 crores (exciud-
ing the cost of equipment to be
received from the UK.) and ulti-
mate recurring grant from Gov-
ernment will be of the order of
Rs. 656 lakhs per annum.”

Is it right that an engineering insti-
tution which formerly was getting full
financial aid should now be considered
as a body getting only grants-in-aid?
I hope the hon. Minister will kindly
explain this.

Secondly, as regards admission to
the colleges of engineering and techne-
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logy, there is a greater restriction and
different State Governments have
made different rules. The rules are
not uniforr because they depend upon
the conditions prevailing in those
States. Admitting al} these things,
may I say that full justice is ct be-
ing‘ done to merit in some of the
St{ates? Because encouragement has
to be given to students belonging to
backward classes, Scheduled Castes
and Scheduled Tribes, students having
merit and students who have obtained
good marks in the examinations are
10t admitted to these institutions. 1
do not say that the students belonging
to the backward classes or Scheduled
Castes or Tribes should not be en-
couraged. They must be encouraged
and given full facilities and amenities
for their education. But, at the same
time. there should be no concession
given to students who have obtained
less number of marks. Certainly, no
one would like to die at the hands of
an inefficient doctor merely because
he happens to belong to a backward
class. Similarly, no one would like to
allow or permit a particular project to
suffer on account of the inefficiency of
an engineer merely because he belongs
to the backward class or Scheduled
Caste or Tribe. So, I would plead let
merit be taken into consideration and
let students be admitted only on merit.
While proper amenities and facilities
should be given to the students of
backward communities, Scheduled
Castes and Scheduled Tribes for con-
tinuing or furthering their education,
no concession should be given to them
at the time of admission. Such a step
will help to increase the efficiency, to
give proper training and to exesute
one’s duty as an engineer or as an ex-
per in technology.

We are very happy that the Delhi
Institute is being upgraded and the
UK. Government is taking greater in-
terest in it and the services of ten
professors under the Colombo Plan
are being made available to the Ins-
titute. We are also happy to learn
that Indian professors can be sent
abroad for further study and in course
of time this institution will assume -
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ternational importance. But, at the
same time, as one of my hon. friends
on this side has suggested, let such
institutions be spread all over the
country. I think five institutions will
not be adequate to meel the growing
demands of training in technology and
engineering in the country. Thevelore,
1 hope the Minister wiil consider the
schemes of other States alse for up-
grading institutions, because without
the fostering care of the Central Gov-
ernment no institution started 1 the
private sector will be uble to thrive.
Especially now when pdrivate institu-
tions are not able to come up and
thrive, it is quite essential that the
Central Government shouid come to
the aid of private institutions. At the
same time, we should see that pri-
vate institutions are not reduced to
the position of commercial concerns,
reserving seats ten or fifteen years
ahead on receipt of money because
then only a fortunate few would
be able to get admission. In that
case, even if the students have merit,
unless they are born with a silver
spoon in their mouth, they will not get
admission tn these institutions. 1t is
upto the hon. Minister i0 see that ad-
missions into all the institutions in the
country are properly regulated, that
adequate number of instilutions are
also started, that private institutions
are given full aid and encouragement
and that such of the private institu-
tions as have some standing are up-
graded as institutions of nationa! im-
portance.

Shri Priya Gupta (Katihar): Sir,
while offering my hearife!t congratu-
lations on the attempt to upgrade ins-
titutions of training in India and for
conferring on this Institute at Delhi
the status of the Institute of Techno-
logy, 1 request the hon. Minister to
take note of a few observations of
mine.

There are different periods of time
for holding examinations after passing
which a student becomes eligible for
admission to cuch courses, Since it is
an all-India institute and since it can
take students from all over the coun-
iy, there must be a specifie system of
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ng for applications for admission
_ bys who have just appeared
examination the result of which
nat out and, thercfore, have hesita-
tiva ‘n their minds whether they
sho1id apply for admission or not are
not praveated from taking the chance.

Sccondly, since there is no bar in
respact of age in most of the univer-
sitics or Higher Secondary School
Examination Boards as to when one
shou!d pass Matriculation, School
Final, Higher Secondary or any other
such examination, there should be no
minimum age fixed for admission into
this College.

Thirdly, we have been talking in
this House about the prestige of school
teachers. For example, during the
debat~ on ‘the Bill just preceding this
many more things regarding integrity
and other things were being talked.
These things could be inculcated only
through the forum of teachers. Unfor-
tunat=iy, the Government of India is
apathetic to two things, namely,
education and medical aid, because
these ar2 non-z2arning departments. In
the Railwavs we have seen that the
Comm-=reial Department earns the
mon=y and the Engineering Depart-
ment spends it, and Emergency De-
partment Cadres, »’z, gangmen are
neglected.  But since thes. .piri-
ments do not fetch any money, the
Government seems to be callous to
them though in the Constitution of
India we have vouchzafed so much for
imparting education and for giving
medical aid. So, I would submit that
at least the Government of India
should care to give a status to the
teaching staff. Tam a son of a teacher
and 1 have seen my father working
round the clock but still not getting on
the same footing as an ordinary burra
babu or a chhota babu earning money
in a court because the criterion has
changed. Formerly in our country
there were four classes, the Brahmins,
the Kshatriyas, the Vaishyas and the
Sudras. Now, unfortunately, al] the
aristrcracy is made up of one class,
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that is. of those who have got money.
If v at will be the criterion for popu-
lacity in society, the Ministry of Edu-
calion or Scicntific Research, or the
Government of India should think
about what is to be done. Ycu can
talk whatsoever or give lectures about
tocial equality, integrity, honesty and
all these things, but these things can
never happen in this country unless
the lot of the teaching staff is improv-
ed. T cannot show the way for that.
Shri Humayun Kabir is a professor
and he was also the President of the
B.A. Railway Employees’ Association
of which I was a member. From that
point of view he is senior to me and
he can show us the path. 1 appeal to
him that he should try to do what-
ever he can do for finding out a place
for the teaching staff in the society

Fourthly, we in this House have
senctioned many engineering colleges.
We have heard about the Silchar
Engin-ering College having been
sanctioned. I do not know whether
it has started functioning or not.
There are many colleges, as  Shri
Warinr and cothers have pointed out,
without any material for the classes.
Fv-r the minimum requirements for
the first-year or second-year classes
are not supplied in the practical
rlnssns: but it is a full-fledged college!
». that should be looked into,

Lastly, it should be considereq as
to whom the overall management of
the College should be entrusted or in
which direction there should be an
altempt made for a change for the
better running of the institution so
that redtapism or pressure, directly
or indire~tly of certain high quaters
or of some vested interests may not
influs=nce the correot running of the
institution by the staff. By this I do
not 'mean that a long rope be g'ven
to the man in charge of the institu-
tion. I pray and submit to the hon.
Minister, since he is a professor, to
look into this and see that at least
today when we are crying so much
for a better out-turn of students, not
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orly of the stamp required, the teac H-
ing forums are honestly domg s
jobs and thal they can take inspdira-
tion from somewhere for dedicating
their lives to teaching.. We hav:
seen Professor Satyen Bose etc. who,
once when they entered the labora-
tory with their students were busy
for the whole night. There was
something which was goading them
and was giving them inspiration.
Our Government should create such
inspiration so as to attract people to
the teaching profession, Recently,
when I came by air from Cooch
Behar, one professor from the Gov-
ernment College came with 'me to
find out some service in a commercial
firm since he was a science scholar.
I told him that even if he got less
money he shculd not give up the post
of a professor. When can the coun-
iry create that condition when all
wil] chcose thig profession? The
Ministry should try to create that.

Shri Basumatari (Goalpara): Sir,
I wholeheartedly support this Bill.
This Bill had beepn introduced at an
appropriate time, Without technolo-
gical and scientific institutes we can-
not build up our nation. Since the
inception of this institution, the num-
ber of students has increased, but the
seats in the polytechnics and other
schools are not sufficient, I do not
know about other States but as re-
gards my State I can say that. So,
we have a de~rth of technical insti-
tutions and it is a right step taken
by the Government to upg-ade the
Telhi College of Engineering and
Technology.

If we want to build up the national
strength, we must increase the num-
ber of technical schools and science
colleges. Bu* what is it that we
find in the country? There is a ten-
dency among the people to have ‘more
and more colleges for arts and more
and more schools for just general
education. If you compare it with
other countries, you will find that
there it is quite different. In other
countries it will be more difficult to
g2t admission into arts institutions
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but it is easy to get adrnission ints
tuchnological schools or science col-
leces. So, there it is quite ‘he reverse,

The hon. lady Member who just
now spoke said that Schedul:d Castes
anGe Scheduled Trio.s students had
bezn given consideration bacaus: of
which the standard is going to dete-
riorate. She had the apprehension
that s:andards will deteriorate, I do
not find any logic in that. Not only
in technical schools or institutes but
everywhere there should be reserva-
tion for the Scheduled Castes and
Scheduled Tribes in pursuance of the
Constitutional guarantee for them.
But she spoke contrary to the Con-
stituitonal guarantee for the Sche-
duled Castes and Scheduled Tribes.

As regards my State, we have
found that whereas students helong-
ing to other classes and obtaining
first and second divisions are admit-
ted, Scheduled Castes and Scheduled
Tribes students even though they
have passed in the third division are
admitted. Not a single scheduled
caste student §nd scheduled tribe
student who got admitted got pluck-
ed, rather they passed with credit. I
can assure you that. What I want
to say is that scheduled caste and
scheduled tribe students were not
getting any facilities in those days.
So, they kept away from other sec-
tions of the people. They could not
get any facilities during the British
period, Now they have come to light.
They are equally good. rather they
are best. For example, 1 come to
my own State. In my own State
there are 17 direct recruited IAS
Officers and you will be surprised to
know that out of these 17 IAS
Officers 13 Officers belong to Schedul-
ed castes and scheduled tribes, They
have come out of competition. They
have competed and passed, not by
anybody’s grace. As you know,
there is no question of grace with re-
gard to IAS cadre, Therefore, where
is the question of deterioration of
standards? I cannot understand this.
Why shoulg there be such an appre-
hension? We ishould bring them
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to the same level. I do not see any
apprehension about deterioration of
standardg which would retard the
development of the country. So, I
hope the Minister concerned wrill
bear in mind not to listen to those
wio stand against the guarantees
provided in the Constitution. (Inter-
ruption). We have not reached the
stage what Mahatma Gandhi said
that we should bring them to the
s~y level within a specific period of
time. We have not done that, 1
am surprised to sze when the mem-
bers are elected and they come 1o
Parliament with a freedom of speech,
they go against what Mahatma
Gandhi stood for. Therefore, I ap-
peal to the House not to listen to
those who could not realise the dream
of Mahatma Gandhi to build up the
nation and to bring all backward
people to the same level.

With these words, I commend the
Bill.

Dr. Molkote (Hyderabad): Mr.
Deputy-Speaker, Sir, as the Chairman
in-charge of a polytechnic for eight
years, let me make a few observa-
tions.

First of all, I would like to make
an observation with regarg to the
admission of students. I would like
to say that t'ie Ministry should call
for data from all the colleges regard-
ing the number of students that were
admitted with their marks and find
out how 'many of these students who
obtaineg less than 50 per cent marks
at the time of entrance have been
able to get through their examina-
tions—first, second, 'third and fourth
years. It you look at it, you will
find, whether it is a backward class
or a scheduled caste or a forward
class, that students who had obtained
less than 50 per cent marks have not
been able to, in the majority of cases,
pass through the examination. Many
of these schedijled caste students
that get admitted have been obtaining
Jess than 50 per cent marks. You
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will find that many of these students
get themselves admitted in the lure
of becoming engineers and often-
times they continue because of the
lure of scholarships. Otherwise, they
have been complete fiailures. So,
firstly, I feel that the Ministry, while
fixing the percentage of seats that
should be made available to the sche-
duled castes and scheduled tribes,
should equally say that students who
obtain less than 45 per cent or 50
per cent should not be admitted. 1
am not fighting with regard to the
percentage. But I am fighting to see
that many of those students who get
admitted do no become a waste and
that everybody should be able to
pass.

Secondly, I also find that there are
a number of colleges wherein stud-
ents are admitted who obtain more
than 60 per cent or 62 per cent marks
—that is the minimum. That means
they are all first-class students and
in many of these colleges again ‘hare
have been failures. Either ‘he
students are inattentive or the parents
do not pay sufficient attention o
their wards, Or, the teaching is very
bad, The stuff that we are gettiag
is extremey low. One should fnd
out the cause as to why there are
failures in these colleges. This s
absolutely necessary in order that
thes money that we spend on these
colleges is spent properly and we get
the maximum results. Even today
we find that in many of these techni-
cal schoolg and colleges -tuden's do
not pass—more than about 50 per
cent do not get through. The reasons
have got to be found out and what is
to be done must be done.

Thirdly, some hon, Members have
remarked that it is a question of
money, I entirely agree that money
is absolutely necessary. But we do
not get the proper type of technical
men. They might have passed. They
are unable to express themselves be-
fore the students and many of such
teachers are found in many of these
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colleges. That is exactly one of the
reasons why they are failures. We
are finding it exceedingy difficult to
get good men, I congratulate the
Ministry for increasing the salary of
‘many of the teachers. But even so,
we are not getting the proper men
for these colleges, The increase in
the tempo of admissions, the increase
in the number of colleges, the in-
crease in the salary of teachers—all
these things are there. But unless we
improve the standard of teaching, the
results cannot be achieved. That can
only be done by getting experts, pro-
per men, into the teaching line. It
is exceedingly difficult. How is it
sought to be done? Whether more
pay has got to be given or we have
got to pick and choose is a matter
which the Ministry should look into.

15.32 hrs.
[Sar1 KHADILKAR in the Chair.]

Fourthly, this is the point that I
would like to make, As it is, we are
only opening colleges in three lines:
civil, mechanical and electrical and
nothing more, We find that most of
the civi] engineers coming from the
colleges are already not being oem-
ployed in a number of cases. Some
of them have got to wait for six
months or a year, possibly even
longer. Many of them are rushing
to get training either on the mecha-
nical side or on the electrical side—
‘more on the mechanical side. The
tempo of intake of students in these
colleges has increased. Therefore,
facilities to be made available in these

colleges have got to be altered.
Quite apart from that, engineering
skill is also necessary. I feel that

the Ministry should, instead of deve-
loping more and more colleges, diver-
sify all these courses, In many of
these colleges, teachers are not get-
ting sufficient number of hours 1o
teach, There is a wastage. 1f we
diversity the courses, then more
teachers will be able to teach and we
will be able to economise in the ex-
penditure as well.

SRAVANA 22, 1885 (SAKA)

Technology 250
(Amendment) Bill

These are the various means which
the Ministry should attend to. I wel-
come the Bill that the hon. Minister
has presented before the Hcuse, I
congratulate him for doing so.

Shri Humayun Kabir: Mr. Chairman
Sir, I am very grateful to the hon.
Members who have taken part in the
discussions for the very kind re-
marks they have 'made about the
Ministry and its work. It is very
gratitying indeed to find that friends
who are sometimeg inclined to dis-
agree on ‘many political issues,
neverthless recognise the identily of
our interests and try to develo® a
common outlook so far as the indus-
trial and technica] development of
the country is concerned. I shall try
to deal with the points raised by
d'fferent hon. Members and then
make one or two genera] remarks.

My hon, friend Shri Yashpal Singh
ig a great admirer of Roorkee and I
ad'mire his loylty to his mother in-
stitution. He said, he was associated
with it, But then I did not under-
stand why he should want to enter
into one of the institutes or colleges
that we are starting if he is already
a product of Roorkee.

Am Hon, Member: He is interested
in education.

Shri Humayun Kabir: Yes, but so
far as he is concerned, the question
of admission, the question of age
would not now arise, He has cited
h'mself as an example of one who
wanteq to enter the Delhi Institute
of Technology.

Shri Kashj Ram Gupta (Alwar):
He wants to be an engineer now.

Shri Humayun Kabir: He raised the
question of admissions and wanted
that the admissions to the Indiam
Institute of Technology, Delhi, as the
institution will now be called, should
be on the basis of competition. I
would like to inform him that this is
already the case. All the admissions
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this year were on the basis of a com-
petitive examination as ig the case
with the other Institutes of Techno-
logy. So, his suggestion has already
baep given effect to.

Then, he talked about consuliing
Roorkee. We shall certainly consult
not only Roorkee bu: also other such
inssitutions, I have great admiration
for Roorkee, but I hove my hon.
friend wil] forgive me if I say that all
wisdom is not concentrated in Roorkee
alone. There are a number of cther
institutions: also in this country
which have equally high prestige, and
some of them have acquired an inter-
national reputation. So, we shall
consuli all of them and alse experts
from cutside India, wherever reces-
sary.

The only point where I differ from
him is about age restriction. I think
that there should be an age restric-
tion. For those who want to enter
into the engineering profession after
the normal period, there are several
avenues already open, We have the
parb time courses of the diploma, and
we have the examinations of the
Indian Institute of Engineers. Anyaone,
without any regard for age can take
these examinations and these courses
and qualify to beccme an expert engi-
neer without competing with young
students. These educational institu-
tions are intended primarily for the
coming generations, and, therefore,
some kind of an age restriction both
as a maximum and as a minimum is
necessary.

My hon. friend Shri Himatsingka
referred to the difficulties of admis-
sion and wanted that because there
are difficulties of admission, therefore,
the institutions should be multiplied.
I am sure that this will not be the
view of this House. We want expan-
sion, and as I told the House earlier,
we have expanded threefold during
the last five years; frem 6,000 admis-
sions a year we have gone up to
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18,000 admissions a year, and we shall
surpasg the target for the Third Plan
next year, Instead of in 1966, in 1964
{tself, we shall have gone beyond the
target for the Third Plan. 1 think
that this is a sufficiently high and
fast rate of progress, and any further
acceleration may lead to deterioration
of standards which I am sure nobody
wants.

Also, it i3 not enough to say that
simply because a student wants admis.
sion to an engineering college, there-
fore, an engineering college should be
established. We have to lock to his
compe'ence. We have to look to the
requirements of the country. We have
increased the number of engineers in
this country in the last ten years by
more than four times. From the
figures that I collected, I find that
there were roughly 60,000 engincers
in India in 1950, but in the year 1960
the number of engineers in India was
250,000. I compared those figureg with
those of China. It may be of some
interest to hon. friends here to know
that China had gone up to 210,000
engineers in 1960, so that we were -
still e-nsiderably in advance of China
up to 1960, though China is making a
very great effort to catch up with us.
But we do not want to have any fall #
in quality. Unfortunately, in Ching, !
there has been a fall in quality. When '
one of the Ministers from China came
here and discussed with the late’
Dr. B, C. Roy, one of our greatest
physicians and also a great educa- :
tionist, and suggested that they would ‘
turn out doctors after training them
for a year or a year and a half, Dr.
B C Roy in his characteristic way
said that they would not turn out
doctors but licensed murderers. Cer- |
tainly, we do not want fa turn out’
licensed murderers whether it is in the
field of engineering or in the field of '
medicine. Therefore, while we wan!:
expansion, we shall have to look to!
the reguirements of the country, we:
shall have to lock also to the avails-i
bility of the tearhing personnel and;
the availability of equipment, There-i
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fore, I am sorry that I cannot accept
the suggestion of Shri Himatsingka
that just because there are students
who want to get admitted, therefore,
new institutions should be started in-
discriminately. Shri  Himatsingka
sp:.ke as if these five higher technolo-
gical institutes were the only places
where engineering is taught. They
have forgotten that there are today in
India more than a hundred engineer-
ing colleges. We have increased the
number considerably in the last five
years, and as I said, the admissions
are over 18,000 per year, and will be
some 20,000 next year.

My hon. friend Shri Warior raised a
number of interesting points. He quite
rightly emphasised the quality of
training, and he pointed out that unless
the training was improved, we might
very often get sub-standard candi-
dates, In a way, his speech was a
reply to the speech which was made
by my hon. friend Shri Himatsingka
and a few other Members who want-
ed expansion at a very rapid rate. I
would only inform him that we are
making every cffort to improve
standards in a number of ways.

First of all, we are trying to attract
a better type as teachers in the en-
gineering and technological Mnstitu-
tions. There has been considerable
improvement though 1 am not fully
satisfied. I would like conditions to
be improved still further. But, never-
theless, to offer a starting salary of
Rs, 410 1o a young man of 23 or 24
with the prospect of going up to about
Rs. 2,500 if he is fit is not too bad,
considering the conditions in our
country. Today, an engineering tea-
cher in an engineering college can
start at Rs. 410, and if he is good
enough, and can become the principal
of a post-graduate engineering college
or a director of one c¢f the higher
institwtes of technology, he can go up
to Rs. 2,500 or even Rs. 3,000. There-
fore, the scales are not so bad as they
are sometim-s represented to be
th-irgh I agree that we should try to
improve them still further and get
more and more qualified people and
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people of a high ability into the teach-
ing profession,

The second thing that we have done
in this matter is the introduction of
training facilities., We have sent peo-
ple for training abroad. We have also
developed training centres inside the
couniry itself, and very generous
scholarships are offered to engineering
graduates, if they accept these training
programmes; the only undertaking
that they have to give is that they will
continue as teachers for a stipulated
number of years. I think that ag a
result of these measures, to some ex-
tent, the difficulty has been overcome,
not entirely, but to some extent.

The third suggestion that we have
made is that retired engineers of ex-
perience may alsp be given facilities
and may also be given the opportunity
to serve as part-time teachers. Some
of these retired engineers may not
have much academic standing, but
many of them have a great deal of
experience, and as part-time teachers,
they can certainly help. We are also
trving to draw upon industry, and by
some kind of an arrangement, if they
will depute occasionally some of their
more qualified and expert personnel,
this would certainly improve the
quality of engineering teaching in this
country.

Then, Shri Warior and a number of
other friends raised the question of
diversification of engineering teaching.
A number of hon. Members spoke as
if there were only three departments
in this country, namely civil, mechs:-
nical and electrical engineering. Again,
T have to point out that this is not the
case. In g place like Kharagpur,
there are already fifteen departments,
that is, separate departments. and a
number of other departments are
being develooed. In fact. the general
pattern todav is that in all engineer-
ing colleges, that is, new engineering
colleges, wherever there are suitable
facilities and the opportunities, we try
to have other courses in addition to
the three, But these three are basic,
and these three will remain, but even
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there, a very interesting change is
taking place today. Even five years
agc, the largest number of admissions
were to civil engineering. Today, that
pattern has already changed, and in
some of the higher institutes of tech-
nology and in some of the new insti-
tutions, a larger proportion of students
are going intc mechanical engineering,
into electrical engineering, into metal-
lurgy, intg telecommunication, into
agricultural engineering and other de-
partments than those taking to civil
engineering. At one stage, practically
half the population in the engineering
college was civil engineering popula-
tiz-n. Today, I do not think that the
civil engineering quota will be more
than 25 per cent in many of the new
colleges, and in some colleges, the
quota may be even less. So, the
diversification has started.

But, Shri Warior's other suggestion
that we should immediately start spe-
cialised institutions is one which I
think is not quite suitable for our coun-
try as yet, When we were thinking
of establishing this great institution,
namely the Indian Institute of Tech-
nology at Bombay, we had very ela-
borate discussions with the Soviet
authorities and Soviet experts who
believe in specialised institutions of
this type. After discussion, they also
agreed that in the conditions of our
country, it would be better to have
the type of institution which we have
actually developed at Bombay rather
than have  specialised institutions
which they have been trying to deve-
lop in their country. I think that the
experience of the Soviet teachers in
Bombay is now paying certain divi-
dends inside the Soviet Union. Dur-
ing my last visit there, T heard that
some of the teachers are inclined to
think that the pattern which was
developed at Bombay has certain
advantages, and at least some of the
Scviet institutions will move in that
direction, so that the experience they
gain here and our experience will be
of advantage to them. Therefore, this
suggestion of Shri Warior is, I think,
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premature, and we do not think that
it would be desirable for the country
at this stage.

Then, Shri Warior and a number of
other friends referred to the shortage
of equipment and the question of
foreign ex.hange in that connection. I
think it was another hon, Member who
said that on the one hand there was
shortage of equipment and on  the
other there were a few institutions
which had a surplus of equipment.
Both are equally undesirable. Short-
age of cquipment is generally due to
the difficulty of foreign exchange, and
we have taken up this question re-
cen:ly. I hope that within a fairly
short period, this will largely be over-
come.

I would also like to point out in
this connection another effort we are
making. We want as much of the
equipment as pcssible to be manufac-
tured within the country itself. Today
[ think it is true to say that so far as
polytechnics are concerned, over 80
per cent of the equipment is locally
available, So far as engineering col-
leges are concerned, I think over 60
per cent. can be made within the
country, We are trying to see that
the balance also is manufactured
within the country as early as possible.

Shri Warior referred to shortage of
trained teachers and disparity of
salaries. I have already dealt with
these points. He passed on to another
point which is very interesting: the
private institutions and their resources.
He probably is not aware that so far
as engineering colleges are concerned,
no new college can be started with
our approval, unless there is a mini-
mum guarantee of a certain amount,
and that guarantee from the private
agency is countersigned and reassured
by the State Government concerned.
He himself may know that in one
college in his part of the country some-
where in the cxtreme south, where a
private institution had in this way
given a guarantee and later on were
not able to fulfil it, we held the State
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Government to their under-writing.
So the ‘State Government came into
the picture and took it over to deve-
lop it as a State institution with the
necessary financial resources.

The d:fficulty arises only where
colleges are started without anybody's
permission or knowledge. I know in
the last year or two a number of col-
leges like that have developed, un-
fortunately—mainly in one State, This
is a malady which, fortunately, has
not spread to any other State. But
unfortunately for that State it has
become almost endemic there, 1 had
the opportunity of discussing this with
the Chief Minister of the State very
recently and we have come to certain
agreements, He has wholeheartedly
approved of suggestions which, I am
sure, will stop this kind of develop-
ment in future, In future, these col-
leges will also be required to deposit
a substantial amount with the uni-
versity or State Government concern-

Shri Basumatari: Which is that
State?

Shri Humayun Kabir: I do not
wish to mention the name of the State.
Those who belong to that State know
which State I am speaking of. If I have
to praise, I will mention the State; if
I have to ‘dispraise’, I will not men-
‘tion it.

‘We have come to an agreement, and
I believe, this state of affairs will be a
matter of the past and we wil] be
able to deal even with the colleges
which have started in this way in the
last year or two.

Shri Ranga (Chittoor): 1 hope no
effort will be made to prevent that
kind of enterprise from growing so
long, of course, as the local govern-
ment help the sponosors to collect the
minimum required sum and build up
those institutions, because we want
more and more of them. We want
that kind of effort and initiative to
be encouraged.
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Shri Humayun Kabir: My hon.
friend wil remember that he was in
the House when I announceq about
five years ago an opendoor policy by
which we gave an open offer to any
private agency which coulq establish
a college provided it fulfilled certain
stipulated conditions. It wag under
that policy that a very large amount
of expansion took place during the
Second Plan, That policy still con-
tinues, though with certain modifica-
tions we have tightened the conditions
a little because we do not want ex-
pansion to be unplanned and unbalan-
ced, But the offer is there and any
college satisfying those conditions will
be most welcome,

Shri Warior also referred to the
question of competition and the condi-
tions for entry into the higher techno-
logical institutes. That already exists.
Therefore, it is not necessary to go
into something which is already there.

Shri Basappa referred to the ques-
tion of standards of some of these
private institutions. I agree with him
that there should be improvement of
the standards, and the measures we
have suggested, those we have adopt-
ed and those we propose to adopt will,
I hope, go a long way in removing
this difficulty.

He also expressed a wish that our
higher institutions should have inter-
nationa! standards. I am happy to say
that they have already attained that
standard. Already we have had
students from outside India, sometimes
even frem very advanced countries,
coming to scme of these higher tech-
nological insttutes for  study and
research. Their students compare, I
should say, favourably with students
from anywhere else in the world, I
am sure they will see that this stand-
ard iz maintained and they will achi-
eve reputation for themselves and
for the country,



259 Institutes of

[Shri Humayun Kabir]

Shri Basappa also referred to the
question of commercialisation of train-
ing in some of these institutions. 1
have already dealt with that. Then
he referred to the necessity of making
the training such that the students
can be immediately absorbed in com-
mercial and industrial undertakings.
That is one of the main objectives of
technical education, and the period of
apprenticeship and practical training
ensures that by and large. More than
one speaker mentioned the fact that
our young engineers are upholding
the great industrial expansion of this
country and doing things which ten
years ago could not be imagined. That
proves that, by and large, the quality
of our engineers ig quite high.

Shri BRasappa said that admissions
should be properly regulated in these
institutions. They are. It is because
they are proper that sometimes all
cannot get into them. It is because
admission tests are very rigid. In fact,
nobody outside knows who the exami-
ners are and no examiner knows who
the candidates are. All the papers are
sent to the examiners in an
mous manner and the resuli is that no
one can approach the examiners and
the examiners cannot do any favour
to any students, This examination is
held throughout India in  about—I
forget the exact number— 80 centres—
it may be 75.20,000 students have been
examined last year, which shows that
the students themselves have confi-
dence in this examination. We have
not heard any large-scale complaints
about it.

Shri Basappa: I did not doubt the
efficiency; 1 was referring to some
irregularities.

Shri Humayun Kabir: As regards
those irregularities; we can only ad-
vise the State institutions or private
institutions. We cannot introduce our
system there. I may tell the House
that this point has been under dis-
cussion with State Governments. A
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number of them are now accepting
the desirability of some kind of com-
mon admission to all the institutions
within the State.

Shri Basappa referred, to equipment,
which I have already dealt with, He
raiseq one interesting point about a
college located in his part of the coun-
try. I think he wil] remember that
in the Second Plan, we decided to
establish 8 regional engineering col-
leges; later Parliament approveq that
instead of 8 there may be 15, in the
15- States of India. These regional
engineering. colleges have also an all-
India character ang there have been
a number of admissions from outside
the State. That is one of their attrac-
tive features..

15.49 hrs.

[MR. DEPUTY-SPEARER in the Chair}

I would like that to be extended to
the other important State colleges. I
have been in touch. with Chief Minis-
ters ang Ministers of Education in
States suggesting that whatever be
the proportion, they should take some
percentage of students in each college
from: outside their States. It is good
for the college, good for the State
and good for India as a whole. Im
any case, so far as regional engineer-
ing colleges are concerned, that is al-
ready the practice.

We have also been able to gecure
through the UN Special Fund certain
promises for developing these re-
gional engineering colleges, We have
taken as the first in our list Warran-
gal because that happens to be the
first which was established. As far
as' I remember, Suratkal is No. 2
in the list. Ags soon as the full deve-
lopment of Warrangal is completed,
we shal] take up Suratkal. The pro-
gramme is to take all the 15 colleges,
one after another, and to develop
them into superior institutions in
course of time—not tomorrow, not the
next year, not perhaps in five years,
but after some time eachr of tiese
regional’ colleges may develop into an
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institute of higher technology like the
five we have already established,

Again, we have to look to the re-
quirements of the country. As I men-
tioned earlier, five years ago there
were hardly any students carrying on
research or higher studies in engineer-
ing or technology. Today we are
reaching the number of 500. If all the
15 institutions became institutions of
higher technology, the number would
be 5,000, and I do not think we can
at the moment do that, certainly not
in the next two or three years. may
be after five or ten years. The aim
is to double the number of research
workers in all fields of science and
technology in the course of the next
five years, but we cannot increase ten-
fold in five years becausc if we did so,
would probably affect quality. I can
assure him that the interests not only
of Suratkal College but of ecvery
regional engincering college in the
country would be fully kept in mind.

Shri Gauri Shankar Kakkar refer-
red to the difficulties of admission, but
I have already dealt with the point, I
think that the rate at which we are
expanding is fairly rapid, and we
should not accelerate too much. We
can have a little more acceleration
perhaps; perhaps we may have 30,000
engineering graduates in three or four
years time but we certainly cannot
expand very much farther than that
because it woulq affect quality, and
ultimately be against the interests of
the country.

He made two very interesting sug-
gestlons which, I am afraid I could
not quite follow. His first suggestion
wag that schools should be affiliated
to higher technical institutions, so
that if a student came from a particu-
lar school, he should be taken into
the higher institute as a matter of
course like a class promotion, without
entering into competition with stu-
dents from elsewhere. That would
defeat the very purpose of these in-
stitutions. These are all-India insti-
tution« where students wil] come from
all over India on the basis of an open
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competition. If a number of schools
or even a number of technica] institu-
tions are affiliated to these higher
technical institutions, that purpose
wou.q we deteated. If the training is
good, there is no reason why the pro-
ducts of these schools or technical in-
stitutes shoulq not compete on equal
terms with students from elsewhere.
And, as the number of these higher
institutions grows this difficulty
would be partially overcome,

He also seems to be under the mis-
taken idea that there are only four
or five engineering coileges in India.
The number as I saig is considerably
more than 100.

My frienq Shii Saraf referred to
the quality of teaching staff. I have
given some idea of ine way in which
we are trying to improve the quality,
but again it will take time. Unfortu-
nately, people are attracted to other
professions because of a little more
mon? .

Shri Ranga; Yes.

Shri Humayun Kabir: The difference
is not very great. and I think my
frienq Shri Ranga will also agree that
engineering colleges may not be able
to pay the salaries which industry
pays. That would be very difficuit.
Therefore, a certain amount of ideal-
ism is also necessary. I am not one
of those who believes in empty ideal-
ism. You cannot have idealism on an
empty stomach but you certainly
ought to have idealism when the re-
quirements of life have been met and
when there is also some provision for
comfort, but, not for luxuries. As 1
said earlier, the scale of Rs. 410 to
Rs. 2500 is not inconsiderable

Shri Sham Lal Saraf: Attraction
otherwise should also be created.

Shri Humayun Kabir: As for other
attractions, the hon, Members of this
House probably know that we have
been trving to offer certain other in-
ducements, but it takes a little tim‘e.
and at the moment, the demand in
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indusiry and in varioug projects of
the public sector and private sector
is so great that quite a large propor-
tion of engineers is attracteq away.
Very recently the Government of
India have introduceq another inno-
vation which I think will help. Lean
scholarships have been introduced
from this year, anq it has been laid
down that those who take to the
teaching profession after they have
completed their training will have ten
per cent of the loan written off for
every year of teaching. This will be
a very strong inducement to a large
number of able people to come to the
teaching profession, ang I hope it will
attract some of the better students.

Shri Ranga: May we have some idea
of the percentage of the lecturers
leaving the engineering colleges with-
in the first three or four years just
because salaries are much too low
and very unattractive?

Shri Humayun Kabir: I have given
the salary scales. I would say that
Rs. 410 is not very unattractive in
Indian conditions for a young man of
23 or 24. The proportion of leavers I
aannot give you. If you like I can
have it collected and place before the
House some other time, but in the first
year there is some loss. Generally
we find that those who have stayed in
the profession for three or four years
do not leave. We are getting today a
fair proportion, especially at the level
of Assistant Professors and Professors
of very able people. Some are even
coming back from industry, but their
number is very small.

Shri Saraf, as also Shrimati Mahishi,
Shri Basumatari and Dr. Melkote, re-
ferred to the question of reservation.
So far as technical institutions are
concerned, the All-India Council for
Technical Education after very care-
fu: examination laig down a policy
about three vears ago which I think
is the right policy for our country.
That policy is that no one shall go
into a technical institution unless he
has a certain minimum mark, but in
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order to cater to the requirements
of the less developed sections
of the community, the scheduled
castes and the scheduled tribes and
the backward classes, a concession has
been given to them of about
if I remember aright, ten per
cent. This ten per cent concession
wili be maintained for five years, and
from the sixth year it will be reduced
by one per cent every year, so that at
the end of about 15 or 16 years there
will be no concession at all. For five
vears full protection wil] be given,
but even then admission requires a
fair,y high standard. Generally the
minimum mark for admission in the
higher technical institute is of the or-
der of €) per cent or more, which
means that the studentg of the back-
ward communities come into these in-
stitutions if they get about 50 per
cent.

I am happy to say that once they
get in, their results are not very
different, as Shri Basumatari pointed
out. In Kharagpur I had a special
study made. Kharagpur is the oldest
of the higher technological institutions,
ang in some ways the most developed.
In any case, it is one of the finest in-
stitutions we have in India, or [ would
say in Asia. The: experience of Kha-
ragpur shows that these students who
came with a smaller mark were able,
after two years, to compete more or
less on equal terms with the other
students with higher marks, Of course,
at Kharagpur they took some speciat
steps. For these students in the first
year they have some special coaching
classes ang specia] attention paid to
particular subjects in which they may
be weak. As a result of this atten-
tion, from the third year onwards
they are able to compete with others
and cope with the work, and some of
them have had first classes in their
final examinations. This experience
only confirms what I have held, which
Shri Basumatari also mentioned, that
verv often what we regard as a dis-
ab‘lity is not an intrinsic or inherent
disability but only inequality of oppor-
tunity. When opportunities are equa-
lised, very soon we find that these:
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seeming inequalities disappear. In-
dividua] differences there will always
be. You will get the most brilliant
people from what you may regard tne
most backward of communities,

To go back to a very old examp:e,
Ekalavya came from a community
which was not very remarkable for
its ability or progress and yet even
according to the Maha Bharata he was
perhaps the greatest archer of his age.
Ability is always individual, differ-
ence; are ind.vidual. We are trying
to deal with the situation by the me-
thod I have suggested—certain pro-
tection anq reservation for a stipulat-
ed periog which must automaticaily
disappear, because unless these pre-
ferences disappear, the communities
will also not make an effort. It must
be always prescribed from the begin-
ning, so that the community knows
that in 15 or 20 years it must make
up the deficlency and be on a par
with the others. I think it is the ex-
perience throughout the world that it
takes one full generation to wipe out
deficiencies of this type. 15 to 20
years is the period required for this
kind of development,

Shri Saraf also referred to the
question of return of scientists. We
have examineq this question and very
recently at a conference of scientists
held here I mentioned that the actual
loss of scientists in this country is not
yet large. Roughly about two per
cent of those who return are dissatis-
fieq ang go away from India, which is
less than in many of the European
countries. In the present internation-
al status of science, I think we must
be prepared to lose a small percent-
age of that type. Just as we want
people from other countries to come
and work here, we must allow a smal]
proportion of our people to go and
work in other countries. We have
only to ensure that it is a two-way
traffic and that we do not lose more
than we gain. If we gain more, we
shall welcome it; but the only coun-
try that is gaining is America at
the moment. All the other countries
are losing a little more and we are
not too badly off,
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Shrimati Mahishi said that in some
cases engineers are employed as over-
secrs. There is thus under-employ-
ment of engineers. If we increase the
number of engineers indiscriminately,
that danger may become even greater
I agree when she says that there
should be a survey in the country be-
cause the imbalance differs from area
to area. Sometimes there js over-
employment of people not fully quali-
fied. She referred also to need for
s€t ruies for admission ang the back-
ward classes. I have replied to both
the points.

Shri Gupta says that examinations
are held by different universities at
different times and results are pub-
lisheg at different times and so the
students may be deprived of oppor-
tunities of higher technical education.
That risk does not exist for the in-
dustries because anyone can sit for
the selection examination even if the
resu.ts are not published. If they
pass in the selection examination, they
are admitted subject to their passing
the university examination; their ad-
missions are then confirmed. If they
fail in the university examination, the
Institute says: sorry. The students
are thus not debarred from sitting in
the entrance examination. Shri Gupta
also reférred to the age bar. There
is a minimum age before which people
shoulg not come to the universities
and therefore, I am sorry I cannot ac-
cept his suggestion that the minimum
age should be abolished. He talked
about the apathetic attitude of the
Government of India towards educa-
tion. I do not know wherefrom he
got this idea. All of us want more to
be done, but I do not think that the
progress of scientific and technical
education that has taken place in the
country in the last 10—15 years, espe-
cially in the last five years, is less
than in any other country. We have
advanced at a pretty rapid rate. This
is no sign of apathy. At the same
time I welcome every support from
every section of the House for addi-
tional provision for scientific, techni-
cal and general education. Shri Gupta
also referred to the question of pres-
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tige of teachers. I hope that tne
whole House will co-operate in devis-
ing methods by which the prestige of
teachers can be improved. About the
autonomy of the institutions, if he had
read the Act well he would have found
that these institutions have complete
autonomy in all internal affairs. We
have some provision for co-ordination
of the different institutions. There is
a general council in which all these
five institutions are represented.

Dr. Melkote wanted 1o know how
many students fail in the first year.
I regret to say that the largest num-
ber of failures gre in the first year.
But that is so not only in our country;
that is true of every country in the
worid because when people come
from general school education to
technical education,. they are often
not aware of their own aptitudes
and capacities. There is some
wastage there but it is not very
greal in the  bettor institutions.
In some of the less successful
institutions it may be so but in some
of the better institutions, the wastage
is very small. After the first year,
the wastage is still less. He mention-
ea that in certain cases students with
60 per cent admission marks failed
and asked why. It is an interesting
suggestion which I shall ask the All
India Council to examine. The distri-
bution of institutions among the
different States which was referred
to by him has been dealt with already.
His last point was somewhat curious
as he said that in certain institutions
teachers were idle. 1 wish 1 knew
those institutions. Our experience
generally is that there is shortage of
teachers and they have to work more
than the normal allotment of work.

Dr, Melkote: I think that informa-
tion is not correct. In many of these
institutions teachers do not get ade-
quate hours of work.

Shri Humayun Kabir: I do not
kncw of such institutions and I shall
be grateful if he sends details of these
to me. I shall have them examined.

Administrators- 268
General Bill

I have dealy with al] the points
raised. As I said earlier, the Bill is
for giving a higher status to the Delhi
College of Engineering but discussion
developed into a kind of a general
debate on technica] education. 1 wel-
come al]l the comments that have been
made and thank the hon. Members for
their very constructive suggestions.

Mr. Deputy-Speaker: The question
is:

“That the Bill to amend the In-
stitutes of Technology Act 1961,
be taken into consideration.™

The motion was adopted.

Mr. Deputy-Speaker: There are no
amendments. The question is:

“That clauses 1 to 7, the Enact-
ing Formula and the Title stand
part of the BiIl.”

The motion was adopted.
Clauses 1 to 7, the Enacting Formu-
la anq the Title were added to the
Bill.
Shri Humayup Kabir: Sir, I move:

“That the Bill be passed.”

Mr. Deputy-Speaker: The question
is:

“That the Bill be passed”.

The motion was adopted, .

ADMINISTRATORS-GENERAL
BILL

The Deputy Minister in the Ministry
of Law (Shri Bibudhendra Mishra):
On behalf of Shri A, K. Sen. I beg
to move;

“That the Bill to consolidate
and amend the law relating to the
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office and duties of Administrator-
General, as reported by the Select
Committee, be taken into consi-
deration.”

The Bill seeks to implement the re-
commendations of the Law Commis-
sion in its 19th report. I dealt with
main ecomniendations and the
main part of the Bill while speaking
on the motion for reference to Select
Committee and so it is not my purpose
to repeat them. Broadly, I would say
this. The provisions of thig Bill had a
historical origin and the office of the
Administrator-General when it was
created wag mainly intended to cater
to the interest of the British mercan-
tile gnd trading communities that came
under the East India Company. As
you read the Act of 1930 you will find
that for the purposes of this Act,
persons are divided into two categories
—“excmpter” and  “non-exempted’
persons. The exemptied persons are
the Hindus, Sikhs, Mohammadans,
Buddhists and the non-exempted per-
sons are the Europeans. If a Euro-
pean, as non-exempted person dies
leaving assets anywhere in India worth
more than Rs. 2000 or more, the
Administrator-General can take
steps to protect the properties.
But if an Indian and exempted person
dies leaving an asset of over Rs. 2,000
then the Administrator-General can
only take steps for the protection of
the said assets provided they are situa-
ted in the presidency towns of Cal-
cutta, Madras and Bombay. Therefore
it will be seen that it an Indian dies
anywhere else, in some motussil town,
besides these presidency towns, then
the Administrat-General, under the
provisions of the law, is not competent
to take proceedings in regard to pro-
tection if the value exceeds Rs. 2,000.
Therefore, it has been proposed by the
Law Commission that since this is a
very necessary office that gives pro-
tection to the property of a-deceased
where immediately nobody appears to
claim the property, to save the pro-
perty from deteriorating or being
wasted, i is necessary that the office
should be maintained, but, at the same

SRAVANA 22, 1885 (SAKA)

Generul Bill 270

time, the distinction made in the Act
itself between exempted and non-
exempted persons as well as the dis.
tinction made Dbetween the places
where the property is situated shouid
be abolished as it is also inconsistent
with our Constitutional provisions.

This is the main principle behind this
Bili and the recommendations of the
Law Commission only seek to make
the office of the Administrator-General
a desirable office in the interests of
the protection of the property of a
deceased person where nobody im-
mediately comes forward to claim it
in a court of law.

So far as the property, the value of
which is less than Rs. 2,000 is con-
cerned, the provision was that the
Administrator-General could grant a
certificate instead of going through
thc complicated process of applying
for letters of administration. That
process of granting a certificate by the
Administrator-General has been made
simpler and it has been proposed in
this Bill to raise it from Rs, 2,000 to
Rs. 5,000. Therefore, if a deceased
person leaves property whose value is
less than Rs. 5,000, the party can take
recourse to the simpler process of law.
The party can get a certificate from
the Administrator-General instead of
going through the complicated process
of getting a letter of-administration. In
the eye of the law, the certificate and
the letter of administration have
the same value.

I need not go into the incidental re-
commendations which have been in-
corporated in the Bill such as the
qualification of the Administrator-
General, the Deputy Administrator-
General, their duties, the fees to be
paid, etc. This was referred to the
Select Committee and the Select Com-
miitee, ag will be seen, has sug-
gested only a change in the word
court; wherever the word ‘court’
occurs, in order to make the intention
clear, it wanted that the word ‘court’
should be replaced by the words
‘high court’, since the high court is the
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cocmpetent authority to grant a letter
of administration. You will find that
no other change has been suggested
by the Select Committee. With these
words, I move that this Bill, as report-
ed by the Select Committee, be taken
into consideration,

Mr. Deputy-Speaker: Motion moved:

“That the Bill to consolidate and
amend the law relating to the
office and duties of Administra-
tors-General, as _reported by the
Select Committee, be taken into
consideration.”

Nobody is rising. I shall put the
motion to the vote.

The question is:

“That the Bill to consolidate
and amend the law relating to
the office and duties of Ad-
ministrator-General, as reported
by the Select Committee, be taken
into consideration.”

The motion was adopted.
Mr. Deputy-Speaker: The question
is:
“That clauses 2 to 64 stand
part of the Bill.”
The motion was adopted.

Clauses 2 to 64 were added to the
Bill.

Clause 1 was added to the Bill.

Mr. Deputy-Speaker: There is an
amendment {o the Enacting Formula
by the hon. Minister.

Shri Bibudhendra Mishra: 1 beg to
move:

Page 1, line 1, for “Thirteenth”
substitute “Fourteenth”.

Mr. Deputy-Speaker: The question
iS:

Page 1, line 1, for “Thirteenth”
substitute “Fourteenth”.

The motion was adopted,
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Mr. Deputy-Speaker: The question
is:
“That the Enacting Formula,
as amended, stand part of the Bill.”

The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill.

The Title was added to the Bill

Shri Bibudhendra Mishra: I beg to
move;

“That the Bill, as amended, bc
passed”.

Mr. Deputy-Speaker: The question
is:
“That the Bill, as amended, be
passed”.

The motion was adopted.

16.20 hrs.
SPECIFIC RELIEF BILL

Shri Bibudhendra Mishra: On be-
half of Shri A. K. Sen, I beg to move:

“That the Bill to define and
amend the law relating to certain
kinds of specific relief, as reported
by the Joint Committee, be taken
into consideration”.

When the motion for reference of
this Bill to the Committee was
made, I had dealt with the recom-
mendations of the Law Commis-
sion  which went into the
question. It will be remembered
that T said that all the recommenda-
tions of the Law Commission on the
Specific Relief Bill were accepted by
the Government except one, that is,
a suggestion to amend section 42 of
the Specific Relief Act. Section 42 of
the Specific Relief Act deals with
declaratory suits only and the Law
Commission, first of all, recommended
that the proviso should be deleted.
The provision to section 42 reads as
follows:

“That no court shall make any
such declaration where the
plaintiff, being able to seek
further relief than g mere declara-
tion of title, omits to do so.”
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In point of fact, it would mean that
if this recommendation is accepted, the
plaintiff would be entitled, even if h2
can claim further relief not to claim
the further relief and can only claim a
mere declaration. This would mean
that if he has any further relief he has
to file a fresh suit for it and then thcre
will be a multiplicity of proceedings.
This again will be contrary to the pre-
visions of rule 3, Order II of the Civil
Procedure Code which says that g suit
will fail where the plaintiff, when he
is able to seek further relief, does not
dc so. Therefore, in view of this. che
recommendation of the Law Commis-~
sion was not accepted by the Govern-
ment.

Further, so far as section 42 is con-
cerned, the Law Commission recom-
mended that in the place of any right
to property, all rights should be in-
ciuded. That means a declaratory suit
can be obtained for any right and not
only to right to property. This also was
not accepted on the ground that any
person can go to a court of law under
article 226, if any of his rights is in-
fringed and therefore it is not desir-
able that the same should be incorpor-
ated in section 42 of the Specific Relief
Act,

Moreover, it has to be remembered
also that section 42 deals with dec-
laratory suits only and it does not
prevent the defeated party from going
to a court of law for filing a suit even
if the other party gets a declaration.
That was the only recommendation
which was not accepted by the Gov-
ernment in the original Bill when it
was presented before the House. The
Joint Committee has agreed with that
view, and threfore, the necommen-
dation of the Law Commission as
regards the amendment of section 42
of the Specific Relief Act has not been
accepted.

So far ag section 9 of the Specific
Relief Act is concerned, that is, a suit
by a person dispossessed of immova-
ble property, a suit for possession, it
was suggested by the Law Commis-
siom that this section should be
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onitted, on the ground that first of
all it only puts the person in posses-
sion. Any person who is dispossessed
can only sue for possession, Therefore,
the defeated party has a right to go to-
a court of law on the basis of title,
even if he does not get relief under
section 9. Then they held that the
result would be that if the dispute is
not set at rest and if the defeated
person goes to a court of law on the
basis of title, even if he loses here, it
will result in a multiplicity of proce-
edings. They also said that even
while deciding the question of posses-
sion, the court has to go into the
questicn of title, For all these reasons
the Law Commission recommended—
the majority opinion of the Law Com-
mission—that this section should be
omitted.

But, Sir, this was very keenly
debated and thought over by members
of the Joint Committee and the
Joint Committee  felt, firstly, that
there was no material before the
Law Commission to come tc the
conclusion that in operation section 9
results in a multiplicity of proceed-
ings. Then, the Joint Committee
also felt that it is a summary remedy
that is available to the party. If a
party is dispossessed he gets a sum-
mary remedy by going to a court of
law and getting possession. There-
fore, if the other party wants to con-
test on the basis of title, the onus will
be on him and he should be the plain-
tiff. Why should a person who was
actually in possession of property he
deprived of that right? In view of
that the Joint Committee recommend-
ed that section 9 should be restored.
Therefore, you will find that section 9
has been restored. But the language
in the Bill itself is some-
what  different than the language
given in section 9 of the Act. The
reason is that article 3 of schedule 1
of the Limitation Act applies to szc-
tion 9 of the Specific Relief Act. It
will be seen, when the Limitation Bill
comes into this House that article 3
of Schedule I of the Limitation Act
has been omitted iherefrom and it
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has been put in the body of section 9
of the Specific Relief Act. That s
“why there is a change in the language,

So, Sir, these are, in short, ihe iwo
sections, sections 9 and 42, about
which the recommendations of the
Law Commission have not been ac-
cepted; otherwise, the entire re~omi-
mondations of the Law  Commuission
have been accepted in this Bill

With these words, Sir, T move that
the Bill be taken into consideration.

Mr. Deputy-Speaker: Moution
.moved:

“That the Bill to define and
amend the law relating to certain
kinds of specific relief as report-
od by the Joint Committee, be
taken into consideration.”

Shri Himatsingka (Godda): Sir, I
felt that the language in clause 21
was not very happy.

The Minister of Law (Shri A K.
Sen): Meaningless, There have been
some correvtion slips issued, The
hon. Member might not have seen
them.

Mr. Deputy-Speaker: The correc-
tions have been made,

Shri Himatsingka: Not in all the
copies.

Mr. Deputy-Speaker: The words:
- “but that it is not sufficient (o satisfy
the” have been substituted by the
words “but that there is a contract
between”,

Shri Himatsingka: 1 felt that the
tanguage in sub-clause 3 of clause 21
was very unhappy. There it is said:

“If. in any such suit, the ccurt
decides that specific performance
ought to be granted. but thot it is
not sufficient to satisfy the justice
of the case....”
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Shri A. K. Sen: That is the original
language of the Act.

Shri Himatsingka: I think we al-
ways find that there 1s not adequate
justice or some such thing to sutisfy
the justice of the case.

Definitely, Sir, this Bill is an 1m-
portant one. Large number of nowers
have been given for specific relief and
we welcon: 7 Bill

Mr, Deputy-Speaker: The question
is:
“That the Bill to defing and
amend the law relating {o certain
kinds of specific relief. 2s re-

ported by the Joint Committec,
be taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: We shall now
take up the Bill clause by clause.
The question is:

“That clauses 2 to 44 stand part
of the Bill.”

The motion wus adopted.

Clauses 2 to 44 were added to the
Bill.

Mr. Deputy-Speaker: There is a
Government amendment to clause 1.

Shri Bibudhendra Mishra: I beg to
move:

Page 1, line 5,—
for “1962” substitute “1963”.

Mr. Deputy-Speaker: The question
is:

Page 1, line 5—
for “1962” substitute “1953".

The motion was adopted.
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Mr. Deputy-Speaker: The question
is:
“That clause 1, as amended,
stand part of the Bill.”.
The motion was adopted.

Clause 1, as amended, was added to
the Bill.

Shri Bibudhendra Mishra: I beg to
move:
Page 1, line 1,—

for “Thirteenth” substitute

“Fourteenth’,

Mr. Deputy-Speaker: The question
is:

Page 1, line 1,—

for “Thirteenth” substitute

“Fourteenth”,
The motion was adepted.
Mr. Deputy-Speaker: The question
is:
“That the Enacting Formuia,

as amended, stand part of the
Bill”.
The motion was adopted.
The Enacting Formula, as amended,
was added to the Bill.
Mr. Deputy-Speaker: Thc guestion
is:
“That the Title stand part of
the Bill”.
The -motion was adopted.
The Title was added to the Bill,

Shri Bibudhendra Mishra: 1 beg
to move:

“That the Bill, as amended, be
passed”.
Mr. Deputy-Speaker: The question
is:
“That the Bill, as amended, be
passed.”

The motion was adopted.
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16.32 hrs.
TEXTILES COMMITTEE BILL

Mr. Deputy-Speaker: The House
will now take up the Textiles Com-
mittee Bill to be moved by Skri
Manubhai Shah,

The Minister of Law (Shri A, K.
Sen): We have sent for him. We
did not expect that the other two Bills
will collapse in such a short time.
In the mean time, with your permis—
sion, I will move it.

Mr. Deputy-Speaker: Yes, he might
meve it,

Shri Vasudevan Nair (Ambala-
puzha): Why not take it up to-
morrow?

Shri A. K. Sen: It is non-controver-
sial. We can take it up and finish it
today itself.

I beg to move:

“That the Bill to provide for
the establishment of a Comnmittze
for ensuring the quality of tex-
tiles and textile machinery and
for matters connected therewith
be taken into consideration.’

The Cotton Textiles Fund Ordin-
ance, 1944 provides for the establisn-
ment of a cotton textiles fund and
the constitution of a Commitiee to ad-
minister the Fund. This Fund was
originally created from the proceads
of the levy of a duty of customs at
3 per cent on the ex-mill prices of
cloth and yarn exported, and later
on, the Central Government used to
make contributions to the Fund The
Cotton Textiles Fund Committee has
been doing useful work and the ins-
pection scheme of the Committee has
found increasing po—alarity and’
authenticity in trade circles, both im
India and abroad.

In recent years, however, comdi-
tions in the textiles industry have
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changed. Indian cloth is facing ever-
increasing competition in the inter-
national markets from other export-
ing countries like Japan, China, ete.
The Millowners’ Associaticin and the
manufacturers of textile machinery in
India have been stressing the neces-
sity of an independent Inspectorate
for indigenous textile machinery, In
order to meet their needs, the Tariff
‘Commission recommendcd in 1960
that adequate  arrangements should
be made for an impartial investiga-
tion of all complainty frcm the con-
suming industries about the quality
of indigenous products and for keep-
ing a continuous watch cver the pro-
gress of the textile machinery as a
whole. Under the existing Ordin-
ance, the powers of the Committce
"have not been clearly defined and
they are also restricted in scope.

It is, therefore, considered neces-
sary that in the interests of textile
industry the Committee shculd be re-
constituted and its functicns should
be enlarged. It is accordingly pro-
posed to establish a Cominittee which
shall be a body corporate and it
should be vested with eniarged statu-
tory powers. Undar tte existing
Ordinance, the functions of the Com-
mittee were restricted to clota and
yarn only. It is proposed 1o em-
power the Commitiee to ensure the
quality of all textiles, whether made
wholly or partly of cottun. wool, silk,
artificial silk or fibre. Tt iz further
considered that the work of inspec-
tion of indigenous tiextile machinery
and stores should also be entrusted to
‘the Committee. The functions of
the Committee should generally be te
ensure standard quatitics of textiles
for internal marketing and export
purposes and the manufaciure and
use of standard typ: of textu2
musinery.

The present Bil]l seeks to achieve
‘the above objects and to replaca the
existing Cotton Textiles Fund Ordi-
-nance, 1944.
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It will be appreciated that export
trade today depends not merely on
the cheapness of the products. There
is greater emphasis today on certainty
pf supply and superiority in quality
In every market,

Even Japan which used to  bank
largely belore the war on marketing
its goods solely on the bas's of cheaper
jrices charged has now found that it
is much more important that the
goods exported conform to the stan-
dard quality and that in the export
markets where they market their goods
people come to know of products by
their quality and identify them so
that the habit of purchase becomes
firmly established. We have found
that ever since Japan entered the field
of textile markets all the world over
where Indian textile products had a
fairly good sale, we had been gradu-
ally pushed out largely because of
the rigorous quality control that the
Japanese have imposed not only on
their textile fabrics but on all their
exports. It is, therefore, now a rule
in every country that before goods are
allowed to be exportel there is a check
on quality so that their goods do not
suffer in the outside market from bad
reputation which unfortunately did
occur in Sp many cases particularly
after the war when unscrupulous
manufacturers had sent goods out in
markets where Indian goods more or
less had a monopoly upto the war and
it was found later on that the buyers
were faced with sub-standard quality
or quality not according to specifica-
tions.

We found on examination that many
of the necessary powers which we
require for the purpose of establish-
ing a regu.ar. quality control were
wanting in the existing  Ordinance
under which this Fund was working.
We have, therefore, prepared this Bill
setting up a statutory committee with
enlarged powers. This particular Bill
is concerned with textile goods and I
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am sure we will foliow the same
policy in respect of other  goods.
Presently we are concerned with tex-
tle goods and to see that they con-
form to an invariable standard in
quality, That is the purpose of this
Bill. I, therefore, commend this motion
for the acceptance of the  House.

Mr. Deputy-Speaker: Motion moved:

“That the Bil] to provide for the
establishment of a Committee for
ensuring the quality of textiles
and textile machinery and for mat-
ters connected therewith be taken
into consideration.”

Shri Himatsingka (Godda): Mr.
Deputy-Speaker, Sir, I welcome this
Bill. As has been explained by the
hon. Mover, it is absolutely necessary
that the goods that we export to other
countries are properly inspected and
goods of quality or goods as mentioned
in the order or invoice are supplied.
That is to say, it should be seen that
what is being supplied is upto the
standard that is intended to be sent.
As a matter of fact, our goods have
been ousted from many countries
because goods of quality or as order-
ed had not been sent. There has been
a lot of improvement from what the
position was before and now there are
much fewer complaints than before.
If proper inspection is carried out, I
have no doubt that the quality will
improve and our goods wil be able to
stand competition in foreign countries.
Therefore it is absolutely necessary
that some body should be created
whose function it will be to give at-
tention to the quality of goods and to
see that sub-standard goods are not
sent to foreign countries or are not
marketed even here,

I find that this Bill is also intended
to apply to textile machinery. That
is welcome because after al] - our
textile machinery is now being ex-
ported and it hags made very great
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headway. As a matter of fact, com-
plete textile mills can be supplied by
India to anyone who wants them. Of
course, the delivery time is a jittle
more because the internal demand has
very much increased. Complete miil
machinery can be manufactured and
is being manufactured in the couniry
and if attention be given to the quality
of machinery, that will also
improve the position.

As regards one or two clauses, I feel
that the discretion of the court is in-
tended to be fettered. I feel that that
should not be so. In clause 8, sub-
clause (2), it provideg that the Stand-
ing Committees shall consist exclusi-
vely of members of the Committee. T
feel, the Standing Committees should
also be made a little more elastic so
that a person who may be of use or of
help to the Standing Committee may
be co-opted or taken on the Committee
and he will be in a position to help
the Committee in the object that it
has.

Then there is an ad hoc committee
provided in sub-clause 3 where a pro-
vision of outsiders has been made. But
I feel that with regard to the Standing
Committee also the same position
should be made.

Similarly, I feel that in clause 17,
the magistrate’s discretion is intended
to be restricted. I do not think that
there should be any definite direction
in the law itself as to what punish-
ment the magistrate should inflict. As
a matter of fact, what happens is, in a
case like this, when there is a specific
provision like that, the court finds that
the offence is not very serious but it
is some technical offence, they will be
inclined t{o let go the accused rather
than inflict the punishment which is
being made obligatory. Therefore. I
feel that that provision need not be
made so drastic.
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Then, I find, in clause 17, reference
is made to Sea Customs Act, 1878. 1
think, the 1878 Act is no longer in
vogue and it has been replaced by
another Act in 1962. Therefore, the
reference to the Sea Customs Act, 1878
needs to be replaced by the new Act
whereever it exists.

Then, in clause 18, where an offence
by companies etc. is mentioned, it is
provided that ‘director’, in relation to
a firm, means a partner in the firm.
I feel tha: when it is an offence by
the firm, a firm in itself means all the
partners. The firm is not a legal en-
tity as such. Therefore, anybody
who is intzrested in a firm is a part-
ner and will be liable to punishment
if the firm has committed some offence
which comes within the definition of
the offences made punishable by this
Bi'l.

Similarly, I fe-l that the sub-clause
(b) of clause 2 may be deleted. It is
unnecessary.

As 1 said in the beginning, this Bill
will certainly improve the competitive
position of our goods that are being
exported after they are subjected to a
cerlain kind of regular inspection as
regards quality etec. It is very necessary
that proper arrangements should be
made to check the quality of goods
that are intended to be exported.

With these remarks, I support the
Bill.

Shri D, C. Sharma (Gurdaspur): 1
once read a play which was written
by an Indian dramatist, a play in Eng-
lish, The title of that play was very
good. It was called ‘The Sleeper
Awakened.” I feel when I look at this
Bill that this Bill can have that title
very properly, namely ‘The Sleeper
Awakened.’ For, our Government have
been deaf to all those complaints
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which have been made regarding the
ever-increasing deterioration in  the
quality of the cloth that we have been
supplying. Our Government have
also been blind to the various weak-
nesses and defects which have crept
into the textile industry. We have been
taking everything for granted, and we
have been thinking that everything is
rosy in our garden. But what has
happened is this that we are now hav-
ing a great deal of competition with
so many countries of the world, es-
pecially with Japan. Now, Japan has
swamped the market, not only the
market which is to be found in the
far eastern countries of Asia but also
in the middle eastern countries of
Asia. It is also invading now some of
the countries of Europe and America.
Japan is going ahead, so far as the tex-
tile manufactures are concerned, and
she is displacing us.

1 knew that the hon. Minister of In-
ternational Trade Thas sometimes
drawn our attention to it, and he has
also =aid that somez time he will be
able to find out ways and means to
cvercome this disability which our
textiles are suffering from in the mar-
kets of the world.

Therefore, I think that this Bill is
a step in the right direction. But 1
want to ask one thing. How can we
recover the lost markets? Perhaps, it
may be said that we have not lost
many markets. But, as you know, the
per capita consumption of cloth is in-
creasing all over the world. I feel
that this is happening in India as
indeed in all parts of the wor!d. So,
the exports of our cloth, in terms of
the increased consumption of cloth all
along the line, should have increased.
But so far as I know, they have not
increased; perhaps they are at a stand-
still, or perhaps they are much worse
than before. Therefore, this measure,
though belated may be able to stop the
rot which has crept into the textile
industry of our country. I hope it will
fulfil the objects which are set
forth for it.
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It is thought that when the textile
committee would be established, it
would be a kind of cure-all for all the
evils from which our textile industry
is suffering and from which all our
textile machinery is suffering. But will
it be a cure-all? Will it be able to
stop that kind of deterioration in qua-
lity and the diminution of our mar-
kets, from which we have been suffer-
ing all these days? I do not think so,
because I find that this committee will
be more or less a committee dominat-
ed by officials. Our officials are
very good persons; T have nothing to
say against them. But I think so
far as trade is concerned, so far
as merchandise is concerned, we re-
quire a sense of adventure, a sense of
imagination, some kind of risk-taking.
I think our officials’ mind is so con-
stituted that it cannot think of those
risks which enterpreneurs take.

Dr. M. S. Aney (Nagpur): You have
a Minister like that.

Shri D. C. Sharma: The Minister is
in a Jdifferent category. I am talking
of the officials; the Minister is not an
official.

Now, what account has the Textile
Commissioner given of his job all
these years?

The Minister of International Trade
(Shri Manubhai Shah): If the hon.
Member sees clause 3......

Shri D. C. Sharma: I have seen that.

Shri Manubhai Shah: ....he will
find that the number of officials is
limited to only 2.

Shri D. C. Sharma: I know the no-
mination will be in your hands.

Shri Manubhai Shah: They will be
from the trade.

Shri D, C. Sharma: I know the pre-
sure that the officials exercise on our
Ministries and departments.  There-
fore, even though some non-officials
may be nominated, they will all be
those persons whom the officials ap-
prove. Hence, this Committee will
consist of officials’ and semi-officials’
nominees.

I want to ask: what has the Textile
Commissioner been doing all these
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years to our country? It is a very big
name, a very big office; he is a very
big functionary. He has not been able
to give a very good account of him-
self all these years. But he is going
to be an ex-officio member of this
body; he is going to be the Vice-
Chairman. Perhaps thie Chairman
will be a person who will not
be able to devote much time
to this work. He will be a person
who will be nominated and who will
have other things to do. So the whole
burden will fall on the Textile Com-
missioner. So far as I know, the Tex-
tile Commissioner is just a cog in the
official machinery. He has to look up
to so many persons before he gives
orders, that the improvements that the
Hon. Minister intends will not
fructify.

Then there will be a Joint Secre-
tary of the Government of India to
be appointed by the Central Govern-
ment. Then ‘such other members as
the Central Government may think
fit". I do not know who those persons
will be. Of course, it is said that
they will be persons who are interest-
ed in the textile industry, who are
also interested in ‘the manufacture
of textile machinery.

So, what T mean to say is that this
Committee will be a Committee con-
sisting of officials, of those persons
who are nominated by officials and
some representatives of big business.
Therefore, you can understand what
kind of committee we will have to
promote for our foreign trade in tex-
tiles.

What are the functions of the Com-
mittee? If you look at the te:{tﬂe map
of the world, one of the great things
being done al] over the world is that
every country ig specialising in de-
signs. A lot of research in designs is
going on. Even a country like the
Soviet Union has so many cells which
are trying to design new kinds of
things so that they can cater for the
needs of the consuming public.
Designing i3 one of the big things
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being done in the textile industry to-
day. What will this Committee do?
‘Scientific, technological and economic
research’-—all vague words, all general
terms. It has not been said that this
Committee will have also something
to do with research in designs.

I wag reading the other day a book
on the Soviet Union. There it was
given how they are trying to have new
designs so that the inhabitants of that
country do not suffer from any kind
of inferiority complex in the matter
of clothes and other things.
They have so many cells for having
these things, and sometimes it so hap-
pens that the designers are not able
to catch up with the needs of the
consuming public. 1 think it should
have been laid down in this Bill that
they will try to have a separate de-
partment dealing with designs, which
would know what kinds of designs
are liked by people in the Far East,
by people in the Middle East, by
people in Europe and America,
because we sometimes send
textiles to these countries also. All
these things are to be there, but it is
only said in this Bill that it will un-
dertake, assist and encourage scienti-
fic, technological and economic re-
search. Economic research may mean
research for lowering the cost of pro-
duction.

Shri Manubhai Shah: It includes
designs also.

Shri D. C. Sharma: You can have
your say afterwards. I know you can
talk very glibly. 1 also can talk very
glibly, but you can have your say
after I have finished.

The omission of this thing from the
functions of the Committee, I think,
invalidates the whole work of this
committee. I believe in what you
call laboratory work testing ete. and
I know that these things are going to
be there, but the most important
thing which will concern the consu-
mer does not find a place where the
functions of this committee are con-
cerned,
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Clause 6 reads:

“For the purpose of enabling
the Committee to discharge its
functions under this Act, the Cen-
tral Government may after due
appropriation made by Parliament
by law in this behalf, pay to the
Committee in each financial
year such sums of money as that
Government considers necessary
by way of grant, loan or other-
wise.”

I welcome the provision. I think
we have to find the money for this
kind of work, but I would ask the hon.
Minister one question. In every pro-
gressive country in the world, every
mill has a laboratory of its own. I do
not know how many in our country
have laboratories of their own. Some
may have. Research is thought to be
one of the great things in which in-
dustries invest in progressive count-
ries. Here, our Government will give
money. Why do you not make it
compulsory for these mill owners to
set apart a part of their earnings for
research work? I think this should
become compulsory for them, and
they should be made to foot this
bill partly if not wholly. It is
not enough that they only sell
these things, but they should also
try to have this kind of research
done at their own expense. The Gov-
ernment should not take upon itself
the whole onus of this research. 1
think Government should become a
partner with the persons who are run-
ning the textile industry.

Shri Himatsingka: That is exactly
what is mentioned here.

Shri D. C. Sharma: You have spo-
ken already, but you will not let me
speak.

Shri Mimatsingka: I wanted to
draw the attention of the hon. Member
to the fact that this is expressly pro-
vided for in sub-clause 2(a).

Shri D. C. Sharma: I have also read
it, and I also know English, but it is
not specifically mentioned there. Of
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course, big business understands it in
one way, and a small man like me un-
derstands it in another way.

SRAVANA 22,

Mr. Deputy-Speaker: Does the hon.
Member require more time

Shri D. C. Sharma: Yes,

Mr. Deputy-Speaker: Then he can
continue tomorrow.
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BUSINESS ADVISORY COMMITTEE
SEVENTEENTH REPORT

Shri Rane (Buldana): I beg to pre-
sent the Seventeenth Report of the
Business Advisory Committee.

17 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
the 14th August, 1963/Sravana 23,
1885 (Saka).
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1 Sugar

2 Fertilizer Dlstnbutlon
Corporation

3 Scarcity of rice

4 Co-operative Farming
Societies

11 Co-operative Farmmg
Fish production
P.L. 480 agreement

7 Indo-Pakistan-U.K. Con-
tinent  Shipping Con-
ference . .
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S.0.
0.
8 I.A.C.fares

9 West Coast Road
10 Second Shipyard
312 State trading in foodgrains
13 Tuticorin Port

14 Stagnation in agncultural
production

13 Special Road Transport
Organisation for Assam

16 Rcvcnue functions of
B D.Os.

17 Avro-748 for LA, C

18 Special Export Trains

19 Inland letters and aero-

grammes .

20 IL.A.C.dakota cxash

21 Working of Pancha;au
Raj

22 Train robber) near Kas-
ganj

23 Deep Sea Flshmg Umt,
West Bengal

24 Amalgamation of Agxi-
culture and Irrigation
Ministries

25 Indian Airlines fleet .

26 Control of Rajasthan
desert . . .
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Development of inland
water transport .
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Schematic  development
of Community Develop-
ment .
Minimum pncc of sugar-
cane .

U.S.Q.
No.

10

11

13
14

15
16

17
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Cultivation of paddy in
Orissa .

Railway penswnets
Trivandrum- Tirunelveli
line . .
Development of banana
cultivation . .
Raxaul acredrome

Development of horticul-
ture

Cooperative Mo‘ ement in
Orissa

Exploitation of rare herbs

Automatic telephones in
Orissa

Train accident at Ponposh
station .

Potato production

Non-operating expendxture
in I.LA.C.

Bookingsof Air India

Telephone revenue in
Orissa

Telephone system in
Orissa .
Fitein JalRa;endra

Grants to Gosamvardhan

All-“cathu port in Ratna-
giri

Telephone Exchange in
Cuttack . .

Rice . . .
Sugar and wheat supplied
to Orissa

Railway line between
Khurda road and Ner-
gundi . .

Broad gauge lines

55-56
56

57

57-58

58~59
59

59
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60

60—62

61-62
61-62

63

63
63-64

64-65
65

65-66

66-67
67-68
68=59

69

69=70
70

70a71

71
7 1-72
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41
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44
45

46

47
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49
50
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52
53
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Collision of Madras-
bound Howiah Express

Level Crossing accidents
Tourist traffic

Purchase of wheat
Siliguri-Jogighopa line

Dialling system of tele-
phone . .
Railway Training School
at Chandausi

Buffer stock of wheat

Community Developmem
work

Wireless eqmpment foz
NEFA .

Revenue from forests and
timber

Fishery industiy in
Andaman .

Cows and buffaloes in
Andaman

Development
Andamans

work in

Development Blocks in
Andaman and Nicobar
Islands .

Fishing grounds around
Andamans

Railway line between
Tiivandrum and  Cage
Comotin

Third Telephone Factory
Production of sea fish
Storage capacity

Road accidents in Delhi
Consumers’ Co—operatne
Stores

Fertilizer Demonsuatlon
Scheme .
Cooperative Farming

Life Insurance premia
Postacard vending machine
Safety of life at sea
Pollution of sea by oil
Air-conditioned
Spirit
youth

wagons
of leadership in
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COLUMNS

72-73
73
73-74

74-75
75-76

76
76-77
77-78
78
79
79-80
81
81-82

82
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83
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8s
86
86-87

87-88
88-89

89-90

9091
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91-92
92
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55
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57
58
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60
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65
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74
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78
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80
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Subject

Gram Sahayaks Tnumng
Camps

Temporary employees

Telegraph  Offices in
Andhra Pradesh

Teleprinters .
Telephone factory
Inter-State gang of Thugs
Agriculture in deserts
Production of millets
Railway lines for the
development of coal fields

Major ports in Andhra
Pradesh . .
Summer resorts

Cooperative Farmmg
Societies

Aerodrome in Malabar
area .
Goods trains between

Madras and Cochin

294
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93-94

94-95
95

96-97
97-98
98-

99-100

100

101-03
103
103-04

104

Electric traction from Villi-

puram to Tiruchi
Public call offices
White tigers .

Cancellation of rmlway
seats

Commonwea]th
Agreement

R.M.S. at Banda .
Sugarcane seeds
Minor irrigation
Gliding Clubs
Investment of funds in
Cooperatives .
Cultivation of sugarcane ,

Transponau'on of
ore

Sugux‘

iron
Dropping of coal from
wagons
Thiruvangoor train halt
near Calicut .
Agriculture Colleges

Post Cards
Payment of

sugarcane
prices to growers .

Derailment of train near
Patna .

Village Defence Force

104
108
106-07

107-08

108
108-09
109
109-10
110-11

IIr
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113~14

114

114-15
83

115-16

116~-17
117
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87 Projects to increase farm
output

88 Durgapur Express ngh-
way

89 Rice producuon

90 Price support for Tapmca

91 Production of Khandsari

92 Robbery in Train

93 Payment of sugarcane
price . . .

94 Costof sugar .

95 Cultivable wasteland .

96 Sheep breeding

97 Sleepers from Sikkim

98 Nagpur Airport

99 Hotels for foreign tourists

100 International Hotel at
Bombay

1or Strike by Bombay Port
Flotilla Crew

102 Foods in Assam
103 Flesh of dead animals

104 Local train from Bellary
Hospet to Gadag

105 Quarters for Delhi Tele-
phone District

106 Ujjain-Agra line

107 Radars for IA.C. sz-
counts

108 Import of fish p]atcs

109 Bomb explosion on the
Tezpur-Rangiya Section

110 Tube wells in Punjab

111 Loss of wheat bags

112 Railway bridges

113 Rapti bridge .

114 LA.C. base at Begumpet

115 Shillong Aerodrome

116 Self-sufficiency in food

117 Rice supply to Orissa

118 Boat bridge on Jamuna,
Delhi .

119 Typists in the Railways

OBITUARY REFERENCES

The Speaker made references
to the passing away of Shri
Debendra Nath Karjee who
was asitting member of Lok

DAy Drcest)

COLUMNS

118-19

119
119-20
121
121
122-23

124
125-26
126
127
127-28
128
128-29

129

130-31
131-32
132-33

133

134
134-35

135
136

136-37
137-38
138
138-39
139
139-40
14041
141—43
143

143-44
144

145

Sabha, Dr. Raghu Vira who

was a member of the Consti-
tuent  Assembly of India,
Shri J. K. Bhonsle who was
a member of the First Lok
Sabha and Deputy Minister
of Rehabilitation during the
years 1952 to 1957 and Kumari
Annie Mascarene who was
a member of the Constituent
Assembly of India and of the
First Lok Sabha.

Thereafter members stood in

silence for a short while as
a mark of respect.

graph (First Amendment)
Rules, 1963 published in
Notification No. G.S.R. 673
dated the 20th April, 1963,
under sub-section (5)  of
section 7 of the Indian Tele-
graph Act, 1885s.

(2) A copy of the Land Acqui-

siion (Companies)  Rules,
1963 published in Notifica-
tion No. G.S.R. 1073 dated
the 24th June, 1963 under
proviso to section 55 of the
Land Acquisition Act, 1894.

(3) A copy each of the following
N

otifications under sub-sec-
tion (3) of section 133 of the
Motor Vehicles Act, 1939,
making certain further amend-
ments to the Delhi Motor
Vehicles Rules, 1940 :—

(a) Notification No. F.
(208)/62-PR(T) pubhshed
in Delhi Gazette dated
the 21st March, 1963.

(b) Notification No. F. 12(213)/
62-PR(T) published in
Delhi Gazette dated the
4th April, 1963.

(¢) Notification No. F. 12(176)/
62-PR(T) published in
Delhi Gazette dated the
4th April, 1963.

(4) A copy of the Motor Vehicles

(Operation of Commercial
Traffic between India and
Contiguous Countries) Rules,
1963 published in Notification
No. S.O. 1108 dated the 20th

296

OBITUARY REFERENCES—contd.

CoLuMNs

PAPERS LAID ON THE TABLE 149—s5
(1) A copy of the Indian Tele-
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PAPERS LAID ON THE PAPERS LAID ON THE
TABLE—contd. TABLE—contd.
- COLUMNS CoLumMNs
April, 1963, under sub-section (8) A copy of Notification No.
(3) ofsection 133 of the Motor F. 7(6)-Trans/62 published
Vehicles Act, 1939 . in Tripura Gazette dated
thek 16th February, 1963,
A of Notification No. making certain amendment
) sc}gp%sg dated the 2oth tothe Tripura Motor Vehicles
Aprnl 1963 making certain Rules, 1954, under sub-sec-
further amendments to the tion (3) of section 133 of the
rules to regulate the grant Motor Vehicles Act, 1939.

of certificates of competency
to Masters and Mates in

5 : A copy of Notification No
the  Mercantile  Marine ) » No,
published in Notification No.’ 11:1 2]5(11;]/163-Cl;’R<§) g:blclisltlhed
S.R.0. 1965 dated the 12th hISl b, azette dated the
June, 1954, under sub-sec- fl’?et Defl;c legfg; Cosl;l]ilcllnes
il/?;c(l?a)n[t)f S;f‘[]]()l; 45; Of[{iclte Taxation Rules, 1963, under

sub-section (3) of section 23
of the Delhi Motor Vehicles
Taxation Act, 1962.

1958.

(6) A copy each of the following
Notifications under sub-

! A A copy each of the fol-
section (3) of section 458 of (10) A c
the Merchant Shipping Act, lowing Reports:—
1958 1 —
(i) Audit Report on the accounts
(a) The Merchant ™ Shipping of the Indian Central
(Shipping Office Forms) Rules, Jute Committee for the
1963 published in Notifica- year 1961-62.
tion No. G.S.R. 455 dated
the 16th March, 1963. (ii) Annual Report of the
Indian Central Lac Cess
(b) Notification No. G.S.R. Committee for the year
503 dated the 23rd March, 1961-62.

1963 containing  corri-
genda tn the  Sailing
Vessels (Inspectxon) Rules,
1962,

(11) A copy each of the follo-
wing Notifications under sub-
section (2) of section 3 of the

(O Notification No. G.S.R. All India Services Act,

1951 —
770 dated the 4th May, &
1963 containing corrigenda
to  the Life-boatmen’s (a) G.S.R. No. 515 dated the
(Qualifications and Certi- 3oth March, 1963 making
ficates) Rules, 1963. certain amendment to

Schedule III to the Indian

(7) A copy each of the following Palice Service (Pay) Rules,

Notifications  under sub- 1954

section (3) of section 133 of

the Motor Vehicles Act, 1939, ® (l;thANr?l 610 76 da:]elgk;:e
making certain further amend- cgrtain pa,,;eng,jem tg
ments to he Delhi Motor

Schedule I11 to the Indiar
Administrative Service
(Pay) Rules, 1954.

Vehicles Rules, 1940 :—

(a) Notification No. F. 12/146

54-62/Transport published (12 ) A copy of the Union
in Delhi Gazette dated Public Service Commission
the 28th March, 1963 . (Exemption from Consulta-

tion) Amendment Regula-
tions, 1963, published in Noti-

(b) Nonﬁcauon No. F. 20(2)/ fication No. G.S.R. 578 dated
3 PR (T) published in the 6th April, 1963, under
Delhx Gazette dated the clause (5) of article 320 of the

2nd May, 1963. Constitution,
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PAPERS LAID ON THE
TABLE—contd.

COLUMNS

(13) A copy each of the follo-
wing Orders under sub-
section (5) of section 4 of the
Inter-State Corporations Act,
1957:—

(a) The Administrator Gene-
ral, Bombay (Re-organisa-
tion) Order, 1963, publi-
shed in Notification No.
S.0. 872 dated the 23rd
March, 1963.

(b) The Official Trustee,
Bombay (Reorganisation)
Order, 1963 published in
Notification No. S.0. 873
dated the 23rd March,
1963.

(14) A copy each of the follo-
wing Rules under sub-section

(3) of section 44 of the Arms
Act, 1959 :—

(a) The Arms (Second Amend-
ment) Rules, 1963,
published in Notification
No. 8.0. 1283 dated the
11th May, 1963.

(b) The Arms (Third Amend-
ment) Rules, 1963
published in Notification
No. S.0. 1470 dated the
1st June, 1963.

(15) A copy of the Ministers/
(Allowances, Medical Treat-
ment and Other Privileges)
Second Amendment Rules,
1963 published in Notifica-
tion No. G.S.R. 885 dated
the 21st May, 1963, under sub
section (2) of section 11 of
the Salaries and Allowances
of Ministers Act, 1952.

(16) A copy each of the follo-
wing papers :—

(i) The Animal Welfare Board
(Administration) Amend-
ment Rules, 1963, pub-
lished in Netification No.
S.0. 1997 dated the 22nd
June, 1963, under sub-
section (3) of section 38
of the Prevention of
Cruelty to Animals Act,
1960.

(ii) Statement correcting the
replies given on the 23rd
April, 1963 to supple-
mentaries by Sarvashri
P. Venkatasubbaiah,

[Dawy DicesT]
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TABLE—contd.
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COLUMNS

Mansinh P. Patel, P. R.
Patel, H. V. Kamath and
Gauri Shanker Kakkar
on Starred Questicn No.
988 regarding Minor
Irrigation Schemes.

(17) A Copy of the Foreign

Exchange Regulation(Amend-
ment) Rules, 1963 published
in Notification No. G.S.R.
461 dated the 14th March,
1963, under sub-section (3)
of section 27 of the Foreign
Exchange Regulation Act,
1947.

(18) A copy of the Post Office

Savings Certificates (First
Amendment) Rules, 1963,
published in Notification No.
G.S.R. 534 dated the 30th
March, 1963, under sub-
section (3) of section 12 of the
Government Savings Certifi-
cates Act, 1959.

(19) A copy of the Employment

Exchanges (Compulsory Noti-
fication of Vacancies) Amend-
ment Rules, 1963 Ppublished
in Notification No. G.S.R.
450 dated the 16th March,
1963, under sub-section (3)
of section 10 of the Employ-
ment Exchanges (Compulsory
Notification of Vacancies) Act,
1959.

(20) A copy each of the follo-

wing Notifications:—

(a) The Personal Injuries
(Emergency Provisions)
Amendment Scheme, 1962
published in Notification
No.S.0.1322dated the 11th
May, 1963, under sub-
section IV) of section 3
of the Personal Injuries
(Emergency Provisions)
Act,1962.

(b) The Industrial Employ-
ment (Standing Orders)
Central (Amendment)
Rules, 1963 published in
notification No. G.S.R.
1166 dated the 6th July,
1963, under sub-section
(3) of section 15 of the
Industrial Employment
(Standing Orders) Act,
1946.

(21) A copy of Report of the

Committee on_Takavi Loans
and Co-operative Credit.
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PARLIAMENTARY COM-
MITTEES — SUMMARY
OF WORK—LAID ON
THE TABLE . .

Secretary laid on the Table
a copy of the ‘Parliamentary
Committees—Summary  of
Work’ pertaining to the
period 16th April, 1962 to
315t May, 1963.

PRESIDENT’S ASSENT TO
BILLS .

(i) Secretarylaid on the Table
following . Bills passed
during the last session and
assented to by the Presi-

dent :—
(1) The Super Profits Tax
Bill , 1963.
(2) The Bengal Finance (Sales
Tax) Delhi (Amendment)
Bill, 1963.

(3) The Appropriation (Railways)
No. 3 Bill, 1963.

(4) The Appropriation (Rail-
ways) No. 4 Bill, 1963.

(5s) The Appropriation (No. 3)
Bill, 1963.

(ii) Secretary also laid on the
Table copies, duly authen-
ticated by the Secretary of
Rajya Sabha, of the
following Bills passed
during the last session
and assented to by the
President :

(1) The Official
Bill, 1963.

(2) The Government of Union
Territories Bill, 1963.

(3) The Compulsory Deposit
Scheme Bill, 1963.

Languages

(iii) Shri S. V. Krishnamoorthy
Rao laid on the Table a
copy of the evidence.
given before the Select
Committee on the Major
Port Trusts Bill, 1962.

STATEMENT RE. SUPPLE-
MENTARY DEMANDS FOR
GRANTS (GENERAL) FOR
1963-64. .

The Minister of Finance (Shri
Morarji Desai) presented a
statement showing the Supple-
mentary Demands for Grants
(General) for the year 1963-64.

[Damy DigEst]

COLUMNS

155-56

156

147

STATEMENT RE: SUPPLE-
MENTARY DEMANDS FOR
GRANTS (RAILWAYS) FOR
1963-64 .

The Minister of Railways
(Sardar Swaran Singh) presented
a statement showing the Supple-
mentary Demands for Grants
(Railways) for the year 1963-64.

REPORT OF SELECT COM-
MITTEE PRESENTED

The Report of the Select Com-
mittee on the Major Port Truste
Bill, 1962 was presented.

STATEMENT OF PRIME
MINISTER . .

The Prime Minister (Shri
Jawaharlal Nehru) laid on the
Table a statement on Indo-
Pakistan talks.

ELECTION TO COMMITTEE

Shri A.C. Guha moved for
election of one Member !rom
among the Members of the
House to serve as a member of
the Committee on Estimates for
the unexpired portion of the
term ending on the 3oth April,
1964, vice Dr. K.L. Rao. The
motion was adopted.

BILL INTRODUCED .

The Warehousing Corpora-
tions (Amendment) Bill, 1963.

MOTIONS OF NO-CONFI-
DENCE IN THE COUNCIL
OF MINISTERS .

(i) Shrimati Renu  Chakra-
vartty asked for leave of
the House to make a
motion of no-confidence
in the Council of Minis-
ters. The Speaker asked
those members who were
in favour of leave being
granted to rise in their pla-

As less than fifty
members rose, the Speaker
declared that the member
did not have the leave
of the House.

@ii) Shri J.B. Kripalani asked
for leave of the House to
make a motion of no-
confidence in the Council
of Ministers. The Spea-
ker asked those members
.who were in favour of leave
being granted to rise in

302

COLUMNS

157

157-58

157 65

165-66

166-67

167—73
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MOTIONS OF MNO-CON-
FIDENCE IN THE COUNCIL
OF MINISTERS—contd.

their places. As not
less than fifty members
rose, the Speaker declared
that leave was granted
and taat the date for the
discussion of the motion
wouald be fixed by him.

BILLS PASSED . . .

(i) The Minister of States in
the Ministry of Home
Affairs (Shri R.M. Hajar-
navis) moved for the
consideration of the All
India Services (Amend-
ment) Bill. The motion
was adopte . After clause-

by-clause  consideration,
the Bill was passed as
amended.

(ii) The Minister of Scientific
Research and  Cultural
Affairs (Shri Humayan
Kabir) moved for the
consideration of the
Institute of Technology
(Am:ndment) Bill. The
motiod was adopred. After
clause-by-clause consi-
deration, the Bill was
passed.

(ili) The Daputy Minister
in the Ministry of Law
(Shri Bibudhendra Misra)
moyved for consideration
of the Adminjstrators-
General Bill, as reported
by the Select Committee.
The motion was adopted.

GMGIPND—LSII—755 (Ai) L§SD—14?63—880

[DamLy DicesT]

CoLUMNS

173—277

BILLS PASSED—contd.

After clause-by-clause
consideration,  the Bill
was passed as amended.

(iv) The Deputy Minister in
the Ministry of Law
(Shri Bibudhendra Misra)
moved for the considera-
tion of the Specific Re-
lief Bill, 1962, as reported
by the Joint Committee.
Tae mot on was adopted.
After clause-by-clgase
consideration, the Bill was
passed as amended.

BILL UNDER CONSIDERA-
TION . . . .

The Minister of Law (Shri
Asoke K. Sen) moved for the
consideration of the  Textiles
Committee Bill. The discussion
was not concluded.

REPORT OF BUSINESS

ADVISORY COMMITTEE
PRESENTED . . .
Seventeenth Report  was

presented.

AGENDA FOR WEDNES-
DAY, AUGUST 14, 1963/
SRAVANA 23, 1885 (SAKA)

Further discussion and passing
of the Textiles Committee Bill.
Consideration and passing of the
Limitation Bill, as passed by
Rajya Sabha.

3c4

COLUMNS

278—89

290
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